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$ 0 	e Registry 	Date 	
Order of th Tribunrl 

in form 	22.11.02 
C. F. fflt R. 50/- diposj#ed 	 Issue notice of otion. 
vide 1P/.ip104 P6.oY 	Returnable by four weeks. 
Dated 	 V 	 The Respondents may file reply 

Dy 	 as to why the interim re1ief 

c1aj.sha11 not be allowed. 
V 	

Vb 
 Vl 	

I 	List on 29.11.02 for dmission 

	

1 	 K LU 
Member 

lm 
• 	 29.11.02 	Heard Mr..3arma leaned 

COUnsel for the applicant and 

	

V 	

also Mr.A.Ueb Roy, Sr,C.G.S.C. 
4t'4' /g1Ø 	

for the respondents. 
IJ 	 4 	 Considering the pleadings 

and upon hearing the learned 

/ 	g 	
counsel for the parties the 

	

/'4"o 	 •ipj 	respondent s are directed not to 

make any recovery which were 

already paid to the applicant 
V 	 (till the returnable dated. 

contdp.. 

/1 
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o.A. 367 of 2002 	 1 
	

----29.11,02 	The respondents may ask for modifi- 

cation/alteration of the order. 

List on 3.1.03 for Admission 

Vic Chai man 

un 

4A,, 1v 

24.1.03 present 	The }jon'ble Mr justice D.N. 
cowdhury, Vice-Chairman. 

put up on 21.2.03 enabling the 

respondents to submit written statement 

This order is passed on the prayer 

made by Mr B.C.Patha,  learned Addl. 

C..Q.s.0 

•.kechairrnan 

pg 

2I.2'.20t3 	No wrItten statement so far f±E 
filed. The'; application Is admitted, 

call for the reäord. 

No further notice -néedto.be 

issued. Four weeks time is gantedt '  

the respondents to file written state-

merit. 

List the case on 28.3.2003 for 

order. 

Vice-Chairman 
•bb 

	

28.3.2003 	Written statement has been filed. 

The case may now be listed for hear-

ing on 22.4.2003. The applicant may 

file rejoinder, if any, within two 

weeJçt_from today. 

Vice-Chairman 

mb 	 _____c / rhcD 7k. C&t'0 
2j7 14). 	L 



Notes of the Registry 	Date.' 	Oider of the Tribunal 

3.4.2003 	 On the prayer of Mr C.M... 

Das, learned counsel for the 

applicants 	the 	case 

adjourned 	to 	13.5.03 	for 

hearing. Also list analogous 

_c 	 matters on SDA. 

Vice-Chairman 

nkm 

'1 	• 	 • 	

1 	

r 

JQOL¼y ,& 

k# 
- 	 / I, I 	 • 

(

23.5.2003 	Judgment delivered in open 

Court, kept in separate sheets. 

The application is partly allowed. 

No order as to costs.! 

ViceChairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original ApplicatiOn No.249 of 2002 
Original Application No.316 of 2002 
Original Application No.342 of 2002 

And 

Original Application No.367 of 2032 

Date of decision: This the 2jday of May 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

0.A..No.249/2002 

Shri Bangshidhar Boro and 3 others 	 ....ApplicafltS 

By Advocates Mr S. Ali and Mrs K. Chetri 

- versus - 

The Union of India and others 	 . . .Respondents 

By Advocates Mr A. Deb Roy1 Sr. C.G.S.C. 
and Mr B.C. Pathak, Addi. C.G.S.C. 

O.A . No. 316/2002 

Shri Khgen Ch Medhi and 80. others 	 ....ApplicafltS 

By Advodates Mr A.C. Sarma, Mr C.M. Das 
and S. Saikia 

versus - 

The Union of India and others 	 . ...Respondeflts 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

0.A.NO.342/2002 

Shri Abhit Kumar Raha and 6 others 	 . ...ApplicantS 

By Advocates Mr A.C. Sarma, C.M. Das and 
S. Saikia 

- versus - 

Union of India and others 	 ....Respofldeflts 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

O.A.No.367/2002 

Shri P. Neogi and 60 others 	 ....AppliCantS 

By Advocates Mr A. Sarma and Mr S. Saikia 

versus 

The Union of India and others 	 ....Respondeflts 

By Advocate Mr A. DebRoyE Sr. C.G.S.C. 
and Mr B.C. Pathak, Addi. C.G.S.C. 

./ 
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CHOWDHURY. J. (V.C..) 

All the four O.A.s were teken up together since it 

involves common questions of fact as well as law 

pertaining to the Special (Duty) Allowance. 

2. 	
The employees of different posts in the postal 

Department in Assam Circle and N.E. Circle through the 

office bearers of various unions of the postal employees 

working under the Chief Post Master General, Assam 

Circle, Guwahati and N.E. Circle, Shillongi in O.A. 

No.249/2002' mainly assailed the action of the 

respofldet8 as regards the recovery of Special (Duty) 

Allowance (SDA for short) so fa paid to them. In O.A. 

Nos.3i6' 342 and 367 of 2002, the applicants in addition, 

also assailed the action of the respondents in stopping 

the payment of SDA to the applicants and more 
the 

particularlY assailed the Office Memorandum whereby  

respondents took steps for recovery of the amount of SDA 

paid to ineligible persons.after 5.10.2001. 

3. 	
For the purpose of adjudication of the cases, the 

O.A.NO.249/2002 and O.a.N0.342/2002 
pleadings cited in  

shall be referred to. The Office Memorandum bearing 

F.NO.1l(5)97 dated 29.5.2002 recounted the 

background of payment of SDA, the full text of which is 

reproduced below: 

"The 	ndersign 	
is directed to refer to 

this Department's O.M. No.20014/3/83 E.IV dated 
.19.87 	read 	with 	

O.M. 
14.12.83 	and 	

20.4  
86." 	

dated 1.12.88,, and OM 
N o .2OOl4/l6/ 
NO.11(3)/95 	

dt. 12.1.1996 on the subject 

mentioned above. 

2. 	
Certaifl incentives were granted to Central 

Government employees posted in NE region vide OM 
dt.14.12.63. Special Duty Allowance (SDA) is one 

of 	the 	incentives 	
granted 	to 	the Central 

'All Government employees having 	
India Transfer 

rification 	for 
LiabilitY'. 	The 	

necess,y 	cla  
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determining the All India Transfer Liability was 
issued vide Qt.2O.4.87,'laing down that the 
AU India Transfer Liability of the members of any 
service/cadre or incumbents of any post/group of 
posts has to be determined by applying the tests 
of recruitment zone, promotion zone etc. i.e. 
whether recruitment to service/cadre/post has been 
made on All India basis and whether promotion is 
also done on the basis of an all India common 
seniority list for the service/cadre/post as a 
whole. A mere clause in the appointment letter to 
the effect that the person concerned is liable to 
be transferred anywhere in India, did not make him 
eligible for the grant of Special Duty Allowance. 

3. 	Some employees working in NE region who were 
not eligible for grant of Special Duty Allowance 
in accordance with the orders issued from time to 
time agitated the issue of payment of Special Duty 
Allowance to them before CAT, Guwahati Bench and 
in certain cases CAT upheld the prayer of 
employees. The Central Government filed appeals 
against CAT orders which have been decided by 
Supreme Court of India in favour of 001. The 
HoiYble Supreme Court in judgement delivered on 
20.9.94 (in Civil Appeal No.3251 of 1993 in the 
dase of 001 and Ors V/s h. S. Vijaya Kumar and 
Ors) have upheld the submissions of the Government 
of India that C.G. civilian Employees who have All 
India Transfer Liability are entitled to the grant 
of Special Duty Allowance on being, posted to any 
station in the North Eastern Region from outside 
the region and Special Duty Allowance would not be 
payable merely because of a clause in the 
appointment order relating to All India Transfer 
Liability. 

In 	a 	recent appeal 	filed 	by 	Telecom 
Department (Civil) Appeal No.7000 of 2001 - 
arising out of SLP No.5455 of 1999), Supreme Court 
of India has ordered on 5.10.2001 that this appeal 
is covered bythe judgement of this Court in the 
case of 001 & Ors. vs. S.. vijayakumar & Ors. 
reported as 1994 (Supp.3.) SCC, 649 and followed in 
he case of 001 & Ors vs. Executive Officers' 

Association 	Group 	'C' 	1995 	(Supp.1)SCC 	
757. 

Therefore, this appeal is to be allowed in favour 
of the 001. The Hon'bie Supreme Court further 
ordered that whatever amount has been paid to the 
employees by way of SDA will not, in any event, be 
recovered from them inspite of the fact that the 
appeal has been allowed. 

In view of the aforesaid judgementsi the 
criteria for payment of Special Duty Allowance, as 
upheld by the Supreme. Court, is reiterated as 
under :- 

• 	'The 	Special 	Duty 	Allowance 	shall 	
be 

admissible to Central Government employees 
having All India Transfer Liability on 
posting to North Eastern region (including 
Sikkim) from outside the region." 

All cases for grant of Special Duty Allowance 
including thoseof All India Service Officers may 

be....... 
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be, regulated strictly in accordance with the above 
mentioned criteria. 

	

6. 	All 	the ' Ministries/Departments 	etc 	are 
requested to keep the above instructions in view 
for strict compliance. Further, as per direction 
of Fion'ble Supreme Court, it ha's also been decided 
that - 

The amount already paid on account of Special 
Duty Allowance to the ineligible persons 

not qualifying the criteri'a mentioned in 5 above 
on or before 5.10.2001, which is the date of 
judgment of the Supreme Court, will be waived. 
However, recoveries, if any, already made need not 
be refunded. 

The amount paid on account of Special Duty 
Allowance to ineligible persons after 5.10.2001 
will be recovered. 

	

7. 	These orders will be applicable mutatiS 
mutandi for regulating the claims of Islands 
Special (Duty) Allowance which is payable on the 
analogy of Special (Duty) Allowance to Central 
Government Civilian employees serving in the 
Andaman & Nicobar and LakshadweeP Groups of 
Islands. 

	

8. 	In their application to employees of Indian 
Audit & Accounts Departments these orders issue in 
consultation with the comptroller and Auditor 
General of India." 

4. 	
Mr A.C. Sarma, learned counsel for the appliCafltss 

in O.A. Nos.34 2  and 367 of 2002, however, strenuously 

urgedthat the applicants in the aforementioned 0.A.s are 

entitled for SDA in view of the fact that these 

applicants have All India Transfer LiabilitY, which was 

also admitted by the respondents in AnnexUre16 annexed 

to 0.A.NO.342/2002. According Mr A.C. Sarina the aforesaid 

communication dated 31.3.2000/3.4.2000 clearly spelt out 

that SDA was paid to all categories of officers and 

members of the staff of the MeteorolOgical Department 

posted in the North Eastern' Region according to the 

conditions laid down in the Ministry of Finance 

(Department of ExpenditUre) O.M. 

121.1996 and clarificatory O.M. No.20014/3/83 	
dated 

20.4.1987 as 	they 	have actual 'All India Transfer 

liability'. The 	learned counsel for the applicants 

contended........ 
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contended that in view of the aforementioned admission of 

facts, the respondents cannot now turn, around and contend 

that these applicants are not entitled for SDA. 

I have also heard Mr A. Deb Roy, learned Sr. 

C.G.S.C. 	who seriously disputed the claim of the 

applicants. 

I have given my anxious consideration in the 

matter and also perused the lone:doc'ume.nt;r.efer'ed..'tO by; 

t..app.icantstssued by the Deputy Director General of 

Meteorology (Administration & Stores). On the face of the 

available documents it cannot lead to the conclusion that 

the applicants are also entitled for the SDA. The issue 

raised in this application is no longer res integra in 

view of the consistent pronouncements made by the Supreme 

Court in Reserve Bank of India Vs. Reserve Bank of India 

Staff Officers' Association and others, reported in 

(1991) 17 ATC 295, Union of India and others Vs. S. 

Vijayakumar and others, reported in (1994) 28 ATC 598, 

Chief General Manager (Telecom), N.E. Telecom Circle Vs. 

R.C. Bhattacharjee and others, reported in AIR (1995) SC 

813, Union of India Vs. Executive Officers' Association 

Group C, reported in 1995 SCC (L&S) 661, as well as the 

judgment rendered by the §upreme Court in Civil Appeal 

No.7000 of 2001, Union of India Vs. National Union of 

Telecom Employees' Union and others 	disposed of on 

5.10.2001. 

In the tact situation, therefore, the claim of the 

applicants for grant of SDA cannot be entertained. The 

only other issue for consideration is as to the 

admissibility on the part of the authority in recovering 

the amount of SDA already paid to the applicants. The 

aforementioned action of the respondents goes counter to 

CA- 

the......... 
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the legal poliCY as well as in view of the consistent 

decision of the Supreme Court. In the case of Union of 

India and another Vs. National Union of Telecom Employees 

Union referred to by the respondents as well as the 

decision rendered by the Supreme Court in Civil Appeal 

No.82088213 (Union of India and others Vs. Geological 

Survey of India Employees' Association and Others) itself 

indicated the concern expressed by the Apex Court in 

j 5efl tjtng the authority from 
	coveriflg 	

t of any pa  

o the coflcerfl 
the payment of SDA alradY made t  

emploYees. Such recovery is ineqUitous and will invite 

es. The actiOfl of 
misery to the employe 	

the respondents 

for 	c
oveniflg the amount alreadY paid isi thereforel 

held to unsusta able in law and the respondents are 

ccordiflglY directed not to make any further recovery. 

The applications are thus partiaUY allowed. There 

shall, howeVel be no order as to coStS* 

sd/VICE CHAIRPN 

n km 
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$,sbStt 

(An application under Section 19 of 

the Administrative TrbunaI Act,1 985) 

Title of the Suit 

O.A, No./2OO2, 

Sri Prmod Neogi & Ors. 

-Vs.- 

Union of India & Ors, 

I N D E X, 

Ll.No. Particulars 

- 	 Application 

- 	 Verification 

- 	 Annexure-i 

- 	 Annoxure-2 

- 	 Annexure-3 

- 	 Annxure-l4 

7. - 	 Annexure-5 

- 	 nnexure-6 

- 	 Annexure-7 

- 	 Annexure.-8 
110 - 	 Anne xur e- 9 
1. - 	 Annexure-lO 

- 	 Annexure-li 

14. - 	 Anrixure-12 
1, - 	 Annexure-13 

- 	 Annexure-14 
1 70 - 	Anrtoxure-15 

 - 	 Annexure-16 

- 	 Anwexure-17 
 - 	 Annexure-18 

F4r use in Tribunal Office only : 

Date of .  filing 

RJistratjon No 	: 

Applicants. 

Respondents, 

Page No. 

- 	j42ô 

- 	 oc2& 

- 

- 	 t 

- 

- 

- 14t 

46 

44, 

- 

- 

- 

- 

- 

- 	Lpq 
-' 
- 	I5 

- 

- 

- 

REGiSTRY 



BEFORE THE CENTRAL ADMINIST:RATIVE TRiBUNAL, GUAHATI 

BENCH 	
/ 

fl1 

0.4. No. 

l,Sri P. Neogi,L.D. Clerk, 

2,Srj D. Ghosh, Jr,Engineer, 

3.Sri N.C.Boro, U.D. Clerk, 

4,Sri Bhanu Thapa, L.D.Clerk, 

5.Srimati U.D.Gurung,L.D.Cierk, 

6 4 Sri A, Warjri, N.V.Driver, 

7.Sri Francjs Dkhar, M,V.Driver, 

8.Er. S.C.Dey, Dak runner 

9,Srj K. Sunar, Peon. 

lO,Srj Rabj Das, Chowkjdar, 

I1.Srj B.G.Barman, Barkandaz, 

12,Sri Gagan Singh, Gauge Reader, 

13,Srj R.R.Joshj, Chowkidar, 

14,Sint PDiengdbh-, Peon 

15, ppan 
O/OCiCN ECD- II, Aizawal, 

No. ito 1 all are working in the 

Office of the Executive Engineer 

Meghna Investigation Division 9  

Central Water Comrnission,Shj4long. 

16,Srj J.N. Arjun, Jr,Engineer. 

1 7,Sri G.M. Barman,Draftsrnan,Gr, II. 

Contd .... 2/- 



/ 

-2- 

Sri B.P.Boro, U.D.Clerk. 

Sri A.B.Thapa, Chowkidar. 

No.16 to 19 are working in the 

Office of the Chief Engineer, 

Brahinaputra and Barak Basin, 

Central Water Comn'ission,Shillong. 

20, Sri P.C. Barthakur, AM), 

21. Sri A.K.Pujari, Draftswan,Gr,I 

22, Sri A.K.Das, Jr.Engineer(w.L.) 

Sr. P.Saikia Barua, Jr.Engineer(C). 

Sri P.C. Roy, Chowkidar. 

Sri N.C. Konwar, Chowkidar, 

26, Sri N.Chowdhury,Jr.Coinputer. 

Sri B.C,Hazarika, L.D.C. 

Sri Rain Singh Chowkidar, 

Sri T. Chetia, Chowkidar, 

Sri J.K. Das, Chowkidar. 

Sri D.N. Gogoi, Peon. 

Sri A.R.Mikir, Assistant. 

33, Sri R.S.Das, 

Sri J.N. Sarma,Wireless Operator. 

Sri P.Saikia,Wireless Operator. 

Sri Bedarnoni Bora,Diseal Mechanic, 

Sri P.D,Noran, Wireless Operator. 

Sri Dinanath Saikia, U.D.C. 
e 

S1s. Shukia Bhattacharjee,U.D.c, 

Sri S.R. Deka, L,D.C. 

Contcj, '.3/- 
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Li1 Sri H.Das, L.D.C. 

Sri S.K.Bose, N.V.Driver, 

Sint. Rina Chowdhury,L.D.C, 

2414 •  Sri Rama Shankar Verma,V Driver. 

Nrs. Anju Plout, Chowkidar. 

Sri S.R.Gogoi, Chowkidar. 

47, Sri Kumar Tanang, MV Driver. 

No. 20 to 47 are working in the 

Office Of the Executive Engineer, 

I - 

	 Upper Brahmaputra Division Central 

Water Commission, Dibrugarh. 

48. 

19, 

 

 

 

53. 

5 . 

 

 

 

 

Sri 

Sr I 

Sri 

Sri 

Sri 

Sri. 

Sri 

Sri 

Sri 

Sri 

Sri 

Grad 

Bidyut Kr. Das, L.D.C. 

Mohan Oh. Talukdar, L.D.C. 

Chandra Barua, Peon. 

Naren Oh, Boro, Chowkidar. 

Eman Singh, Chowkidar, 

Ratia Orang, Driver. 

Raghunandan Roy, W.C.Driver. 

Bimal Deb Barua, Peon. 

&bul Shankar, Barkanda. 

Achyutananda Sarma, U.D.C. 

Bibhupada Bishwas ,Draftsman 

le-Il. 

11 
No. 48 to 58 are working in the 

Office of the Executive Engineer, 

North Eastern Investigation 

Division No.111 Central Water 

Commission, Itanagar, 

Contd.. . .1i/- 
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Sri Sanjib Nishra,Jr.Engineer. 

Sri E.C.John, D/0 Grade-Ill. 

Sri Govind Rai, 

No. 59 to 61 are working in Kundil 

Investigation Sub-Division Central 

Water Commission,Chapakhowa. 

. . • . . . • , . . . , . . . . . . . . . APPLICANTS. 

-Vs.- 

Union of India, 

Represented by the Secretary, 

Govt. of India, Ministry of 

Water Resources,New Delhi. 

The Chairman, 

Central Water Commission, 

R.K.Puram, New Delhi-6. 

The Executive Engineer, 

I4eghna Investigation Division, 

Central Water Commission, 

Visquar ,Motinagar, SJiillong- 14 

(Meghalaya). 

The Chief Engineer, 

frahmaputra & Marak Basin, 

Central Water Commission, 

"Maranatha PohksethD,  P190. 

Umpling, Shillong-6. 

The Executive Engineer Upper 

Brahmaputra Division,Central 

Water Commission,Jewan Phukan Road, 

P.O. C.R. Building, Dibrugarh-786003. 

Contd,..,..5/- 
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The Executive Eagineer, 

North Eastern Investigation 

Division, No.111, Central Water 

Commission, Itanagar-791 111, 

Arunachal Pradesh. 

The Executive Eagineer, 

North Eastern Investigation 

Division no. II Central Water 

Commission, Jemabawk, 

Aizawl-796 017 ,  

DAILS OF APPLICATICN  

1 • 	PARTICULARS OF THE ORDERS;. AGAINST WHICH 

THE APPLICJYPIGN IS MADE 

The instant application is made challenging the 

following orders. 

(1) 	Govt. of India, Ministry of Finance, O.N.No.II 

(S)/97_E.II(B) dtd. 29-5- 2002 . 

Memo No, C.W.C, U.O. No. 14/P & C (1) C/2002-BB/ 

3631-145 dtd. 21-8-02 issued by the Assistant Eagineer(HQ) C.W.C. 

ahmaputra and Barak Basin Shillong. 

Office order No.MID/A-114033/6/Q.0/2002-03/3651_ 

60 dtd. 31-10-02 issued by the Executive Eagineor Neghna Investi-

fation C.W.C. Shillong. 

Contd....6/- 
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Office order no.NEID_II/E/2002/400_II 

dtd. 30-8-02 issued by the Executive Dagineer t  North Eastern 

Investigation Division-Il C.W.C., Aizawl. 

Letter No.UBD/DIB/CR 	/2002/9547 dt. 8-10-02 

issued by the Executive ikigineer, Upper Brahmaputra,Division, 

C.W.C. Dibrugarh. 

Office order no.4/P & C(1)/2000-BBB/3833-37 

dtd. 5-9-02 issued by the Superintending Engineer, Brahinaputra 

& Barak Basin, C.W.C., Shillong. 

Office order issued vide No.NEIIIi/Adm-12(B) 

voL-Iv 4186-91 dtd. 27-8-2002 by the Executive &igineer, 

C.W.C. N.E. Investigation Division(IiI) Itanagar. 

(IVIII)Office order issued vide No,NEID-IIl/Admn-

114/VOL I/4464_69 dtd. 25-9-2002  by the Executive &igineer, 

C.W.C. N.E. Investigation Division III Itanagar1 

All the orders mentioned above relate to discontinua-

tion and recovery of S.D.A. from the respective applicants. 

This application is made for stay of recovery of 

S.D.A. amount already paid to the applicants and to continue 

payment of S.D.A. to the applicants as before. 

2. 	JURISDIcTI•c OF THE TRIBUNAL 

The applicants declare that the subject matter of 

the instant application for which they want redressal is within 

the jurisdiction of this Hon'ble Tribunal. 

Contd..... .7/- 
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ti.TIUN  

The applicants further declare that the applicaiion 

is within the limitation period prescribed under Section 21 of 

I 
 Administrative Tribunal Act,1985. 

FACTS OF THE CASE 

4(i). That., the applicants are the citizenzens of 

India and as such they are entitled to all the rights, protec-

tions and priviledges as guaranteed under the constitution of 

India. 

4(u). That, all the applicants are eloyees of 

Central Water Commission, they are residents of North 

Eastern region and they are posted in various places of N.E. 

region within the respective jurisdiction of the respondants 

in their respective grades as shown against each of them in 

the cause title of the case. 

Lt(iui). That, the applicants in Serial No.1 to 14 are 

working in the office of the Executive bagineer, Meghna Investi-

gation Division, Central Water Comniission,Shillong(Opposite 

party No.3),  the applica*ioa no.15 is working in the office of 

the respondant no.7.  Applicants in S.No.16 to 19 are working 

in the Office of the Opp.Party No.4, the applicants in serial 

No.20 to 47 are working in the Office of the opp.party No.5, 

the applicants in serial No.48 to 58 are working in the office 

of the opp. party no.6 and the applicants in S.No.59 to 61 are 

working in Kundil Investigation Sub-Division, C.W.C.,Chapakhowa, 

under the Administrative Control of the opp* party no.6. 
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All the applicants have a common interest in the 

matter, as such they have joined together in the single appl-

ication, the applicants crave the leave of the Hon'ble Tribunal 

to allow them to file a single application as provided in Rule 

4(5) of the Central Administrative Tribunal (Procedure) Rules 

1 987- 

Li(iv). That, all the applicants were directly recr- 

uited to the service of the Central Water Commission on All 

India Basis having All India transfer liability. All the empl-

oyees appointed in Central Water Commission irrespective of 

grades and Cadres are not only having All India Transfer 

liability as mentioned in their respective appointment 

letters but they are also recruited on All India basis havin 

common seniority and they are also promoted on All India 

Basis only. 

(Copies of some appointment letters and those of 

seniority list are annexed as Annexure-1 & 2 Series). 

4(v). That, the Govt. of India vide t;heir office 

Nemo No.20014/2/83 - E.IV dtd. 14-12-83 decided to grant some 

additional allowances to the Civilian employees of the Central 

Govt. serving in the N.E.region. Amongst the various allowances 

proposed to be granted, one was the payment of special Duty 

Allowances(SDA) to the Central Govt. Civilian Employees having 

All India Transfer liability at the rate of 25% of Basic pay 

subject t0 a ciling of lls.400 per month on their posting to any 

any station in the N.E.region. The rate of allowances was sub-

seq.uently modified as 12;% of basic pay. 

(A copy 6f the above memo is annexed as Annexure-3) 

- 	 Contd....9/_ 
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4(vi). That, in view of the above decision of the 

Govt, of India all the applicants were allowed the benefit of 

S.D.A. at the rate prescribed by the Govt. The Govt. of India 

vide Ninistry of Finance memo No.20014/3/83-E.IV  dated 2O_.487 

further clerified the matter that mere clause in the appoint-

ment order to the effect that the person concerned is liable 

to be transfered anywhere in India doesn't make him illegible 

for the grant of S,D.A. But for the purpose of sanctioning the 

S.D.A. the All India Transfer liability of fthe members of any 

service/cadre or incumbents of any post/group of post has to 

be determined by applying test of recruitment zone, promotion 

zone etc. i.e. wheatber recruitment of the service/cadre/post 

has been made on All India basis and wheather promotion is also 

done on the basis of the All India z one of promotion based 

on common seniority for the service/cadre/post as a whole. 

(A copy of the above memo is annexed as Annexure_Li.) 

b(vii). That, the Govt. of India Ninistry of Finance 

H vide t1ejr memo no911(3)/95-E.11(B)  dtd. 12-1-96 further made 

it clear that inview of the Supreme Court judgernent dated 

20-9-94 passed in Civil appeal No. 3251 of 1993  that the Central 

Govt. Civilian employees who have all India transfer liability 

are entitled to S.D.A. on being posted to any station in the 

N.E.regiori from outside the region and S.D.A. would not be 

payable nearly because of the clause in the appointment order 

realting to All India Transfer Liability. 

(A copy of the above memo is annexed as Annexure5) 

I 
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4(viii),. That, the Chief igineer Central Water 

Commission, &'ahmaputra & Barak Basin, Shillong vide his letter 

o .Li./P & C/I(C)/96-BBB/2 663-05 dtd. 22-7-99 addressed to the 

dhief ]igineer(HRN) C.W.C., New Delhi while refering to the 

Ministry of Finance O.N. dtd. 12-1-96 gave his suggestion that 

the Central Govt. employees irrespective of wheather they belong 

t0 the N.E.region oi not and also wheather they are posted from 

region or otherwise should be entitled to the benefits of 

S.D.A. and all the employees under C.W.C. including the present 

applicants were getting S.D.à* as before. 

(A copy of the above letter is annexed as Annexure-6) 

1x). That, the Govt. of India vide Ministry of 

Finance 0.14. No.11(5)/97-E.11(B)  dtd,  29-5-02  issued with 

reference to the judgement dtd. 5-10-01 passed by the lion' ble 

supreme Court of India in Civil appeal No. 7000/01 has mentioned 

that the S.D.A. shall be admissiable to Central Govt, employees 

having all India transfer liabilities on posting to N.E.region 

from outside the region. Itis further ordered vide that memo 

that the amount paid on account of S.D.A. to i*Legible persons 

after 5-10-01 will be recovered whereas the Hon'ble Supreme Court 

in order dtd. 5-10-01 has clearly mentioned that whatever amount 

has been paid to the employees by way of S.D.A. will not in any 

event be recovered. 

(A copy of the above memo is annexed as Anriexure-7) 

Contd. • 11 1- 
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4(x). That in pursuance of the above instructions 

the Chief Engineer B & B.B C.W.C.,S•hillong vide order dated 

2111-8-02 ad issued by the Assistant Eftgineer head quarter on 

his behalf has communicated all concerned that following 2 con-

di' ions have to be fulfilled for grant of S.D.A. to employees. 

The employees should have All India Transfer 

liability which is to be seen whether the recr-

uitment to a particular post is on Al]. India basis 

and Seniority list for promotion etc. is maintained 

centrally. 

1hether the employee has been transfered from 

outside the N.E.region to this region. 

OV 

It has been further ordered that if the above two 

condition are fulfilled only then the Central Govt. employees 

are to be given S.D.A. and for other employees no .D.A. is 

adrnjssjable with effect from$ 6-10-01. 

(A copy of the above order is annexed as Annexure-8) 

4(xi). That, the Executive igineer Neghna Invest-

igation Diwision C.W.C., Shillong vide his office order no.NID/ 

A_ 14033/6 /00/2002_03/3651_60 dtd. 31-10-02 has ordered for dis- 

coztinuation of S.D.A. to as many as 23 nos. ax  of employees 

of the division w.e.f. 6-10-01 and it is also ordered that the 

amount already paid on account of S.D.A. from 6-10-01 onwards 

will be recovered in meximum of 24 installments from their monthly 

salary from November,2002 onwards. The applicants no. 1 to 14 

are amongst those 23 employees and their S.D.A. amount was 

áleady discontinued from the month of September,2002. 

(A copy of the above order is annexed as Annexure-9) 
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4(xI±). That, the respondent no.7 vide his office 

order no.NEID_II/E_4/2002/4003II dtd, 30-8-02 has ordered for 

discontinuation of S.D.A. in respect of 12 employees w.e.f, 

6-10-01. It has also been ordered that the amount already paid 

on account of S.D.A. from 6-10-01 to 31-8-02 will be recovered 

in maximum 11 equal installments from their monthly salary from 

S:eptember 0 2002 onwards. The applicant no.15 is one of those 12 

employees mentioned in the order. 

(A copy of the above order is annexed as Annexure-lO) 

Lt(xjji). That, the Superintending ]gineer(Coord) 

Central Water Commission &'ahmaputra and Barak Basin,Shillong 

has tssucd order vide his memo no.k/P & C(1)/2002-BBE/3833_37 

dtd, 05-09-02  for discontinuation of S.D.A. w.e.f, 6-10-01 

in respect of 6 employees and for recovery of the amount 

already paid after 6-10-01. Applicant no.16 to 19 are amongst 

those employees as mentioned in the above order and their S.D.A. 

has been discontinued since September,2002. 

(a copy of the above order is annexed as Annexure41) 

14(xiv)'. That, the Executive Eagineer C.W,C. Upper 

Brahmaputra Division, Dibrugarh vide his letter no.UBD/DIB/ 

/2002/9547 dtd. 8-10-02 has submitted list of a large number 

of employees including the applicants no.20 to 47 as in-eligible 
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for S.D.A. to the Superint ending Eagineer Hydrological obser-

vation Circle C..C.,Guwahati and the S.D.A. in respect of 

applicants no. 20 to47 has already been discontinued since 

August ,2002. 

(A copy of the above order is annexed as Annexure-12) 

4(xv). That, the Executive Eagineer, 8.W.C. North 

Eastern Investigation Division No.111, Itanagar have passed 

orders on 27-8-02 and 25-9-02 for discontinuation S.D.A.'s in 

respect of as many as 15 nos. of employees in total including 

the applicants no.48 A to 61 and their S.D.A. has been discont-

inued w.e.f. August,2002 and recovery has also been started 

• 

frodt Sept ember,2002, 

(Copies of the above two orders are annexed as 

nexui'e_13 & lLt) 

k(xvi), That, the contents of the Govt. of India, 

Ministry of Finance U.N. No.20014/3/83-E,IV dtd. 14_12_1983 

itself speaks clearly that all the facilities extended there 

under are meant for all the civilian Central Govt. employees 

posted in N.E.region. However clerification regarding applica-

tion on tenure of posting/deputation as provided in Para-1(i) 

of the above memo was sought for from the Govt. by the Audit 

vide U.0.No.519-Audjt/117_83 dtcl, 21_6_84 and the Govt. of 

India Ministry of Finance in their deptt. of expenditure U.9. 

No.3943_E.IV/84 dtcl. 17-10-84 clerified the matter stating that 

Contd...14/- 
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their orders are applicable to all Central Govt. employees 

posted in the states/union territories of N.E.region.1ence 

it is implied that the Special duty allowance as sanctioned 

in paragraph-1(iii) of the said Govt. memo dtd. 14-12-83 will 

also be similarly applicable to all Central Govt. employees 

posted in the stat es/union territories of N. E.region. A furt-

her clerification to the point as to why the persons who may 

not have any all India transfer liability but would be prepa-

red to serve in the N.E.regiori should be denied the allowance 

which was to encourage Govt. servant to serve in that region 

and it was clerified through a reply that 'it is a consciou 

decision to allow special duty allowance to only those who 

have all India transfer liability. 

(A copy of axx swamy's publication is annexed as 

Annexurei 5) 

4(xvii). That, one officer of Regional pay and 

Accounts cffice, who is also resident of N.E.region and posted 

in N.E.region filed O.A.No. 7/99 before this Hon'ble Tribunal 

on the matter of S.D.A. and if was allowed by this Hon'ble 

Tribunal vide judgement dtd. 2-11-2000. 

(A copy of the above judgement is annexed as 

Ann exure-1 6) 

Contd. . 
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1(xvjjj). That, the Govt. of India, Ministry of 

Finance has issued the office memorendum dtd. 29_5-02 (Ann_ 

on the basis of the order dated 5-10-01 passed by the Hon'ble 

Supreme Court of India in C.A. No.7000/01 and the Hon'ble 

Supreme Court of India vide above order allowed the appeal 

considering it as a covered case by earlier two Judgements 

as reported in 1994(Supp-3) SCC-649 and 1995(Supp-1) SCC.757. 

(A copy of the above order is annexed as AnnexurE 

Li (xix), That, the applicants submitted represen-

tation through their representative to the Chairman, 0.W.C. 

including some individual telegrams requesting him not to 

discontinue frecover S;.D,A. 

(A copy of the representation is annexed as 

Annexure-18) 

b(xx). That, this application has been made bona-

fide for the ends of justice and equity. 

5. 	 GROUNDS FOR RELI1F WITH LGAL PROVISI'S 

) For that, the applicants have been recruited 

on all India.basis, they are having all India transfer lia-

bility and they are promoted on all India basis having an all 

India Common Seniority and as such they are eligible for 
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getting the S.D.A. in terms of O.N. dtd. 14-12-83(Annex- 3 ) 

as well as O.N. dtd. 20_4..87(Annex_ j ) issued by the Govt. 

of India, Ninistry. of Finance, Department of Expenditure and 

as such unilateral discontinuation of the payment of S.D.A. 

and order of recovory of the same without any notice to the 

applicants is extremly arbitrary, illegal and unfair, it is 

violative of natural justice and as such the impugned order 

passed by the respondent authorities are bad and liable to be 

set aside and quashed so far those relate to the applicants. 

i) for that, the respondent authorities have 

paid S.D.A. to the applicants after being fully satisfied 

with there illegibility criteria interrns of the Govt, ord 

issued from time to time and it is now not open to the re 

pondent authorities to hold that the applicants are not 

igible to get S.D.A. and as such the impugned action df the 

authorities is bad in law and liable to be set aside. 

iii) for that, the respondent authorities were 

paying S.D.A. to the applicants even after the Apex Court 

judgement reported ih 1994  Supp(3) SCC-649 and 1995 Supp(1) 

SCC 757 and the latest Apex Courtl order passed in CA.7000/01 

being passed only on the basis of earlier two judgements 

holding it as a covered case the impugned action of the res-

pondents to discontiinue and recovery S.D.A. from the appli-

cants is bad and liable to be quashed. 

Contd,. .17/- 
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for that, the impugned orders have caused 

unresonable classification amongst the similarly situated 

employees and as such those are liable to be quashed to the 

extent those relate to the applicants. The applicants are 

also entitled to be considered as eligible for S.D.A. in as 

much as it is violative of the constitutional provision of 

equal pay for equal work. 

for that, there having no any order issued by 

the Ministry of Water Resources, Govt. of India under which 

the applicants are working to discontinue/recover the S.D.A. 

from the applicants the impugned orders issued by the deptt' 

authorities making the applicants ineligible for S.D.A. are 

illegal and liable to be quashed, so far those relate to the 

applicants. 

for that, the S.D.A. was paid to the applicants 

as well as other central Govt. Civilian employees posted in 

N..rogion on the lobsis of the Govt. O.M. dtd. 1412_83 

(nnexure 	) having consent of the President of India and 

as such it can not be withdrawn on the strength of the clarifi-

cat&ry order without having consent of the President of India 

issued vide O.M. dtd. 29-5 -02 . (Ahhexure 

for that, the service condition of the appli-

cants as well as the geograjca1 situation of the N.E.regjon 

not being changed after 1983 when the Special benefits includ-

ing the S.D.A. were extended to the Central Govt. Civilian 
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employees of N.E.region including the applicants the impugned 

action of with-..drawal of the said benefit from the applicants 

is illegal and liable to be quashed. 

viii) for that, the judgements passed by the Hon'ble 

Court in respect of employees having zonal system of recruitment, 

seniority, promotion, transfer etc. may not be considered at per 

with the service condition of the present applicants who are 

having Al]. India Charectaristics in all-respects., 

x) for that, in ay other view of the matter the 

impugned orders are bad and liable to be quashed and the app]. 

cants are considered to be eligible for getting S.D.A. 

6. 	DfAILS OF REEDIES EXASTED 

All the applicants submitted a representation through 

tbere representative on 26-8-02 to the Chairman C.W.C., the 

applicants also individually sent, teligrams not to discontinue/ 

':recover S.D.A, but impugned action has been started. 

7 • 	NDZRS NOT PREVIOUSLY FILED OR PDflG WITH 
CIPHER COURT 

The applicants further declare that they have not 

previously filed application, writ petition or suit, regarding 

the matter in respect of which this application has been made 

before any court or any other authority, or any other Bench of 

the Tribunal nor any such application writ petition or suit is 

vending before any of them, 
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8, 	R1LIEF SOUGHT 

In view of the facts and circumstances stated above 

it is most respectfully prayed that the Hon'ble Tribunal may 

be pleased to admit this application and upon hearing the res-

pondents on the cause or causes that may be shown may be plea-

sed to grant the following reliefs : 

(i) To declare the applicants as eligible for the 

S.D.A., to Centinue payment of the same and not to make any 

recovery of the amount already paid to them. 

(2) To refund the amount already deducted on account 

• of SDA from the salary of applicants in Serial No. 1 to 19 

from the month of September and October, 2002. 

• 	 (3) To refund the amount already deducted on acco 

&f SDA from the salary of applicants in serial No.20 to 47 

for the month of August, Sept.and October,2002, 

(k) To refund the amount of SDA already deducted 

from the salary of applicants in serial No.48 to 61 for the 

month of Aug., Sppt. 
._._. 

and Oct.,2002 along 
- 

with the amount of 

recovery made for the month of September and October,2002. 

• (5) To quashe the impugned orders issued vide 

(Annexc',ce,I1,I2)3) 61 0 far those relate to the applicants and pass 

any other order/orders as your Lordship deem fit and proper. 

• 	 For which act of your Lordships' kindness the 

I 	applicants shall ever pray. 
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9 • 	 INTERIM RELIEF IN ANY PRAYED FCR 

It is further prayed that your Lordship 

would be pleased to direct the respondents to 

continue payment of the S.D.A. to the applicants and 

not to make any recovery of S.D.A. till final dis-

posal of the applications, other wise the applicants 

will suffer loss and injury. 

10. 	PARTICULARS OF THE I • P • 0, 

1, I.P,O,, 	No, 

 Date 

 Payable at 

11, 	LIST OF E1CLOSURES 

- 	As stated in the Index. 
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VERIFICATION 

I. Sri P.Neogi, S/O Late N.L.Neogi, 

aged about 50 years, presently w'rking as L.D.Clerk 

in the Office of the Executive Engineer t  Neghna 

Investigation Division Central Water Commission, 

Shillong, do hereby verify and solemnly affirm that 

the statements made in paragraphs 

of the accompanying application are true to my 

knowledge which I belief to be true and rests are my 

humble submission before the Hon'ble Tribunal,I being one 

of the applicants have been aüthorised by other applicants 

to sign this verification on behalf of all the applicants. 

I have not suppressed any matterial facts and I 

sign this verification on the 	day of Nove.,2002. 

(Lc) 

1*1. 2 L/Yl 
e.Id,C 1I/fr 
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to recomuending tin author ities concerned that in is not fi 

• 	- 	par s on for omployme 	unãr t 	Gernjent. 
iW Th3 appojntmont carrj 3  with it tin liab ility to sGO in any 

prt• of India 

• 	Iv) The otinr cOfldjto g  of servicQ will be governiad,  by the rolarL 
rule5 and orrg In force fror time to tjjie. 

-b will be on probation for 2 ycarg. 

Tin a 	Lotnnt is conditional upon his character and anto 	dr • ' 	 be Ing 	ld.gat isfacty 

corxtd.. .2..... 

o 

55•P 	
1 

11 

- 	
•. 	 - 

5- 

- 

- 	 . 	 Ii 	 •.-s 	 - 



• 	 . 	_______ 	 p,-'-- 
, 	 - - 

—41 

k- 	
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3. Tm ar - ajntnt will bo further subject toy' 

crif'jcatc 	'hyIa1 fitiofroni the 
Ciohr:tcJnt medical authority viz. Asstt. Civil aircr/Civij 

irrun •  

&i bn iso ion ,of a do clarat Ian in t he pro s r ibo d f arm ra gar d inn 
• 	 marital status. In tho ovont of the candc having more 

than one spouc living or Ji irig marr lad to a par s on having 
1' rn than r"no o'ounrJ liv 	; ing the a )OIntliIant  

hini1ng oxom.)tcjd from the (3 11f orrnit of the rocrufrc:ynts 
t.hi3 hehalf 	

7 iii)' 	nq of an oath ofliness to the 
.;:i.tutionof inclia(or making a salomn aEffrmation to that 

cfiq) in the prc:;crflji,  d form. 
lv)T)o tatoma 	 y him In rasip at of his AaCmjtoajjcaL 

quEiif lct iOfl 	acp and 0-xorio11co ctb. in his appIicatIo I 
bolncj found correct'. 1-b should Olgo givCtT an undertaking in 
writ ing to ro l.1n1urc to Govt • financially to such an extent 
a rti':y yj d$jcidCdL by the Government ohoulki my Of his 
statumont Ovcntucily ovo to }x wrong, 

v)iforu joining, the carLjiciato should pra'Juca a Charactg 
c2rtiicatc from, a 	zottad Officer md a siiiillar cart ff.ic't 
.€og 	is 01Ilor1 if any, both attotod by a stIpndary • I - 

ala 	agistrato (iic1iding District Magistrate) or a 
D:iij 	ai Magistrate. 

vi) P, -  Iluct ion.of t ho following or iginal 	rt If Icato s 
a) 	ttficat of E1catjana1and othortoaftical qua]. ification 
h) 	rtifiaate for proof of ago, 

c io~ 
)Discharo cortifjcato frm previous employer. 

d)Drlving icanc 	hed,2,: first aid o3rtificatc eta'. 
vuii:tj3 pdctjofl• of ti-c oortificata to the affect that ho 

bo1OJ to Schedu1e Cs€O/Trib3 Gommunity/013C .a roqufrod 

•: 	 1ii CC3 1 	holoncp to any c - theoo corriunItj 	ho 
n iii 	r('t-i 	i:I 	r1.1f.1r(ri 	In 	J jYj 	Jnr' 	.,.',i1I 

(20 ly 3.4odby the 	mpCtorTt authority.. 
t mi J-3aSp  b3 stated whether ho candidate 15 serving ori 

Oi1(O.' oh.ic,atjons to servo another Ontral Govt'./gtato Govt..' 
or a'Lih.l!c uthDrity. 

•) 	 clrati.on given or information furnished by Candidate 
r,:'rv:;rj :O b2 fal 	or if the candidate is found to have wiLfull' 

d ny material infmatjofl 	will 'bo li,1131a to roma 

•such other action as ct. may WOrn flacassary. 

-• 
.— 	 4 

[ 	

• 	 . 	 . 	 . . 	 '  
Ok 

	

4 	 • 



r 

/ 

/ 

if Shri 	
.2 epts the offer of aPoojnLrnor 	r t ho 	bo term, ho n 1101 J.1d co[jnjolto uk •Ir:r),L.,,(:( ((I' r'n purL I p du ty t c. t ho 

within one month from the d ata of isuc of thi order, it no reply is race ivod or thc caryJ idato f.i.j5 

	

to rr 	­t , far duty by tIi 	procrj)-) 	tj ', 'tho of J (' wlJ,j, ho 'I.CHJI, 

	

35 C: 	lied. 

7. 	,T .A.) .A. will ho al.Iowod for joi.njn,; t h o Thovo pct 

( 
l'k.  I3I1AJL}ARJ 

SUPUflTN1'L`N) ,I.1q,3 lJN(J, t'.L'IiI 1 Sliri. 

rd 
t) 

Copy for infrjtion ,jYjd neOssary 3ctIon to: 
T ho CIo'f4k!r, 	SLwn lihiwin, 1f.( . Pur3 m,Nw lie The 	Engineer (YO),.11 I3hwari, 	w/Do1hj. 
Th 	of 5ng.nQor(M)c;c. 	

. ho jo:inIrj .ropct of sh
.  • Sh • M11oI) Joshj 	 niy plo 	ho 	1JI)'L( to Li 	yff ice. 

. 	iii 	'uI)•f:l.nLondinc1 	yInr, N.:. .C., CW;., Sh.L.LJo. 

	

5. T hi 	lnLo:,d incj )iginoor (l-kC), CWC. ,Varallils i, 6., Th 	.:.g L ContriI SLro L):Lvj.s 	 riJi I3liw in, 

	

Now 	IhI. TJ3 Urivors ty please be o posLod/dJ)Ct) to ro pc L o the Socretry, Q'C., Sewa Bhwan, NOw Uo1h,. The 	x.ngineer, N..I.D.jJ•1 c., itaI]gir, A1'UrnC1I)1 k0do1'1. 3. The x.flgjwor AI Oiv i; ion, C'v. , Fjr tciab1d. 9. 	Tho LX.rg.tnojr, U1J Yinun, U LV.LIOn, 	'ic;., Ku Lnf I N)w i.)olhj, 

•O. Tho Q x 
. 
 j  I g  11. 1  (,, or MLdd lo G ,71  11 90 b Ivn . .tll,w(;, 	Vra,ij for inf ormit ion. 5 hr I F ir oj S t Lir .id S h. S P iv Mu'.I, • • ;i i n.i 1 - 	 l•l 11 "Itj iIiJ; 	;fsi 	ii ii. 	h 	W/i 	fl 	v 	,1I 	 ' 	i •j 	1. Ii • The Ux . Uriq ij 'r, w J.nuga 1) Iv I si oil, ;wi;. 

, Nypur. 
12. Office Order File. 
J3. flrsons concerned. 	

\ 

I  (' 
( 

K.K.  I(HAN)AJf I ) iUflilIJ.Ni 	11) ti ; 	N(J, Mhp 

H :  
~ 3 i  

• ____ 

'I 
/ 

.1 
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No,23O4/O1_E6tts 	 . 	.. 	. 	_ 

• 	 I 	

'/ 	
Govornruen of lndi 	 rt 

	

t 	
Cantral ater ConiSSion 

) 

:' 	• 	•• 	• 	-,... 	. 	. 	. 	.. 	.. 
:' 	" 	• 	•• 	

; • ) j I 	 ... 	., 	
•5•wa 	flWEr', .R.K.Pur, 

	

1 	' 	
tIew Delhi. 	11OO66 

, 	 -. 	 . 	
:. 	• 	 t; • : 	 . 	 . 	 - 	 .. 	 . 	

I 	 .. 	
: 	 • 	 •• 

.. 	 . 	

: 	 ' 	 '• 	 . 	 . : 	 . 	 . 	 . 

' 	

A 	
Dated the 	 2001. 

.- 	1/1 	
; 	 - 	 I 

,'. 	
..1 , 	 .-'' 	 ', 	 j...,. 	y , 	. 	 . 	

./ 	 -. 	--.- 	. 

I 	
' 	 4 	 4 	 p 	 : ' , 	 , 

I Tc 	 , 	 r 

	

. 	.. 	 . 	, 	,. 	
, 	 - 	.r. 	• 	• 	. 	

I 	• 	• I 	
•., .. 

	

r 	. 	•, 	 -- 	• 	: 	• 	 • 	
• d) 	 ' 	b • 	 • 	 It 	•l 	• 

, 	 1 Chief 	
Engineers/ 

e 	Executive Engns/Di'rct0r0 of Subordinate 

: 	 Offices 	, 	 Water Comml6clOfl. 

.,- 	•----- 	 -- 	. 	- 	.-..• 	. 	 - 	• 	- 	. 	. 
,gI 	 - 	

IV 

	

.• -- . 	
-: 	

..D1ViSo1. 18fS 	 • 

the ministerial cedre of 	
bordinete offices of 

Central Water Commission as on .1.2001 

- 	 - 

Sir, 
.1 	 --- 	

-•. 

- 	 n t forwaLd tho'5efliOitY Ls° UDCs borne cut the 

nieteia1 cadre of ubardiflete fficos of CWC updated as on 

1.1. O1, It' is rsquaetad'th9t the 	
flOY p1eaB be brought 

'' t the notice of, oil- the cocrred officins rThO orrc/ 

*X om&ons/add1t10n 	j TWtC6d in the said eenioritY,1iSt 

	

:
1 

may'pleass be itiatd oth 	
iadqUrtCrS within a picd9f 

/ 	
k oe'month o(otherwl8o'lt 	ll oc presurnd tt the said 

/ 	 suniority list is in orde ne L ding no teisiofl/31teti 0 	' 

;- 	• 	: 	- 	 - 	j 	- 	-- 	- 	-- 	-. 	:. 	- 	
:'-- 

J Yours faithfullY, 

_-•-'• 	Encl-A 	above.. 
'I 	 p 	

J ) ____—p.. 

- 	, 	- 	- 	-• 	• 	I_ 	-------------•. 	-' H.L.AGGARWAL ) 

- 	: 	-. - 	
• 	•- 	 SECTION OFFICER - 

TELE. rO.6i07801. 

• 	• 	I 	- 	 - 	- 	• • 	• 	 a 	- 	- 
- 	- 	 - 

• 	 Copy 1 to 	. 	- 	- 	- - 	 - 
1 	 1 

-I, 	
The Goneral, Secretary Associatiofl of ministerial staff 

of C 	
K1ind ,hawafl, New Delni ($hri G.S.ChaUhan, 

	

- 	•. 	- 	 ;- 	- 	- 	
- 	-: 

I 	 A5sistflt, C5D,J'Jew Dolhi. 

4 ,  

-• 

/ i1 	 / 

	

I 	

'--: 
- 	.-•- 	- 	-• 

• 	- 	•- 	
- 

I 	 I 

• 	 - 	- 	- 	 - 
11 	- 	 4 — - -.. 	- 
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139 Rj R ,Sh 	

-25.02. 1941 -- 	kLtidn) 	 21O272 	07.09.19 	( .ydabe 

. 	I 	
.---:':'- 	 ... 	

•pmt.&sLDC 
 

	

I 	_ 	 - 	

: 	 • 	 - 

	

- 	

IW N.JJ.SuratJ. 	 i2.23.13O 	sC 	
31.JB.T9 	Tapi Divp,.SUrato 

	

- 	--. 

	

Pmt. as UI: :- 	;- 

' 
	t. Mdhu B1a 	o1.Oi.195i 	Hr.ec. 	

12.09.19 	 Fridbad0 

	

1 . 	- 	 I 	 ' 	- . 	 . . .. . 	, 	
': 	 t 	' . 	•' i :. . 	 . 	. 	•Pmt.. as LDC 	• 	 r • 	 • 	 . 	. . 

	

f 	 - 	

4 

. 	

: 	 . •-• 	 - 	 .- 	

; 	 . 	 . 	 . 	 . 	 . 	 - 	 -- 	 S  

13,o9,1$59..:.atJ1C 	 •: 	 • 	
LYfl, Agra. . 

I 	 • 	

•:'. 	

f. 	
:-. 	

• 	 . 	 . 	- 	
pmt.esL 	. 	 . 

- 

f 	1t3 NandErmar ? 	15.O4.1951_ 	
73 	D3,12.7 	0n deputatlOfl ,  tü 

	

1\ 	 - 	
/o Sh.RahubJr 	 ,.- - i 	 rnt. as LDC 	

i- COA1 MDWR. 

	

1 	 I 	 N a t 	
c 

- 	

S.L.C. - 	
33•J 	9 	EiUI Itcnagar, 

5a 	
- 	 rmt as LJC 	 — 

4 - - 	 - 	 - 

	

r 	
115 N.?.eifl 	 05.rfl.1951 	

240Dö.79 	Eastrfl 

	

4 	 -- 	

Pmt. s LJC 	
BhubaneshWa1 	 — 

- 	
IjG 5.K Kundro 	 03,1953 	 Silchar. 

	

1,4.79 	Mefla LAafle 

Pnt.as LDC  

117 	.5ethibbu 	 31.0.1951 	5SLC 	 2.05 3 	26. 11,79 	Southern River Dives 
S 	 . 	 S 	 S 	 - 	

S._• 	- 	 S.. 	

• S 	 . ........5 S 	 -. 	 S 	 S  

	

.. 	

,. 	 Prnt. as LDC 	
CimbatOre 

113 	aaflt1lUm3r 	
17.38.7L-o 9.1.79 	

Meghna 

s 	

Divn., 

- 	 Pmt.as LDC 	
Shi1on9. 

- 	 S 	

•.. -.-: 	- 	. 	
- - 5 --. - 	'- 	---•- 	 - 	-- 	

.•-_...-. 

119 ?ashpal Shiv 	,< 13.3.194' Mtic 	Sc 	226.7 	 31.12.7 	henab Divn, 

- 	 Gotra. 	 - 	
Prnt. as LDC 	 Jmu. 

	

arm 	 O 20 Som_ tt Sh 

	

6,12.194 	Matric 	
- 	

C4, Gangtoko 

- 	S 	
Pmt.as LC 

- 	 t 

? 	121 	tK1e Koushal 	o3Q06.1952 	Matrc 	sc 	 21.73 	
- 01.J9.79 4Under 0/o transfer 

	

- 	 I 	 Pmt. s LDC 	
t6,CE(BBB) 5hi11oflg 

•55S 	
.5 	

5 	 . S 	 S 	 S 	 S 	

5,. 	
5 	

5 

S 	 S 	 S 	 S  
- - 	5- 	 - 	 r 	

- 	 S 	 --- S 	•__ __ 	 — - 	 - 	 - - -- 	- 	- - — 	 S 
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''- 

Euwruient of 1dia 

Cntr&I. Weter Commioeion 

Sewo Bh0wn, R.K.Purcn, 
Nw J)eihi - 110066, 

Dtd the 	.P1eoh,3JO1. ,_ .Jj71 - , 

To 

AIJ Chif nin r/5upDrintndinci Enc:Lnoern/Ext,cUtivo 
o f Sub.uffiumn rir CW Io  

flubJRitJ s 	alg ilinvIty f.imb Of Lncm borne un 	miriIr,riii.I, iiri 

of 8iiI-orr.triu a f ;_Tw~c elm r.in 1.1. WU01, 

Sir, 

I an directed to aeythet the cniority li9t of LDC0 .oking 

in the aubordinte officaa of CWC has been drewn up in eccord€ince 

wLth the intructioris coriteinedtin the Ministry of Home Affeire 

Qfice MnorecJum o 0 9/11/55-flP5 doted the 2d •D6cember, 1959.ae 

rnended from time to tjrne 

It ie r 1leetod tht thea contnte tlie v a n r rny i1i a 

çjht to the notice of all concerned LDCu and the orrore/ommioeion/ 

'tons if any riotiend in the, said hot may bc communicetod to 

commivaiari within ama month from tho dotu of ioun uf the 

cotion. 

'I 
'fu 	riti ru.uv1 

.A0 	L±ia.v 

\ 	 —r 
,L.ArGARWA ) 4 . c'tion Officer 

TEL.NC4 61o7OO1 

Copy to:- 

brc 
eth 
th 
OC! 1  

Iv 1' 
ctV\y tI f re1L 

ct r iX 

Gener&.. Secretery(G-5.Chauhen) K1indi Bhawan, New.De1hi 

i: 

'rer .j 
	

11 

AS 
"I • 	---'*- 	 V - 	 ,-. 	 - 

I 	

. 

L r 



-- 

S 

4 

4' 	Rcflsh 	 12 	2G63 	Jptt_or. Ti roun 5C 
k 	 irircie. 2e1C1)6 1 	 LJC 0140 

/ 5 	5 	 Sc 1 	3 	RL Ccirbaw:i 	- 
12q 0o1958 	 prn.. LtC 0104B 

S.bpb Cha 	-c' 	oci 	S 	 _21. 283 - 	21 i 233 h11( A 	 ----- c'-- - 
C1.37:1962 	 Fmt. LDC 0104.EE 

	

• 	- 	 .e 	PESathesh Kr. 	ELC 	SC 	 'i°.01O4 	 19,O184 SRD, 	 ----..d. 
1 E. O 2, 19 61 	 n t 	L C. 0 i 2 

	

9 	KcK hakarar 	 E5LC 	Sc 	_ 8 4 1 230 	SRfl, Ccinoatore-------_ -___ 
01021959 	 °rnt. LUC 0104.38 

It  BcU Bhavsar 	 4F. Corn 	OBC 	 0303.e4 Dir(M), bhopal 	 -- 
0903 1960 	 pt LDC 01.04.ba .  

	

51 	8.RajaIu 	 atric 	5C 23 0O84 LCD Hyderabad 	rough 	tla 	 - 
01.011943 Rk - V. 	 Q.F. Cho<±ar 	 O r ! 

	

92 	M.Gaurishakar 	 atric 	 0812.73 	 U 2O484 MGD-V Pat 	 do---- 
Frasa. 94.E4, 	 Prnt. SKZ. 14.86 Rank- 

	

9 3 	Kugha1 i1n_ 	 ghSchoo± 	 1204.B 	 1 2404 6 8 	UYU, New De1h 	-----do----- 
0601.1955 	 Prnt. as Ukz. 

	

14 • 	 94 	Migri Lal 	 E.A. 	Sc 	 31.0 3.34 	 31.03,84 Narnada Divn, 	Through. SSC 	 * 
12.09D63 	 °rnt. LIJC 01,04.85 	 Bhopal 

-• 	 - 

\9 C.Ta1u:dez 	. 	atric 	 20.08.71_ 	010584 HOC, Guwahati 	Through Dtt1e 
01,07,53 Rank-Ill 	 Prnt. Peon 01.04.88 	 0r'D' Exaii83 

96 
Ram babu Das 	 Tetric 	Sc 	 07084 	 07,06 !  84 MOD-I, Luthnow ------do------- 
11,58, RnkTI 

	 PrntChow.O1O4B5 	
. 

"U. U IU I UU I 	 SS 	

- 



:1 
•1 

- 	1 

/ 

- 	 —: 18 :- 

- 	- 	-- 	 :' 	
• 	 - 	 .- 

-1fr 2  Bidyut KrDs 	B. A. 	 07/05/97  
/ 	15/10/73 - 	 (Part-I - 	

- Tet1PT 	 Itaagr. 

187 Miss suvarIa 	?UC 	 - 	 o5/7 	03/05/97 	ru, ?ure 	-----do---- 

Denatti4l5/7/70 	 -TeLJC 

136 ShriVi - 	12Th Pass 	 05/03/97 ' :cc, ioida 

02/10/78 . 

19 	 15J/9C 	15/06/93 	j,pue. 	Thr3uc 53 ,  

o5/o3/7 	 r. L0 - 	- 	 - - 

190 	$Luithas±s Ser- 3S' 	 ; 17/07/9 	 7/U7/9i 	T)2 ,1VJt. 	--"Q______ 

ee. 23/12/73. 	 uat 

191 hiss VaSHl1 PUar 	SC 	SC 	19/03/ 	19/03/93 	gaga 	---do---- 

MOshr. .04V10/76 	 TeLDC 	 1ragpur4 

192 v±k idra 	 COM 	SC 
14/03/56 

193 Moshra 	 M A?Ss 33 
j5h. 20/5/71 

194 Athij1tY 	 SC 	SO 
20/07/71 

195 Satykaflt Pnà 	ri.sc 
.09/07/73. 

196 	KUra 	G..Sivc-Paiaa 

197 P. Muruçesan 
	

03C 
20/10/73 

24/0 0/c 
TeP.LOo 

23/03/93 

29/08/3 
TeD UJO 

iO/09/5C 
TE?I:lP. LOC 

- 13/09/95 
TC-11?. L00 

1 2/10/93 
TG?' LJ0  

24/05/93 	 eradun. ----do---- 

23/03/90 	C), ue 	----do----- 

29/03/93 	FI/II, LUckIOw. Th.rou 	sSc- 

I: . 
	I 

10/09/93 E:oc, Shubieswar- -----do----

1/09/93 :-:oc,  

1 2/10/90 EGD-Ii, LUCOVJ ----d--- 

- 

	

I CLiLJi U IU IOU IA 
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Goverr?rnent of India  

	

Ministry of Fjjiide 	V 

	

Department of Expmditure 	 "N 

I 	 V 	

, 	Nw Daihi, the 14th Dec,, 1903. 	 N 

	

V 	
VV 

FICEMEMORNDV1 - 	

V 

Subt 	Allowances and f ac:Ll it i as For civilian employees of the 	V 

- Central Goverrnnt serving in the tates end Union'k 	
•. 

	

Territories of Ncfrith—Eastern Reg ioi—improvements jt - ereof. - 	

V 
V 	

•IV,' 

I The nedd attrpctigdretainirig the services o'f.. 	
V 

- 	 . 	 - 	 - 	
--: 	

-V 	 V 

comprising 

tbeS'tates of' AssT, Ivleghalaya, Mnipur, N ag al and aTripura and 

	

)he Union Territories of Arunachal Pradesh and - izoram has been - mging 	V  ,• 

he attention of the Government Odr some time. The Gov81rnent 'had 	V 	 V 

V \ 	
appointed a 5ommittee under the Gbairmiship of Secretary, Department  

V 	 of Personnel & Adminisjra,tive Reforms, to review the existing all ow an ces V  

• d facilities  adcnissibleto the vartoi..s ctegoriesoF çivilizi C&tral 
ouornmmt employees serving in this region and to suggest suitable 

improvements 	The recommendations of the Committee hVe been carofully 	 'V 

	

V 	

V poridorud by- thu Gpvernuit nnd thu President is now ploosod to 	 V  

duc do as Vf'ol10 
 

	

T V iUt8_Pf oostinjP clo Lit., t i
V 	 V 	 V •  

	

There will be a.fixed tenure of posting. of 3yearS ata time for 	J V 

officers with service of 1Gyo 	ress jhd of 2 years at a time 	 'V 

V 	 V for offersV,with more than 10 years of service. Periods of leave, . 	. 

train..ng, etc. in ,,oxcess of  15 days per year will be excluded in 	V 	
V VVVV V V 

V 	 cOLflting the' tent.re period of 2/3 years 	Of-ficers on completion of  

• V 

V 	I The period of deputation of the Central Government employees V 	

V 	

V 

to thaW States/Lhion Territories of' the North Eastern Region will 

gerally be -for 3 years Aich -can be extended in excetiona1 cases 

in exigencies of public service 	well as -ien the em5loyea concerned 
V 

is prepared to .stay longer. The acisSiblG deputation allowance wil l 	

V 

	

• .' 	also continue to be p aid during the period of deputation so. extendedQ 	 - -. 

Wetghte for Cet01 deutptI /trpin 	pbd 	 - 

confldentia Recorc 
	, 	 V 	

V 

V 

	

S:atis f actory Performance of duties fbr the 	
V 	 'V 	

• 	 V 	
V ' 
	

•: 

- 	 - 	 'V 	
' 	 • V • 	 - 

- 	 • 	 V  V• 	
V 

I - - 

• 	

V 	

V 	
- 



'I 

L 

S .  

r 

'S 

. 4 

- 

\ 

I 

• 	 • 	• • 

	

•- 2 — 	- 	 - 	•' 
h recognition 

I  prescribed 	ure in tha orth East shall be given due"in the case of 
eligible offiabrs in the matterof ;  

• 	. 	:. 	 • 	 :;. 	 • 

promotion in cadre posts; 

	

H ..4 ' •• 	 '• 	 Hi 
Doputatpn to Central onuraposté 	• 	,. 

(C) cours as of traicirigabrod; 

1 The enera1 requinnt of atLeaSt three yoars S erLce ifl 

a oadro post between two Centra] tenure deputations may also be 
relaxed to two. years. in deseriing cases oP mritorioLs serviç in 

ttc North East. 

Aspbci?ic.try hl1bma.in. the C0R'àf;-all 	loyea who 	• 
raidered a . full tenure of service in the North Eastern Region to .  that 

otf'cte 

	

(Duty) ilcwanceL 	
I 

• 	•tri. 	 ii1OyOC 	ioh0Jo_l1-IndiatiaflSfer 

• 	li3bility wiJ.L.bo granted a Special (Duty) Pllowanco a€Fraoo? 
25 per:pent 	 of Rs.400/- pot' month, on 

cting to city station_intho North E 3storn Region. Such of those 
--- ---- ------- ---  

	

--- ---- .. -----------, 
	I,.'. 

anployoos., 	oexaipt frorn •  pay(t)Oflt of incometax..wtll,. however, not 

be oligiLlD for this Special 	 "pec.al (Duty) Al]:owanO 

uiill be in oriditiori;to any s ci 	pyrd, /or DopJtittiOfl (Duty) 11owanco 

• 	1. 	oiraady bóing drx1 subject t, the condition that the total of's:uch 
special (Duty).11owanco pluspOcial p/Doputation(Duty) Atllowanco 

thill notdxced Rs.400/.' p.m. Special Allowice1ik, Special Compensatory 

(R,otp Locality). 111low, flcG,. Constucticp Pl1Gwafico 	roject i\llowanca 

will be 5 dr-un separatelY. 

(iv) 	oc& CcTPls to:/ 114i eL ' 

1 	PiSS 1 1 nd M]ay, 	 • 

- • H.. 	The rate of the aliowanceWi]-1 be 5% of bsicpay..$UbieCt to. 

i;-.maximufl of' 3.5O/'.pciflo 8diiissible 	 ; 	•: 
f: 

py limit. The above allowance ujil be adissiblO with affect:fr 	• • - 

IS?1982 in the cs9 of' (ssfl. 	 / 
• 	 .• 	 ..,•-••-• 	

•--•,•-• 	 - :-:;. 	 -• 

• 	. 2iijV r •  • 	• 	 • 	• 

	

• 	 • 	 * 

• The rate Of allow nce will be as follows for the tJ!hOlG .o?ManiPUrC°': 

Py upto Cs.260/.s • 	 Rs, 40/- P.M. - 	. 	• 

• 	Pay abo'JeRS.260F' 	: 	is% of b3sic pay subjt to a -_ -- 
maximuTI of R30150/- porno  

-• 	• 	

1 

The ratc of the allowance will be as foilot1s 

\ 

H 	 .. 

-,• ,—'--c 
- ........- 	•• 	t 	./...-i•v.'- 	

4*4$. 	•---' 
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25% of pay sbjCt to a 

	

?.••:1• 	

. 	

. 

 

of RscSO/- and a maxirTlUll of Rg.150/ 

	

I 	 I  

1 Pay upto R,.26o/- 	 p. 

I ':..i

•,..s;jS; 	 .. 	 . 

Pay 2boVs.26O/ 	- iS%o? biC paY subjoct to .a mimU1 of, 

I 	 1 	1 	I 
• 	Ther 	iIi,b?,nP chg,i the xisiflQ.at 	

fSpeCi3l CornpSat0rY 

A11auaflc 0dmissible 'i-n Aru7achalradh, Nal 	
and Mizorarn and 

the existirtgjote;. 0. tDLs 	tzip8 
[llOJarO adni8siblO 'i sëjf ad 	•' 

re 	of izor. 	
1 	 l 

first appaitmtt' '• 	• 
vellin

-. 	 . 	 S 	

.1, : 	- 

• 	 relaxatiOn of the presalt ru1 	(S.R. 	s) that trvellifl9 

o1lOJ1C0 
is not dmjssiblO, for journeys tndortak1 in 	

flCtiOfl 

with jjt1 CPcDOifltffiOnt, ifl:CQS0 or-.joiirn,Y9 fqr , t1king- up jjtial 

3ppOifltmeflt to a post in the NorthEaSt8rfl regiOn, trjulling 3llouance 
limited to.ordiflarY bt ire/soc0nd class rail fare for

,  road/rail 

journey in excess 0 ffrst.4OO .kms. for ,tha Goiernm 	
servant himself 

-and fllS fflh1. will be adsib1 

I 	 r 

vi )Ja'J-D-° A11O4c.q ,for 

* jZP 

Pik's qrqp 0low'S.Rfl6, 	0 if 4 fl tL3nsfor to r 
	an 

a Sr.tion inthe NorEaSteP.. regiOfl, the f3mily or the Coverflmt 

eran does rot 8ccbmPY h, 
th Coy nmt s5rvaflt wl be p5id 

travelliflg a11wan 
	on o 	for.se 	

nod to 

oir the bst id wi.11 be pmitted to caEY personal off acts upto 

1/3rd of his ontitla1Tt at 	
vom1tC0t or have a cash eqUiVa1't 

	

• 	 of carryifl9 1/3rd of his 	
titl1 or the djffO1CG in weight of . 

	

'5 	
,rthe personal off oCt 	is1  actUllY 	

Yid i/d ofhiS 	title1ent 

thb cc.maYb0, n'i1euof thO"cOSt0f trSprtati0 of 'bgOe' 

Incae the fni1y 0ccp 	
the GpveflJfl1 sertiant .an'trans?et, 

the Gpvorflcflcflt servant will be 
0 €1tid to the e'<stitig 'admisSibl 0  

trjouiflg ilOWaflC 
Including thu 

c Os .t 9 'O tr 	ortati0fl0. the admissible' 

ruojqht6f '1porsonal T0feCt 'acEdi 	
to "the 	d&to' 	ich,' .th "a f?icor 

4 1  

• 	-• • J1Q$,' jrrespOctiU O
: f'thOWOLQht .  oP thJb' actUailY .Cari 0  

.Th'o 8bvo provisi°fl9 	
also apply fo th3 rotUrn.i0U0Y:9fltr&9 	

" 

bdCk ?r 	
the worth ,Etorfl Region. 	 • 	. -S  " 

r 	
II 

	

/ 	

14 

• 	 4• 	* 	S 	
•' 	• 	; 4 , 	, 	- 	

4-. 	
9;- 	 • 	• 

• 	f 	
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e. 	 'I1.L  
• 	

... 	 . 

• 	 .•.. 	 • 

(vii) 	 l gag 9 for trçjnspoft tio of jors oflfl al effects  n 

; 	In.roxtj- ;cforders,bejow S.R. .116, 	 person. 
effects. on trs?er botwe •two,djifejt s'tctjona in the North—Eastern 
region, higher rate thf allowance admissible f'or trensport.3tiorjn 	.! 

Class cities subject to tho ricturil oxponditura' incurred by'the Go.vernrnt 
serv3qt will be, admissiblo 	 .4 

' 	 •. 	', • 	 •. 	.1 • 
	: 	," 	. 	. 	

•: 

(viii) JojnjçTjm o Wi 

• 	 . 	 -fl 	 .• 	•,-i 	••• 	, 	. 	i•; 	 '.;.fl; 

.1flCasO.Q.fGovgrrnegerv 3n€ proccding:on.lejo from ' place of 
posting in Nortb—E}stern.regjon, the poriodof trovol'in óxcess 'V''two. 

• daysfcn th(statjon of po3ting to autsjd 	 be treated 
S joining time. The,same Qoncossjor-i;wIll be admissibleori return f'zxn leavo 

/ 	 (ix) Lepvo Tral Concession 	 I 	 I  

• 	 .. 	. 	. 	..... .•....... . 	fi . 	 . 	 ,:, 	• 	

••-': 	•• 	 - 

A qovernment serv0nt who leaves hisS f'inily' bef md' at thó old 
• 	'ity station or another selected place of residencod hps not availed 

I the' 1trans for travollin allowance for tho iiii1y wil haV t10 
,)tjonto avail OP/the existing leave travel corcession of journey to ' 
rne totn once, in a block pertod' of 2 :years, or in lieu theroo'f 	1 

facility of trvel for himself once a year from the station :of posting in 
the North East to his home toui or place where the farn5ly is residing and 
in 3ddition *the  facility ror, the family (rtiicted to his fter . èouse 
and tuiodependentj.children oiiy) also to travel once a year tojsjt the 

I ' 

	

	employcer at th"tation of posting in the North Eastorn Region.. In th'ase 
the' option is forLtho latter Rlternative, the cost df' trrvel for the 

• 	iflitia1stance (40-a.kms ,./10 kms.) will not be borne by the.officero' 

• 	Officers drawing pay 'oP Rsa2250/—ror above, and teir fiiilics, i.e. t '  

• 

	

	spot.se and two dependent children (upto. 18 years for, boys and 24 years fort 
girls) will 1  be"allqtz,d'toir travelbseen"Imphal/Silchar/Patlaand 

• 	Calcutta and vico—vr , uhile performing journeys mentIoned in the 

• preceding paragraph. ' 	. 	• ' 	 • • 	 • 	• 

• 	'() ChldrmEducationj11owgncJHostlSUbsjdY:_: • 	• 

h er e  the childr 	do not accompany the Governrnt Scrv.ant,t 	, • 

• 	tti U Thrtj-i—Eastern Rog),on Children Education Allowance upto claSs'  • 	
XII will be admissible in respect of children stt.dying at he lt 

, r 

• 	• 	:tatiofl of pQsting of the cxiiployeo concerned or any other station where 
• 	nildrm reside, without any restrLction of p0y dun by' the, 

- 	 fi 	 ' 	-' 	 • 	 fi 	 • 

• 	 ' 

• 	 fi  
• 	 I 	 ' 	 . 	

fi 
'I 

fl 	 . 	 •. 	 . 	 . 	 I 	 fi 

1' 	 ' 	 '• 	 fi 	 ' i 

fl ' 

L 

1 

1' 

I
. 	 •- 	 fl.•  

fl:: 	
,: 	 •.• 
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Govcrnmcnt Servant. 	If chjldreYstudyin9 in schoo 	are put in hostels 

at the lt st0tion of posting or any. other station,.the Governmert 
serr 	-oncernoduji]. be g.vi 	iostel subs Ldy 	a,thou 	other restrictionso 

2- 'ft 	above orctr 	xcopt in' stb—para (iv) wi:Llolso mutatis mutandis 

pp1y 	Cenr&. Governmt 	np1oye3s posted t 	.And&man 	nd Nicobar 

Is 
• 	•. 	 . 	 . •. 

3, 	Those Orders' will take BCt frcm Ist , Novomber t  1983 and 411 remain 

in frco fo'2 a period of three 	'ears upto 31st Cctober, 1966e 

All existing special ai10wiic 9 	racilitios 	Ind concessions cxtidod 

by 	y 
special. order. by the MinistripartIflLtS of th'thtral Governmoit 

to.thgir ourr anployees in tho'North Etern Rcibn will be bjithdrajn from. 
tho d3te of ofect of the order's contoin. In this office Mernôrahdun.' 

Separate orders will be issued, in rospoc.t • fother recormndatiOfls 
• of. the Ccnmitteo referred to •.ri paragraph I as ard'when decisions' 	rO 

taken on th.bythe Govornmt. 	 . 	 . 	 . ' . 

6 	In r 	f'ar ' as th 	perscns sorving in the Indian' Audit 	,d Accotnts 

Dopartm 	-1rocouernod, these orders iSUO 3 ftor .consu]taiOfl with the 

Comptrc 	anduditor Gmoral—ef Iniia 	' 	 , 	• 	 - 

• 

• 	 . 

• 	- 	•-. 	 .. 
• 	.• 	 •, 	 ••• 	 5d/— 

( S.C. 	AHLk 	) 
' 	JOINT SECRTAR' TO THGOUERNf1ENT OE INDI' 
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I: Delhi,. t1c 	20t1i 	.ri1, 19. 

OF'FIC JVOP,ADUM 
	 • 	N 

!.2COl4/3/3-E. TV 
(;I'.• r I tf 	i1: 
Vi; 	trJ i. t FIi-i flr'c: 

Dcjrtrnent r,f Exi.eriitU1e 
S.... 

________ 	 - 	- 	.- 	-.-_•, .---------- 

(C 	

! 

Subject:-A11 anccs ari facilities for civilian employees of the 
Cencral Governnt serving in the States anJ Union Terri-
tories of florthEastern Reqion ani h.& N. Islanis an5. 
Iiksha.weep - improvement thereof. 

The unR*rsigned is .irecte. to refer to para i(iii) of 
Ministry of Finance, N.partrrnt of Expeniiture O.M. 1)c.20014/3/83-
E.IV iael 14th December 1983 as ameniei viie Office 	rioraniurn 
of even number 5.te-:l 29.10.1986 on the above subject, which is 	- 

repro1uCe below:- 

l(iii) 1tcpecia1 (Dity)llowance. 

(iji•ijijil 	i'I 	I I I.ii 	iIIuI.Ivi: 	wI 	h. 	•i11-.]1ti 

• tran 	- iiabi1ty wil I be yr 111te i a specitI (Iu 1)ilI'wiiice 

at ti- t ate of 25% of basiq pay Subject to a ceilina of 
• Rs.4 0/- per mnth on iotiog to any station in the torth: 

E3 	rn Region•. Special (Iity) AllowanCe will be in aUl- 

ti 	to any special pay an/or Depition (Dity) Allowance 
all .iy being irawn subject to the con-ition that the total 

• of such Special (Dity) Allowance plus special pay/puta- 
• tion (Dity) hllowance will not exceci R3.400/- p.w. $ccial 

Allowance like special compensatory (remote locality; 
allowance, construction allowance ani. Project Allowaoce 
will be irawn separately". 

2. 	Thtances have been hrc)g1rt to the notice of this .Miriisry: 
where special (duty) Allowance has been allowei to Central Gove:r- 

ierxt 1TlOyaes ser'ing in North East Region without the fulflnit 
of the coniition of all India transfer liability. This is aairst 
the spirit of orziers on the subject. EForthepJrPOSe of sancti-
ingpeci-i(uty). allowance, the all Iniia transfer T'iai1itY O 
the rnhr ofaj Se:i/Ca 	5rimbentsOf any posts79rup 

o? 	sts1st1e ictermlnei by anplying tests oft 
. 	 tion zone etc. i.e,. 	ti-icr '?ecuitrnent to- the - - 

i 	 qn all-I r Ia - as ±s a nhe r 
prortT51s also done on the basis of thaIIIhi Zone of 

i' promot5riThseoncoinrrn seniority for the sëie/ca7pts 
V 	 or 	(s is or in 

Lheccse o aino 	llpts in thc Centl 	crtñrat etToc 
tTrr 

	

	 ib1c to1 tarjre. 
n a nyihe to In _In -1 Ia oo - oL na}e h tm ci tg bi e for the g rtn of, 

	

--------- ---:--------- --------- 	 - - 
., 	•:;. 	a 	 . 	
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3. 	Fin.nci1 Advisers of th .cbiinistra.tive Miristries/ 
epartients are requesteé to review all such cases vher'e special 

• 	 (duty) &llownce hn.s been sanctined to thog Central Ge'ernmnt 
ezplyeo8 serving in the varicus offices incluirig those of 
autnoneus erganisations located in the N.rth Easb B.eicn whio 
are under adIniBtrative coitrol of their Minictries/Dczu'tients. 

( 
A. N. SINR ) 

Directer (EG) 
L: 3011819 

To 

Financial 1dvirs of all Ministries/flepzrtnts, 

• 	 • 

• 	 • 
1 
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SECTION 21 

NORTH-EASTE REGION-ALLOWANCES AND 
FACILITIES 

103 
M.F., O.M. No. 11(3)195 -E. 11(B), dated 12-1-1996 

Special Duty Allowance for civilian employees serving in the State and 
Union Territoes ofNoh-Eastern Region 

The undersigned is directed to refer to this Deparlmcnt'$; O.M. No. 
20014/3/83-E.1v, dated 14-12-1983 and 20-4-1987 read with O.M. No. 
20014/16/86-E. lylE. 11(B), dated 1-12-1988 (SI. No. 214 of Swaniy's Annual, 1988) on the subject mentioned above. 

The Government of India vide the above-mentioned OM, dated 
14-12-1983, granted certain incenDives to the Central Government civilian 
employees posted to the N-E Region. One of the incentives was payment of 
'Special Duty Allowance' (SDA) to those who have 'All India Transfer 
Liability'. 

It was clarified vide the above-mentioned OM, dated 20.4-1987, that 
for the purpose of sanctioning 'Special Duty Allowance' o1 the members of 
any s'rvice/cadre or incumbents of any post/group of posts has to be 
deterr, ned by applying the tests of recruitment zone, promotion zone, etc., 
i.e., ' "ther recruitment to service/cadre/post has been made on AI J  India basis 	'whether promotion is also done on the basis of an All India 
cor ns 	eniority list for the service/cadre/post as a whole. A mere c1aue 
in the 	ointment letter to the effect that the person concerned is liable to 
be tra, )rred anywhere in India, did not make him eligible for the grant of 
SDA..' 

Some employees working in the N-E Region approached the 
Hon'ble Central Administrative Tribunal (CAT) (Giiwahati Bench) praying 
for the grant of SDA to them even though they were'not eligible for the 
grant of this allowance, The Hon'bie Tribunal had upheld the prayers of the 
petitioners as their appointmein letters carried the clause of All India 
Transfer Liability and accordingly, directed payment of SDA to them. 

In some cases, the directions of the Central Administrative Tribunal 
were implemented. Meanwhile, a few Special Leave Petitions were filed in 
the Hon'ble Supreme Court 5y some Ministries/Deparnuents against the 
orders of the CAT. 

The Hon'ble Supreme Cou in their judgrneie delivered on 
20-9-1994 (in Civil Appeal No. 3251 ef. 1993) upheld the submissions of the 
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Govetument of India that Central GovE nuncnt civilian employees who have 
all lndta transfer liability arc entitled to the grant of SDA, on betng posted 
to any siation in the N.E Region frwn outside the region and SDA would 
not he payable merely because of the clause in the appointment order 
relating to All India Transfer Liability. The Apex Court further added that 
the grant of this allowance only to the officers transferred from ouide the 
region to this regicn would not he violative of the provisions contained in 
Article 14 of the Constitution as well as the equal pay doctrine. The 
Hon'ble Court also directed that whatever amount has already been paid to 
the respondents or for that matter to other similarly situated employees 
would not be recovered from them in so far as this allowance is concerned. 

7. In view of the above judgment of the Honble Supreme Court, the 
matter has been examined in consultation with the Ministry of Law and the 
following'decisions have been taken: 

the amount already paid on account of SDA to the ineligible 
persons on or before 20-9-1994 will be waived; and 

the amount paid on account of SDA to ineligible persons after 
20-9-1994 (which also includes those cases in respect of which the 
allowance was pertaining to the period prior to 20-9-1994, but 
payments were made after this date i.e., 20-9-1994) will be 
recovered. 

8. All the Ministries/Departments, etc., are requested to keep the 
above instructions in view for strict compliance. 

I 
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-Tlw . 	icIItiiiiici (I III'\'t) 

- (Clilml \'v';itci (ul1i;Iis.siiu 

I IflI\Van, U. ' 	Iii 
\.S\ 	I)eII,'i - I I () 000. 

(I\itiIItIcItitIi: - Iipj  

kind ICICICII"C iS UI\ iled to tile ct icptuikmc IL'.SIIIIR willi 1111s fl(I1CC lelter 
Nit. I-i)' 	IIH3/I2.! I-3 tI:'ird 	1 .()l'I) IcjiitIi:'' iy;iffl 	i :iI 	lish' Allnwanec 

)i\) I; ( 	viIRiII I'IiII(\(S S"lvillg ill 	'Ot I.h F;i;tctii I';.i. 	i(1".1Ij ). III hiss CUI1ISCC(j(ifl, 
Ii;ivc 	rc:ci.J 	571555 	ç1I 	ICpscSt'll(;ilsusi 	II5)57 	h1ii 	o(Iicci,'iiid 	Iitf 	(ii 	fl&Ulj 

( 	 Iaci .s:c 	hlIt;I Icis V(t51 ,  

2 	Ill 1I1 cosnicciHi we wunld !ike 11) Will tilL 1cdhiiis; 	H e'nsideraisoii 

	

jiasa 1hi1) ol Appeisclix-') qf FRSR I 5 :ir•t 	liict:i(ivcs lot çesviiss sit Rciisu 
Arcas, it has sicr-;ilia. 	tis stalest 	Iai the " ( citt,nI (ov(. (lvIJhi,i 
1triiluvces who ts:svt' All Ii,sI:c 	ts:lss,;I(i IiflJ)jIi(V wili he tr:sIs'tt 	iit'cl:il 
(i)ist') i\tlii;ssict' :i( t!s 	r ac oF 12.5 	1. I 

	
silt posOlig LI) 15II' 

s(itisjti si the I'lor(h J:s.cIcuss ltt-1'ioss....'' 

I 	 IListliel - 	 i 	 ol 	1151'iiiec I)ep(I. 	I 	E1issdituie (.),rv(. 

.I:siivasv, 1991) a deas ciIct'uticitint Iiu; I)ecsi nmdc 
I(.- saIdilw usc Ilmolls \VIi() ate "  t1l(il1It' '  11(I those who ale" in-e)ii1tIe ' H' (lie graill of 
Setial I )sslv i\Ilot'atice(S1)A ). I Jotter this pat 	it Ii:s; heesi clas ilied Ili:I Isis (It(, ln'Ic of 
:alKiIUIiis15 	pcciaI F)tII)' /'IIt\aucc '' (tic. All Iisili:i hasisler 1._lability sit' (lie ineinhets of 
lii) 	seivice/c;ssiic 01 isicusishesils 	I :in 	P(I 011 1 7  5)1 po.sls 1)115 hi be 	lt'1t_'i'iiiIiiutt by 
.ij'pl'itii (lie tests (it teeitiiIiii'iiI /0I1C, 	5I015l(III(fli /0517,' CII'. It' 	rlit'lIscr st'tt'ii!(,ti&'iit li) 

'tib's' I1,t  Isa.c lICCIL 1155(!(' fJlI t11 Iiitlia tIIciN full 11hellivi .  l)ls)Ilt(IIii)ul is tilsis stone 
(ill (IIC busis ol :sss all tII(Iia ('(,IuiIIl()ii sciliorio .\ Ii.s( [tii Illv s('r\-ic('/c:i(Isrlj)n\( :ss it ''huJt', 

4. 	 1 hiss ;sII 	:iIctciu;e 	oh ici,ol:i''WtsI 	'II'rit'cI sI:stI 'vito itithil OW Nhkv' CflIt'Iic 
ate '' etiHisie '' tot (tic t.i ant oI . S()A_ '1 Iius 	who do s'nt hisihi this t'sitcsia. Iiicstic. come 
sj 	(lie s':itc'isy of " iii-t'Ii'Iils' 	;titil a ISICIC CId'ie III (lie aj'J)flUIhItit'IiI leitci :0 1I10e11,'si 
hii:iI the 	i - tsoi 7,nhse,'ruIcc! is 11:1111C to Ice I 	I;sl'ss-c 	;s'ivwl'c,ie iii Isitija, hhce:ch,s, shd llill 
iii:sI.,e htiiii 	etiiihic" tr (lie cs;iffl (ciS!),\ as per ;;':a3 nIllic above ic 	i'd I 

I'Iic l\'Iissis(i 	ol' IIuiasst.e. I ) t'(I. sit kNflcli(l!(i;iC iii (lie iJci:iI-c; (:1111 of ().M, 

in 	asa.:" hi;i,; conveyed the dvcicioii scs'asdiiig tin'. lis'lI-j)avlsicii( ul 	I)\  l 	hits' " iii•diglhk 
pvI suit ' (tic deilisiliosi of ,  whu:lu Ims t)ceIl \'ciy etc.,; Iv spell otil iii pai;s. 	oilis' :slilC O.M, - 

CA  

1p 

t 
-.:--- 



- 	 / 

IIie I lon'lc SUI?ICnC ü;iut s dcsi 	was I;u h;t:;cd on tic cli:ms 
n ! / tI ) cul ol (hose employees lvll appl - U.1clied (lii' Cniiii fur (he grau( ui S)A to Iiem 

eveti (houph they were tiot eliihi for the 	a:i(uf this :iUoya,iuc Tue judcmcn( of ihd 

II
I / I lon'ble (unit is (hciefbi for (lic" in-eJij'ih persuuls univ and not in nsject of thOSe ii Ificials who :irc lrc;uIy eligible mr (ii c jra n ( of Si )A iii I enus of ni ra-3 of 1111  sdd ( ().i\l. 

7. 	
'IIIcrirc.(Iicsc (lccisori cuiivcyc in jara-7 of' (lie said ().M, 

aIC aI)I)Iicablc 
I 	only to ((lose person who were not ci igiblc "lu r j ra ii I ui S DA as explain ul in ia ra-3 o' the O.M. and who iniht have been raiicd S1)A ii :idvci tciilly by sonic atithoiitcs. 

Thus all the " Chgihlc l)CFSOnS " iii;iy ('untintic to hC granft:d Sl)A on 

	

satistin; the conditions enhinicratcol in pa1 -a-3 of (he aliovc O.M. iI'IcsJ)cc(vc of witcUier 	7 they 'lu:ig to (he N.E. Rcgiwi or iiu( and a iso vhe h ci• Illy were pus (ccl froiii on tsie .1/ 
(lic Region or oth erwise. tiicrcior pa ra 6 of tic a I o ye O 1. of Mi,, is ry of Fl 

I: ance 'l—jot 	 I or'thc
ersOns"s - 

/ 9. 	 It may, tlicrcforc, he coliclildcd tha 	il (lie officials (lcular a well as wrok- cIiare'I) Oil posting to any s((iwi in (lie North Eastern Rcgwii need to he granted the. Special I )u ly Al IOW;WCC (S DA) provided (heir t Curillinicill In .cci vice/cad i'c/pnl has bCcn macIc Oil all lli(iia iJa.SIS and also Iii '\'liOSC case (lie pIuIiiu(jn is also (bib' on (he hasis ofan all f.iiilia coiiiinm Seliioiity lLct Vol .  (lie sci "ice' cadrc/pw;t as a whole, 	 I J 10, 	i'Jie C1 , 11 - illcitions cat (H 1:ivcii h' CW(' in Ihci lcHo'r No,A- I 5011/1/98- lsU.lV dated 12.02.99 have already ccn 
vithdiawji vide (W(' IcUci Nu.A-5l Oh l/l/9- l.sU,IV/(02 (iiltC(( 11.05.99. Oii (lie Saiiie 'Iulopy, (lie elm 	 i\'CIi wider c'wc kuer No, I / I 9/90-Is LXI 1/198-1203 dated 02.OS.9'4 (copy cii: hcd) a iso ilcc( I o he Wi I licli'aw, a (lie Iesi(I('ii(ial status of' an offleial is not lcicvan( lr Ihc 

gralli! of' SI ).'\. II s pertinent flicriIjui (hat SuperiiHeiiditig Etiji,c 	Pia,iuijii1' (ito'lc, Fari((ab;i(l is (lie ('atire Controlling 
Au (lion L)' ill respect of \Verk-Cliaiged Ivlowl .  Vehicle I )ni vci s and on II ()pcn(ois iii wlo 	ii \ 	Case ((IC Ji101notioti C(c. IS bcillg iii;udc haced 1)11 -,Ill all IHia Cullitilnit SeIbioI'iIy list fbi' these 
two cat 	n: ics. 'fliese Iwo eaegnrks of \Vuil 	har cii stall .  also, lllcI'i'iov(, cmile UH(lcr (lie" c 	We category "for the grant ufSj),\, 'lliLs iiiay itiso ki:itlJ' lie uoiuIii'il;c(t. 

11. 	: 	
Since the issUe is Ycty mpoi taut and is agifaliuis (lie uiiiiiil of'oflj(jijs of

,  lhjs iegioii 	I is rcqiucslc(l that (lie COiiICti!j 	Ill j)ara. 	, 9 and 11) al)o\'e may kindly be 
'x)iiil1Iii'd at an cai ly (late SO (hat (lie cas':s ci er:nt ofI)1\ may he settled a this cad, 

	

"'oniz 	kuitliIiil(y, 

l'ilgiilct'i' ( i'.l3b) 
(\vlIlioLIl 	cticlo,ci'i'' 	li)f\ a!41('(I 	toi n ('I:1;1(ion 	and 	'1c(''ssui' 	aelitiul '.)/l)irc;tol(/\(llI) ('\A,'( ,  

• 	•. 
c. 

( nhi 
1 )Irc'r,t (1 

tuicl AS above, 
101 Nos,Rc(),csc,l(,(i)iiS (loin 
of 1R'iak of N1.k. itcinii. 
("\A/C letter da(cd O.U8; .l ( '1 

10 
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i)';r(:'at •: L::pcaaItu: 

Na.'. Defld, dated the 29h 
 iav, 20, 1 2 

OH/CE J 1[ii IO1?A1v7) (IA I 

Jo
~

. 	Special Du:v Allv.., auce fo r ci\'ihan employees of th,,  Ccm a; 
Government Sem:: 	ite S:itc aitJ Uden 1 err[orics o Ni it 
Eastern RCiOn inctudh'.e S hkim. 

The undcrsincJ is directed to rcic to this Dccart:ncnts OM No.200 14/3/S3-
1JV dated 14.12.83 and 20.4.1987 read with O'I No.2001411 6/36E.iY/E.fl() dned 
I. and OM No.11 (3).5.E.1i.(f3) dt. 12.1 .1996 On tltc SLJbJCCt ii'efltionetl above 

Ccrtainiinccntivcc Nverc y ranted to Central Government employees 05tcd in 
N region vid'c GM di. 14.12.83. Spcciai Duty r\flowancc (SD1\) is one o the 
iaecntivcs granted to the Central Government employees having All india i'ran;:hr 

.i he necessary c;arii icatron for Cctennitnng tue All India Transic; L iaot itv 
was issued vide.OM dt.20.4.87, laying down that the All india iransfer Liacntv of 
the ncmbr of any setcc/cacrc Ot incunioent c any post/group of posts has to be 

• detcejuined by applying the tests of recruitment zone, promotion zone etc.,  
whether recruitment to ser'ice/cadreIpost has been made on All India basis mtd 
whether Promotion is also donc on the basis of an all India common seniority list for 
the sericc/cadre/post as a whole. A mere clau:; in the appointment letter to the ciTcct 
that the person concerned is liable to be transferred anywhere in india, did nt in:kc 
hh cii;ible for the czra . of Scjl l)uty Allowance, 

S ome c!lyccs workig in NE legion who were not eligible for q'nii 
Special D 	A.11owanccjnaccoroancewjtn tue oroers issuco dOifl tnfl to I iit 
au;L:t:c. the ISSUe 0! PaYniCnt Cl 

I 0 	lI 
Central Government flIed appeals against CAT orders which have been dacda'.; by 
Supreme of 1)01. 'The Hon'ble Supreme Court in judcntcnt 
dcTf20(Th tiilAppcal No. 3251 of 1993 in the case of UoI and Ors 
\1J Sb, S. Vijaya Kunir and Ors) have LtpncId the submissions of'thc Governntet;t 01 
India that C.G. civilian Employees who have All Indib Transfer Liability are ciuitied 
to the grant of Special Duty Allowance on being posted to any station in the North 
Eastern Region from outside the region and Special Duty Allowance would not be 
payable merely because of a clause in the appointment order reIatini to Ad I odin 
rj.ajtsfc Liability. 

In a recent' appeal filed by Telecom Department (Civil Appeal No.700o of 
2001 - arising out. of SLP No.555 of 1999), Supreme Court of India has ordered on 
5.10.200; that this appeal is coveted by the judgcincnt of this Court in the case üF U01 
& ()rs. vs. S. Vijayakutnar & Ors. rported as 1994 (Supp.3) SCC, 64 and followed 
in he case of U01 & Ors vs. Exccuiive Officers' Association Group C' I 995' 

) 
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ISUPPI) SCC, 7:. Thcrfbc, hL appcai 5 	DC alk;\.e a: nvor ci ae UOl 
1 lu: ui Suu"' ('on: ibttiic C(1CCd tia: wh e\'e: a;a.ai 	:nid to 

Q_.\ will 	ii asy vn/.be. 
t hat ulc QppCal h35 been a 

vicy,' of the aioreaid judcnsctsv the ca, hj :avmctit 01 Succal but 

	

as u liJci b' tic utnenic cowl 	t'acd as nude: - 

Special Dut. Allow :ce 	admjsibjc te Ccmrai GOVCIIII11C!II C:npioyces 	Al ,  India 	t,;at Liajijj:jy o;i pOiing to 	O(11 Fnstcn iiiott (inciding Sl:km) Iron 	u:si.le the rceftn: 

.4.: c: 	r grant 0: Speata: Dtit; idlnvn;:Cc includine tuose ot Al 	:tuja ScrvR:L 
• e rcuuhucd str;:tiv if ,, accot dance wt Ils the above ment1wc I criieri 

	

6 	A.iMinis, rie/r'i)a;fle't[; 	c1 	are 	C'aC:;',ei 	to 	ce 	Ille 	tll)i)V 

	

in \'icv: Lr ;i:ict coIi;piiailc 	Portlier j, :: diieetk 	of I Sin 	Curt I; 
 

has aisc bec:i dcc;dcd that - 

	

(1) 	The 

 

amount already paid on :tccunn; of Scciai Duty Ahi: a ice to h' 
persons not qualn vi n tue ci utena incuutuouied Ii 5 above n or bulore 

5. U:200 I, which is the date of jut'unen of the Suorcuii Cuit, 
waived l - lowevcr, ceccvcnes, i: any. a.; cad, ;a(ic need tint be ic::uu;dcd. 

	

lu 	Tht am.;nn: pad on ;Ic:nl.uuit oF S.:c.: 	JU[\ Aiiov;uuucc to 
ailei 5.1 o2c;')I will c iccovered 

	

These ordc; 'i.i1 b apoiicain /mILu,.v Inn/wa/is hr :eiuIatin 	he ciaiuui of ilttd Spci;th (Duty) Ahlw,u,cc vhuj.:h, k ,:uvtutjc on tim a;i;uiau;y of Si'cci:uh •h)uiiy 
to Cei:r:d Govciinncutt C;v:h;ia etuiplove":; Scrvj;It' in tira Anclaujn;; ';cbnr aid Lakshad - vee;) Groups of 1sa'id: 

	

S. 	1:; their application :o employees of I nan /\udit 	Accoun. Dcpau:uiuent, hcsc orders issue in consultation with the Conujitroller and i\uditor Gci:cr:' of ludm 

(N. P. Siiihi) 

	

Under Secretary to tlic 	 01 India. 

	

All 	iuuistrh . S/J) .jr(,nciits of'thc Gos'cisinicni 01' hs)di;i, etc. 

	

p:uc copies) to C,1\G, Ii)SC "it. us per andurd 	idorseiinnt 

I 
/ 

I 

4 

- 



• 	 - 	uvcrniti at Irdlj 

CtNIflAL WA11R CQMMI8SIOf 
• 	

j.'lII'I iè 	 i4ui 

Hialilimpulfal & 3Wk Da&U 

11'I 

	

ShUIut 	i,jçJUO 

No, 	 a' aas' 

 

1 10111 

Spcclnl t)t 	,iIuwiiuct to (:eisti*t UuvI. C11111loyces pu9teI.) (am 

outsiile i:Nf lcIuu. 

I aill (111 OCOI It) DAY (tint the ( 	u F 1iiin6et , I t&U1I, CW C 1140 jóired Ihc I 

I I. O.fvt I'4u. II (11-RIttF, doLed L9..2UU2 niiy be a ptcmcfflcl by 411011 ,100 

nRt. jI&U1J OinuiirtI i 11r,duuty. As prie *huve Older 1110 rullowIng two 

utldiliflll.q hnvo Lu be ifl .4 Wjil nut ot SI )A to OPIPIpyovs 

(I) 	Tho cI1116'op 	OII(II liitvc fill ImI14 tia,f, r lirbililty whcti I' o ba.leo!1 

VIICIIICF )3 fOCt(iiiCIII (4) a 1 10111CLIf pO$I i 	HI alt India buill tu;d fito 

seniotity 9 (bi j1!p111otIoii etc: k bt 	ttai'lcd centinily. 

(ii) 	Wiicthc1 I 	Pi;Lrinyre tiui boon Irantci 4 rj twi utttkIc the N4 rtoh3I1 u 

this relikIl, 	. 	 ' 

• 	 II above Iwq cpnF kns nio Rd !111eU only ;jtcu the Centi at 'Jovt. tpLLJyC 

ore to be given SL)A. Irppittr puiiIuyce 'Ne' PA 	dtiiisiLIu wi!h cIlbcl qjii 601  

Oetobt, 2001. 	' 	 '• 	. 1 

	

- 	 . \ (1( L c 

	

• 	(s.•C.CI1\O!UItt )'\'' 
AiisIni:t Iiiineer (j Q) 

s1i(;:)c), 	(;LIvI1llII(N1t.I( ), 	SIiIlIoiig/jIC(C), 	S1kIinr/Uirector(l1&), 

( uw4JintI/SE((), !!sD!I1 tI 	(I UI ) Ililir iipiI/E, ij%1D, ( iivIiittiIi.(t 	i t1J-It, 

NEIP-I1 NEII)_tI 1 /Ii1 . ) I trI II,P) I.) Slkhnr/1jI.t.C1flt4,, IJ&UU, C\VC, 

o.4/&C$!)CfQUUW / -, 

Ii 

• 	

H. 	• 
- - _____ 	 ------ a 

vj- 

v, 	
vix 

MaraiuLt.n, t'.O. UyuaIi (UinpUnt)1 9IiI•tiu•7OQQO, rime Qal•411424, 2322t14, 534920 IA 034.23229a 

J ikratLo )10 $ 
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IEL/I'AX:0367521 226 

(JOVERNMENI'OF INDIA 
CENTRAL V TER COMM ISSIUN 

MECFINA INVLSTIGATION DIVISION 
YINCYAR VILLA: LUMPYNGNGAD 

SHILLONC 

'St No M1DfA.!o. 	'012002-031c1.-60 	 Dalcd UieJl 	OcIobcr'2002 

QEEicipR In P -suaj 	f Goveninient of Ina, Iist of Fan ice utflce nicinoranduju No.11(5)/9711(13) • dakd 2905' '-2 
as ducctd vidc Chief Engiiccr, I3roIinipu(i- und Jwk I31siii, CWC. Sltillongs U 0. Idler 

No./P&C(iy 	
]2-II3Bt3(3l45 catcd 2108.2002 Special Duly Allowance (SDA) paid to the lbllowing officiais of 	! diijo and Mcghna mv. Sub'Divisjçfljji&ijj CWC, Sliiliong & Silehar is hereby disconthiud 	:' 1. 06.1 0001. 11e anlotuit acady paid oji account of SDA froiii 06.1 C 2001 onwards will be 

recovered in nathnum ci 24 (twenty four) installments from their monthly salaiy ioiii Noveiiiber 2002 
onww -d.

r.  

SI. 	i  

	

Amount 	 im No 	 -i-p-- 	1JlIictii 	 Insiallillell 

	

5/Su . 	_ 	n 	 fl 
30.06 	(ln23) 	(ju1) 

	

I 	DiPakGhosh,J/J 	 11394 	
•-_?:. 	 '192 

	

2 	 l/E 	 10538 	 439 	 '141 

	

I

3 	All Lasr, J/E 	I _____ 	10691 	 4-IS 	 456 l 
L. 	P.Neogi, LUC ,. 	______ I- 	 6446 	 268 	 282 - -- 

	

6 	Bhanu 'Iliapa, LDC 	 5533 	 f 	230 	 243 

	

7 	SniW.D.Gurung 	 4735 

	

8 	NL.Roy, C/Reader 	 5100 	 212 	 224 

	

9 	Dp Das, C/Reader 	 4697 	 194 	 235 

	

10 	S.K.Da.s, C/Reader 	- 	 4706 	 196 	 198 

	

11 	SK.KarChowkjdar 	 4617 	 192 	 201 

	

12 	S.Chakjabo 'C/Reader 	 4670 	 94 	 208 4 	 P.C.Ch dy, jJ ca der  

	

14 	H.CDas, C/Reader 	____________ 4697 	 947 	 988 

	

15 	K.Swiar Peon . 	 5258 	219 	 221 

	

16 I R.RJoshj, Chowkidar . 	 4709 	 196 	 201 

	

I7Dc,Dij;,cr, 	 4 	_ 

	

i8 	Ratu Das, ChowkidM . 	 4518 	 133 	 139 

	

19 	B.GJ3arrnan, Barkajidaz - 	 4709 	 196 	 201 ___-•..- 

	

20 	SrnLP.Dengdo}i Peon 	 '1058 	 169 	 171 

	

21 	Go Li1h,G/Reer 	 .4670 	 194 	 208 

	

22 	A.Warjni,MyDj,,cr 	 319'l 	 133 _____ 	135 

	

23 	Francis Dkhar
,  M.V.Drjver . 	 3388 	 14] 	 145 

Copy to: 
1 	

'1112 Superintending Engineer, ( C) I3rahniaputra & I3arak J3asin, CVC, Sliilloiig. 
2 	I 'Al , uperinteiidijig Engineer, Mcglina Ciicic, CWC, "Futkan 

Ma)151'011 Panclrnyai Road, Silehar - 7., j04 
3 	The Assistang Engineer, MISD-1J]J/jjj/ CWC, Slnflong/Sijchar, 
'I 	The ACCOUIILS Branch, Me81u1a lnvDivisiou CWC, Sluflong 5 	The flisIani Engi;ucc (I l.Q), Mcgiui3 Iiv.L)wij 011, CWC, Sliil1on. 

thll Cicik, Mchiia Illy,Divisjoll, CWC, Sliiilong (iii dtipIienl) 
7 	COncspondcjice r3ranch, Mcghna Inv.DivisjonC \'C Shillong. 8 	Oflice O lder fllc. 

(JANIRM13CRO1 	 if 
E>CIivE ENGINEER 

- 	 - 

I 	- 

- 	

' 	 :. 	- 	

-- 	

: 	 •'•- 	 - 	

. 	 -:. 	' 	

' 

- 	 __- 
lire 
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366 

IoN 
Gram . 
	

GO& 

960' 
(ML1\M1 

t\C 
3&' 	

2002 

;A/2002' Lp 

.2002 S 

i (SI9 16C/032 

n.M. 	 \et 	
patô 0 UC G 	 S\) be 	e ai0u O,3ce o.i0.

2OO 	ered fl 
pU 	

cc.i1 UUW U 	02 	.2002 
wide Chic 2002 S e 	dISCo 	• 	011 

13131313631.-45 	
. 2\. 

this Di SD A çom 0ç3cials 	o 	c 
on 

1 (c\eV1 C(lUa' 
fl 

1  

- 

sLi 	afl, L .  
abell dvi 

	

2. 	 IZUcfl' 

	

3, 	
Ill 
	)C 

sin11L 

[h. 	
UC 

m Safl 	M -] 	1ind•U 

vl'J DriV 9\. 	

1eh 

\. 	
0de1S 

b 

	

S11,1110119. 	
CirC1I 

 CVC 

tcr 	' 

CoP' tc 	11cec 	 ccr, 	W Dc' I 
	• 

	

'e SUP 	•0fl1• 	 U) I,C' 	1 	 ScrC3T33P I M 

	

ih 	 ' 	1 ,iSD 
i 3ccr,M1\ j 0/C, 	

I 

5 	
1 	• 	B"'' 	 •' ,' • 	' 	. 
AcCOuutS  

6. 	'1lC1e 	 .. ..'?''" 	:-•"--! 

	

• 	perSOn 
COflCC11\C 	

,: 	 , • 

	

• 	' 	(i/O 	' 	 - ,-- 	) 
9 	 I / 
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Government O India 

1• 

:1 
ra 

RT I(1 

CENTRAL WATER COMMISSION 

PJ 

BrahmapUtra & Barak Basin 

filali - 793006 

Shillong -73006 
'1 

4[P&C(1)/2000-BBBI3 
	

Dale .Q. 	... 
Ref No. ................. . 

?10EER 

In pursuance of Govt. of India, Ministry of Finance O.M. No.11(S)197 

E.li(B) dated 29.05.2002, Special duty AJicwanCC (SDA) being paid to the. following 

officials of this office is hereby discontinued w.e.f. 06. L0.2001. The amount already paid 
on account of SDA from 06.10.2001 to 31.07.2002 will be recovered in maximum of 24 
(twenty four) equal instalments from their monthly salary from September 2002 

onwards. 

Sli.ri J.N. Arjun, JE 
2. 	Slui G.M. Barman, D'man-ll 

Shri B.P. Bow, U.D. Clerk 
Shri Ranjit j3asumataly, LDC 
Siut. '.Fcrcsa Nungchini, LDC 

6.. 	Shri A.B. 'i'hapa, Chowkidar 

(T.P. SINGLI) 
supiintendiiig Engineer (Coord.) 

Copy to:- 

Pay & Accounts Officer, C\VC, New I)dlli. 

The Executive Engineer, MU), CWC, Shillong. 
Bill Clerk, B&BB, CWC, Shullong, 
Person concerned (6 copies). 
Office Order file. 

VJ 

LY \" 

" 	 (Ii&c 
ShiUonO-793006, Phone 0364-230424, 232294 534928 Fax : 0364-232294 

-- 26  ..- 	 - 
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.L :fl • 	
:;.. 	 ___________ 

A 

' I"Pli- I  
34 190 

I I. 	)J4 	j 
f:iJ)'1)), 	1,\'UEP 

I I PITP f)l?/\lI)i/\I') r) IlA DIVi:; I ON 
(')(• 	II 	Ii 	U(/III1 	11)60(13 

	

fli) iWO/il 0/ri p 	1/2n0i/ 	
lnii N, !)j hiti 	1 h t.p' \ 	ioo. 

	

iihc 	:n1 'c 	ii! 	111 i iiq Niiq i 11cr' 
ii t 	f i 	v) o I j 	('j i( 

	

'PIP 	1 1 I 	I.I I PP 	I ollull 
Ui lu1 	

, 	 . 1 :ini,i l, 
I 	1011)21. 

Sill) Ailupkoj))j I ii y ol !I; 	in ewr ciii;ui ycc 	jwif.1 U. R. UPqinIp 	I egal 
P1 	 (I) Thio 

 

IT 	ion loP r 	PJci.i)Il0/Jif)l/(;0 7/20r2/731w. Ii (11(1,21.8,2002 ,flhijors ml tnt II'. 'Wi,ii 	J .4/J'M( )r/2no2/,3li/3Gl1..45 dtd 21 	1) 	21)02 	In:I7')1p)1 	ii 	211)1;! 

	

(I) 	,ffii'n 	i 	iiA I Pil I/JlTh1)/f I W/C/202/2328..l() dtd 26.1). 21)1)2 

) rhH (utf lOP 'Pt mi thu lIiIfl/)IH1/('i P 'l/2tiO2/'i1! dt,pd 29.0.201)2. 

Execil 	
W if lu 	I ('f "I nbc II) I Ipi 	.iiiiupu 	).) I ci 	I 	un ipn 	w hi to 	iphn,j I. I.luU 	the I 	u 	ig i ior'i 	ii 	I I 	inpI ci 	lit Ilpiiiui i l 	I.hru 	;II(IPiiip ('curl 	0ldel 	(II 	P tilIng 	by oil 	nrr 	(lu1cp- who .pc 'I luihic (ci 	0A V1(1P 	let,)p, 	No. 	ifl]LJ/flIBC1R_7/ 2no2/'1un 	7 	lrd. fl 	ii, 211112 	li()11nV.i 	1 7 11u 1 . 	l;uln": sot) hi tiof 	br' loillul 	 tI plc in 	Pe 1it il ip n 	h o 	 (f i 

	

liiJr of 	 'jci1) sl,iI 	uiul I iiii' li(u1p ii1r'Is1,uI 1(11) of I.hp pay hil,1R. 	By 	the I imc I lv' lr'i tcr uuii)s.p 	icisi coin () t nirhi1 I hin oflioc  P 	 on 22.0, 2(102 tII 	pl'epaiatjon 1 p:' I 1 I I 0 tin I (5  fl7?(s 

- 	tIH('qiI'Ii I IV 	uUR 	11(1" ii , iiIO'F: woro idIpd in l.lie ii iii 	a F ler 	verifica- I In,, or -ci V jr'c Icfiriicj o ci o; whip) jvs 	I ho iII'tIrnh,ic .1 Ip po rt 	0111: RiuIc or appntnt (i i'.jllu;il iy 	iii 	ti.E,iIi.stiijpp 

1 , 111 , 	 of 	lint f4, fqj. 	I iit. 	mli1t'I 	 I y Ic I un 1 j ol 	of 	leron 
Iin 	.P I' ci Iq lii IP (ci 	I'A ,ipn, I 	It ')II 	111  

ui l 	41V01p l' l ni, 	
UI V('I( 	I (I I Iii' 1 i 	' 	jim 	 r din, 	hillIe 	refer- (' 

Il,Ii,Iii,,i)  

; 

 



H 	 2 

The 1inl 	1 isi' of pet soi who are eligible for SDh and who are no 
i SIJA I o cii yen he I ow 

ELIGIBLE FOR S.D.A. 

!1 

Si . 	J1.iiue. and Pes i 	I I ''II 
	 / 

No. 

Sb. G . Penclia I aiaii , 	. Enj.i teet 
Sb. J. N. Horiiaii , A. F. E. 

3, SIt. S. P. 1au,A.F. K. 
Sb. S. ii. Karmka r , A. K. 

G. A, Venka tarIia] am, A ..E. 

6. Sit. I. P. Rhoyan, FAD(1111) 
1)1 ii 	F3tnaIi, Si . PA(iiii) 

Pt 	Sit, 	I. P. 1311a1.l a('iiPrjrP,iF '.(( ' ) 

t 	SI 
	

ii. h. Saliu,i J. K. ( t ) 

Sit 
	

V .(. Slitna,JE(C) 
SIt. S. Kilandal ,iE(W/I,) 
Sit. T. I). Pandey jE (W/r 

Sb. R . K. (}iandra ,S,. ('ompn rt 
Sb. 	;.s. 

1. Sit. 1. 	. Kal i, ta , W/Hr'cihstI i 

Sb. II .11. Ma i kittir i , JE ( 
Sb. S. K.toel ,JE(C) 

iS, 	Sit. 
Q. 	si. 

20. Sb 
	

II. N. Sa jiti a,I'r'oii 
	

/ 

) 

WORK-CW\RGFi) STAFF 

1. Sit, 1). 1). fainarg,N. V. Pt iver Cr, I 

C? 	

[2. Sit. K. S. Pamakrishnan,W/S (i .11 

Sb. P. laici .1, W/Sai kni OrAii 

 

2-SO 

J 	
, 

4 .  

• 	- 	 - 

-. 	h- 



INEJ1I(.1BLF FOR 	S.D,A. 

I fliflP 	Ui 	I)P 	i 	jnii. 51 UfflP 	71(1 	ClCSigfllIion 
Nr. No. 

 SlI. P. (',flq 	I hkir, 	A. A.O. 26. ). Pup 	Si ugh 	i)as,Pp.on  SIA.PI1I,t)';iiGrt 27.5LD.N.GogojPnn 1. Thj'Lr, Rr}' A I oaJ,J, E. (( ') 28. 31i.U. Hussain,ppon 4. Ir,c.P, SA ikj 	Rnii,JF(C) 29. 
5, 9J JP 	(w/) 30. ar  Sh. fl. Pgu, 	J. E. 	(') 31 .Sh.Y. 1.lIetja,ChowIci(]a] -  Th. P. 	iki,.J).P)\(Ifl4) 32. S fi.Ram 	SingIi,Chowkidar 

 Sh.M. 	o1uIry,..n,npuLe,-  
Silc 'a,W/Opeitor  5th. K.C. Iioro,CJ,owkjdar 

.1 0.  Sh . Ii. 1\run4h 	a, W/Oper 	I.or 	. 35 Mr 	. A . tiout , Chowki1a r 
I 	1. Sh. M. C. Noq, W/Opr 	I or 16. Sh. S . P. Chak ral)oL'iy, Chowki dar 
12. Sh.T, u. lim 	i,W/Opmrm 17. Sli. N.C.KuInar,Chc)wkjdar 
13. Sh. P. fl.Iint 	,W/(ipm I tor 15, 5th. P.('.Roy,Chcwjcjclai 
14, sh. r,sik,w/n1, 	I or 1 q. Sh.A. K.Bayan,CbowJcjdar 
5. 3h. P.C. flhiuyu, W/11p 	aI'nr 40. 5th. P. C. Medhi ,Chowkjdar 

 .SI.lI.P.2lr1,W/npt.t, 41 5h.1l.K. floro,C1iokjdar 
 Il..1.U.5.i1Ii1.Ii,W/1ipiainr 42. 01 	I1 .1(hi 	i ,Chowki1r 

i. It. on, .,fl/Mp'h. 41. h. O.K. Rv.',Chowkjdar 
19, 54h.A. P. Mi hi r,AsiI',,I 44 h. L. C. Ooro,Cliowk idar 

 S.D.N.ikj,IJj)j: c, NI1.M,C.Naft,Chowkj(Iar 
 lirs.S.flI,I 	1CI 46. Sh.A.C.F1 or,C],ow)(j(1a,. 

22 
23.' 5h. lJem;inl 	lI:, I. 1). C 

24. 

.. 

-. 

WORK-CI1AR(Fr) STAFF 

I . 5j, N. K, Oos ,M. V. I't'i vi 
2. Nh. P.S. Vna, Ii. V. Ot i V 

1. 5th. K"mr T.m - 1 , q,f•1,V,J)rjvp 
5I, 	13. 	iIlrtl aiy,tl. V. 1)'j vr'i 
Md. T . /, lnnpd , .T , 

6, Sh. flh.hpr, O'i i.', '1i'.Ohsprvpr 

53. .5tl.fLR.IL',w/5 OI.IT 
. SIi.R.('.(goi,W/s 	, 	II 

10. 	flu . Prh ii' 	I,I1), W,/S' ( 	. 11 
II. 	 t,.uu 
2. 	511). S. lrJcayrI Im, 141f, 	. 

$1. Pa jn Cl, Da,W/3 
Nh.T. C. Pail I ,W/s 0,. II 

IS. $Ii..N.K.Oa,W/g 01.11 
Sh, 1).R.N),a,na,W/5 Ot .11 
S')1.f3,1.5i1<jaW/S Ot. Ti 
oI'. P. Il. JIar,W/5i ('r. II 
511. I4,C, PuLl a ,W/S Or. J I 

20, SI,. Ptio1, PnrJ,W/$ Or. 11 
Sh.H.N.Oora,W/S Or. IT 
8h.P.;.uitII,w/ 	(:. Ii 
SI,. 'niFIJI ('h .si k ja,W/ 	or. Ii 
Sfli 	)gew 	I)a S, t4/.S Or. 11 

5. SI 	"'i,. Pi Owo,W/5 01 . 11 
26. 51, 	a ;'it.i),, W/5 Or .i I 

iP1u,a I Ii, 14/6 Or. ti 
28.61,, t,.Charu,1q/S Or.II 
2 9 .Rb.n.c.Gogoj,w/s Gr.iI 
3('.5t.Gajn J<a1..iL.,W/ 	Gr.TJ 
31 .SIi. P. RIa1ta,I4/S Or. .1.1 

(r.1T 
3 l.sh.r4,,Gngojwf5 Gr.Ti 
3'1.5fl.S.k.I)phW/ P, ( 17r. Iii 
35.SFI.T.K.PaIIT,W/5 Or. FTJ 
16 SIi.R.p.pam,W/s 0 
37. Nh. K. Pn,di.t ,W/S Or. tTI 
15,5th. P. KoIIw,r,14/5 Or. 111 
3,5th. I". Ilazir I ha, 19/S Or. 11.1 
40. $h. I)ipn I)as,.W/S Or, 111 

Or. ITT 
12.sh.U.K.oao,w/s Gr.IIJ 
'13. SR. K. K. Chakrahorty ,W/S Or. 111. 
44 .SI.S.0.uidIiiy,W/fl (3r.TT,I 
45.SI'.A.KJ1j(3u,WfS Or.lIT 
46.6}i.P.K.8arma,wfs Grill 
17 . SI. K. K. Das ,W/3 Or III 
'1fl.OILT.SQflwaJ ,W/s Or. [IT 
1 9 .5th.14.C.}3ora,W/ 	Gr.IfI 
50. flIt. A. 13. Sx,,ia ,wJs di:. III 
SI.SIi.S'.IOiILa,W/g Grill 
52. .Sh. U. P. D.s,W/S  

2/ 

{ 

'V 

'1 

, 
d 

lie 	 - - r 	 ,- 
.- 	 -- ,- 



1 

Vaine rmd ' 	iqnI ion 
SI 	?Ju 	ur1 	fIeignaLj, 	. 

/ 

'lipj 	I,W/Sajjcr  
4 	Rh. llnrigi I &I 	In i ng , W/Sa rk - r 	I 1 (Ij . Rh. T. C. lIazr ik 

(i 

	

. 	II 
.Sjkj 	 rh,r 	G r. TI I 

(12,51, 	A. 

7, 5 	,sJ. Pjji 	W/rkj .111 
I 0 1.Sh. Iflirnj n 	I)a 

Sfl. SI , . Nirn 	I 	I3tirjpe 	W/sn 	ki' 	flr. I 
1(14 	Rh. 

59.Rh.)pl1 	
'li.Rl 	A 	

ri ,W/R,rkr 	.11 
.RIt. 11qpt 	Fr1III 

6U 	Rh. B. (', RIiynw/.t'j 	Gv. III 11)7, Rh. Ama 
(ft 	fl (nswainj 

62 	Rh.AI11 	 (i 	.111 

I 10 . Rh. R. R . florgoIi 	in 

W/C RHMASJ 
II . Rh. P. N.Htljchjar 

112. Rh. flipuJ 	Rrmah 
3.Sh . 13. l.J4oljr 

I Il.Sf).A.K.J)as 

6 6.Sh.RIiyi,t. 	fl,t) 
1 Nth 	floIt1ulj 

67. i 	.s. P1 innyi 	i'Ijpp 
116 	RIi.PI,, 	RI 	.SiJc 

(,0j 	.flJ1jp1 	Sjkj 
117. Rh 	n . 	lii 	Ri Ic i 

69. 	fltiegI, 	.SarnI, 	
, 

I I0.Sh 	(ij,dI, 	Sha, 	a 
70 	i lip Pnrknknt.y 

119. Mn. FarJc r,usajn  I1 
7 1. 	')ipI i 	ngni 20. .SI;hn, 	RI:. Ru 
72,' 21 . Rh. P. C. KJ i ta / 
71. 	)',l).jI  

22. IS 11. 11,Ip tas 	,j 

74. 	•. 	Jii in,) 	('I,n,ig,., i 
75 	Rh, Uuhp.,,rtr 	Dps 

24. RI,, Najpr, 	CI,. MP(lhj 

76. Rh.). K. Ronw 	I 
125. SI,. I?np 	I,,, 	Boral, 
1 26. Rh. Nrn1j a 	Nth 	fl 

78. Rh. Ai,.i I 	tich, l27.Sh.KrjI,p,a 	Kr.Sajhj 
I 20 	Rh. F'. R. I)nk 

80. Rh. ?1oIin 	konw 	r 
I ),Rl,. I'I'tflt,hlhriL' 	tlplI,j 

81 . Rh. 	n i. I 	CI,m,(la 
1 30. Rh. Si.h&ran, 	J)as 

02.51,, 	Gogn I 
I 31  . Rh. Pnmanj 	Rajhuma 3 112, RI,. Al or, 	Ch. Rrmal, 

01, S I,. Ku 	IlII? 	I'y 
I  33.Rt,.prf,,Ji 	Racia(Sr) iJ 

85.511,I111 	i 	I, ,,1 	'h.1' 
Ill. SI,. Piiog 	swar 	SannRh 

511. PI,u I I15,RnI i 	. Ho .Kr,nj 

Rh. 
 
1 .1(,. Rh. Prfij JJ 	S 	j hi 	(J r) 

Gngo i 
11. lini , 	 Joddj n 	Mnne 

I 3fl.Shj.c, Rm,ia 

RI,, 	. PorI, 

91 . Rh 	 , Gnwam i ,Ch R.K. Hn Ia 

92.s11 	lI.('', 	znriIca 
91. Rh 	;u I ar, 	('I,, Ra I k I a 
94 	SI 	hi'1 	"I.Nnq 

Rh 	'lat,ur,1a 	Ilm uI, 
Rh 	In 	iI, 	'1,. 	II;riqI i r1i,r 

91. Mr s . S, rnia 	Bor a?, 
95, .s,, Ii. P. 1),,I 	I a 
99. Rh. U, flJ:h,t,'I 

I 

d' 

f L 
Ike 
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Aftel 	going (Iii nugh caref oily I he coot Put S in the letter issued by 

	

' 	I hr 	ise9Ueil I c: 1 ar .i f i r I. i otis sough I by you i off i ce vi dr 	letter 	No. 	(3) 

rfi iirP, this off ire had is ied a 	lau i ficat ion, the ci r mtaflCeS under which 

office has al lowod SIIA br ffluui P,iiu u .ikri ufluul, W/Sai kai (r. I J 	and Shri 	P.Lakra, 

H v ide let ci uwdei 	fcrcuP (4). lii this c0ntPt again the copy of 

	

p 	ct Iou 	
suicl hy Vnrions oil ices juirluid inq I hnt jiid by the 	office 	of 	the 

Su'ei int oil 	Eurgi uo , lI.(1.Ci rle,, 	
uwalaluuu1uscd. if t lie SD 	hs to 	be 

st n1ipcd 	iu 	i 	. Paunakri shnm ,W/ni kit (i 	1 	aid Sin i P. lain ,W/S 	Sr. ITT 	who 

had jui1iI 	II'S 	I15 ('i ulo 	Ii (iii AluuialHii nut] t1oiu 	it 	niy teqilil e (he wi ilidrawal 	of 

mi ar- 	t t 	Uo. 	t nl 1/1 2(0)194 E:t I ii /041 dat ci 22. Ii .1 qq4 by the 	off ice 	of 

Super int' 	-  iny -ErugiliePr 	li 3 O.CiF(:lP,tWC, uuuw;i1i,it i 

, 	the 	1i lowing 	few pints uuiay also t ;uken 	into 	(onsHlrrat.ion 	before 

wit.kitawat 	f 	lt 	above (irmIat (ii lot tot 	t(o.A i!i 17/12(0)/94 Est.t.. T1/9497 	dated 

22 11 . 1 994. 

1 . 	The 51pli jfl ty o 	lipt suns like SIn i K . S.pmnakrsl1uu 	,Wr 	Sarkai. 	Gr. IT. 	and 	Sb. 

P1,aiira,WI1 liii 	ti 
Ill was uuai-iut juicl by Invest iqat ion Circle, 	Fridallld 	which 

had juui'iict join at I 	I 19 inunut IY iuuu:luI hg the union t en I orico, before their 

t:rarisftr In I Ii is Cilclp. 

Shr 	PanaknisIln.n,W/5 	r. 11 aid Sb. laIn a,i'h/ 	(r. lii were transferred 	in 	public 

i nt en et . 	Tlup 11 isfer order is 	S ;inutPXu1,rP t, never conveys 	anything 

other thai they were l.i ansferied iii puihi ft inteu est 

'the off i :e of 
the Surpe r in lend i rig Euuq I nec u, Eiin1ulnapU t ia & Ba rak flasi n 	

Ci re i.e , CWC, 

(uit4ai1t i 	has a it (04P(I t he paynicur t of SI1A I o  I ho non 1 nra 1 W/G employees as per 

Su1p1uu1C Court dcci si on (ltd 	9.0.91 

4 	Slit i I uuuakii sltuuaii and Sun 	lain a weu e not ieu:but I ed Ii urn auty oinpioyrneiiL 	exchange 

local cii 	II tiort ii Fast cmi Pegi.n. They wel o art oal l.y t.ransfered from the 	region 

(1111 S1 (IC NC) I I Ii Fast em 	I?eq loin. 

	

. 	The 	13P1P%flP Cohn I ilpcjsjcuur (1aid1 0.0. 19°1 is vety spe(:1f(; 	it pertains to non 

I oral W/(' euuuployeeS wou Ii jig in North Fist ciii Jeq.i on. 

if an hypol lii I ical case j siich as I tauusfPl Hug a Woi ii Clrargc( Riva) asi from 	ew 

i gukr I wh i (II i s 1 nra Led out s ide t.Iuc Wou il l  Eastern Peg ion (even on pnni shment) 

to it anagar at i ses, wire Ijier S1tA is 	
Cu to' a I I owed iii not 7 

flue original sPin ion 	
y I jt of flluu i itaiuuiki isluunaui aid Lakra was ivaint;ained earlir 

by luuVCSt.hJaI iou ('I rile, 	it nLul'ad which ln:ici 	uuriulnct ion nil (WP.1 India. Can Shri 

panuaknistltctiu an'1 Laiiu a can lie treated an, hay uuuq all lini in t1aiisfr liabili ty 
	or 

not 7 

— 	 0. 	Suul'ncguiu 1 
 1 y I lue sen iou i Ly ii sI of Stun i ll;uuak 1 I shnaxu an'l .ak ra usa irul.ai.ned by 	

the 

then 	(1FF 	Cii rie,(uuwaltat.1 	
wluhu still tail juuriuiict.iOtu over 	places 	other 	than 

Req I on 

	

9 	' 	pneseuit. 	seuuinrily 	
j jI or hI.urjn:le,h;ulwa}Ia.i in at aunaigatnatiOni of C.F.F. 

Cu rclC,(lIn4aliRti 	aun'I 	anuolluen Sauyiiug ('I uric which had 	juni.dict:iofl 	over 	places 

ot her 	than NE. they iouu, wiui cli i nd unds 1,erSotuS who had t.raiusfered froin out 	side 

t he Not ft Ens tern Peg I on. 

10. TIe II. ft (lilcil', Suuwaliati whiCh i u ,aiuuIaIitu 	Hue seniority list of W/G Estt. 

'IS jun 

 

illf.l. ion over places oilier I han fI.E,Regiouu. 

( ( . 1'ENctlArATil ) 
EXECU'i'IVE ENGIEF:R 

-•- 	. 	 . 	

. 

- 	 4 
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.4— 	 GOVERNMENTOFINDII 
 

mcrr 	 arrr 	 r -© - 
11(111 

CENTRAL WATER COMMISSION  
N E INVTSTIGAflON DIVISION—Ill 

No: NIJDlII/Adml2(13IVo11VI  

Office Order 

Chief Engineer, Brahrnaputra & Barak Basin Organisation, CWC has desired that Govt. of 

India, Ministiy of Finance O.M. No. 11 (5)/97-E-UB) dated 29.5.2002 may be implemented by all offices under 
Brahmaputra & Barak Basin Organisation scrupulously. As per the above order the following two conditions 
have to be fulfilled for grant of SDA to employees. 

The employees should have all India transfer liability which is to be seen whether the 
recruitment to a particular post is on all India basis and the seniority list for promotion etc. is 
being maintaiqed centrally. 

and 
Whether the employee has been transferred from outside the N.E. Region to this region. 

The Central Govt. employees are to be given SDA only if they fulfil the above two condition& 
For other employees 'No' SDA is admissible with effect from 06.10.2001. 

In pursuance of the above, payment of SDA to the following employees of North Eastern 
Investigation Division-Ill, CWC, itanagar who do not fulfil the above eligibility criteria is stopped immediately. 

Si. I Name and Designation Date of Place of initial Whether transferred from 
I'4o, joilling potiling Oil nlllMidc N1R to within NIR 

IPJ I p nlOiII  

SJShri 
!Y:2..:.... 

1... Sanjib_MishqJrEnjinecl. 
J3.lBiswnsD'manGiU . - 

....... 

D9.O99 

_!.±91.. 
__jg._.

Q~ L_ 

No 
N2_____  

 iN.Snrnmh,_UJc  P:'±23_ •_____NL__ 
 B . K. Das, LL)C 	- 0705.97 luinjigar No 	 -. 

.._ ----------- - 102,01.7 8_ ._ 	.. 	 . 	. . - 	._. 	... .
No 

i, jiiii:il 	I)cb 	lIui imp 1 	I'etiim 	. , 21 ,)(i,Q(i 	, A11imi l idn No 

.,'i.j_._.•.._.... - 	 - - 2o. II .im l,movI - 	No 

H, ._1•0 . J 1 2L''IL 
.. 	 ... 

_._JL_. 
- 	.. 	. 9. 

'Fha lilimullImi maid mm I1CCOLIIIt ui SDA in iiidigitdo persons nllor 05. 10.2001 will 1w icemivuied iii 

24 initn1nien1s nitci caleul:ilim)n oii.ictuul imimmnuimi uCrocovory. 

- 

t_A 
 

; Ti. T iwaty  
13xceti1ive Engineer 

Copy to 
Th It Su pCi'iittei n Ii ug Engi i cci, Nort h lus tern I iive d gut on Ci 'cl c, Ccii r'mm I Wa I or (oim un issi on, in i iii 

Mansion'', NuugliiIIiiiimg, Simillomig - 7Q3 014 (Meglmulnyn). 
The Supei'irutcimdiiig Engineer (Co -oi'd.), Uraluniaptitru &. 1)ituik Unsipu OrguIllLmti011, Central Water 
Commission, Shillong (Meghalaya). 
The PA to Chief Engineer, I3rnlmmaiiulra & Barak Basin Orgunisalion, Central Water Commission, 
Shillong (Meghulnyn). 
Accounts branch, NEID-lil, CWC, lEaaar. 

5 	Bill Clci'k ..... 2 copies. Amount to be recovered pci' insinliiicimt iiicILRliilg I lic last instalment may he 
calculated fur ciThet jug recovery. 

0. 	Peiuii Coimceined. 

ili 	144: l?1 1 L 4lm'l'(,IJl 1110k' 1 'lIri'I III), I' () 	lox- 144. ('liii*ip*i*. Iiiii*npiii.70 till (Aiiiiarluiul I'riidr.ilu) 
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• 	 CENrRAL WATER COtMl5SlON 
1,4  3F1 U.111 	 " 

	

N E INVESTIGATION DJVISION—I11 	 14 fl— I 

No. NEID.1J UAdm1 14/VoN! 	Lçj 

.QllioQ.Qr 

.1 	Chirifknninnnr 1lrhninnIri i' fltu}c jitiiil 	jJ2fl 
o9CSirCd 

that Govt. of india, Ministry of Finance O.M.  No. 11(5)/7-E- 1 l( 11) atd 2 . . VUL ma
1 
 y 	CIILCQ oy un tuict 

under Brahmapuira & t3araic Basin Organisalion cripulously: M per the above order the following two 
conditions have to be fullillcd for grant of SDA to cittplvyu.s. 

(I) . 

 

The duIloycv5 should ha vc till I iidrn I tansfor linbility which i to be seen whcthcr the 
recru!1iicnL to a 1xitticular pisi is on all 11 1 dia biils and the sciiiorlty ihil fl.ir ptotuolksn eta, in 
being mahitJncd ccntrally. 

and 
Whether the cmployec has been transferred from outside the N.E. Region to this region. 

The Central Govt. employees are to e given SDA only if they  fulfil the abovo two 
conditions, For other employees 'No' SDA is adm1ssib1 with effect from 06.10.2001. 

Therforè, in pursuai:ce of the above an1 in coiiinuation of  this cifice order No. NEID-
llh/Adm-12(B)/ VoIJV/4186-91 di 27.8.02, payment of SDA to the following cmplovcei of North Estcrn 
InvesIgation Division-LU, CWC, [tanagar who do not fuWl Ilic above eligibility criteria is stopped 

leA.__  

SI. 	Nanie and Dcsignation 	 Date ofjolning rpiocc of iuitial posting on J 	Whether 
No. 	 service 	 appointment 	transferred from 

outside NER to 

I 	IS/Shri 	
- T 	13hutia, W/C Driver 	08.03.75 F.N. SLkkhn tiw, Divn, CW&FC, 	No  

Gang tok  

C 	 /CDriycr_- 	05M98PN.
- 	

NElD-llI CWC, 1tnnnr 	Nt 
3. - 	andmPo,W/C Drivcr 	07.05.99F.N. 	 40-  

4. 	nliyaJnmg1 W/CDriscr. 	205.98F'L 	 40-   
5.Q .  RaiQDrivcr 	 14.07.91 F. N. 	 -do- 	 No 
6.2. Jolui 	GrJI 	 01.03.79FN. 	NELA liw. Divim, Tezpir 	No 

The amount paid on account of SDA to ineligible persons aflcr 0510,2001 will be rtovcrcd 
in 24 insalnents afler calculation of actual amount of recovery. 

 D.kiwary~) -  
Executive Engineer 

Copyto: 	 / 

L 	The Superintcnding Engineer, Noxtb }Eastcum Anvcigation Circic, Central Water Commission, "Jinit 
Mansiou, Nongshihliaug, Shullong - 793 014 (Moghalaya). 

2. 	The Superhitcuding Engineer (Co..orã.), thalunapLra & Barak Basin Orgonisation, Central Water 
Commission, Shil long (Mcgluilnyn), 
The PA to CbJef Engineer, .Bralunaptnra & Barak Basin Organisation, Ccnlral Water Comnission, 
Shillong (Meghalaya). 

• The Msisiant Ymgincer, MS11XSD -h)N1 SD/KJSU, C WC, Alipurduur/iaog/Chapakhowa. 
5, • 	 Acccurits branch, NEL[)-llI, CWC, htnrimgnr. 
61 '- Person Concerned. 

	

2 	-, H 	I7T'-44, 	iPpi -791111(3pvwrr&T iki), 1'0 I3r;-141, Chimopu, ltanugt -79) ill (Arumnichal Prudilt) 
0m111 CQ11twuter 1  Jtaunor, TrIi'Vi. 	03 6 0-2035 tO, email 
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sting subject to tte condition that the rental and all other charges aid by such officers. 

2. The above orders will also apply mut at is mutandis to the Central Coernment employees posted in Andama and Nicobar Islands and 
akshadweep Island. Ths orders will also apply mut 

if.zrs posted to N-E Council, when they are starioned in the atis mwcjndjs to 
N-E Region. 

L 	
l esting special allowances facilities and ConCeSsions extended iy any spcciaj order by the Mini trics/ 

	

m 	to their OWfl 	 Depanments of the Central Govern- 
employees in the NOrthEtern Region will be with- 

drawn from the date of effect of the orders contained in this Office 
Memorandum, (viz. 1-1 1-1983). 

*0 

NOTE.These fadljtjes are admissible also to the Central Oovern_ 
tAservaflts deputed to see under the Governments of Manipur and 

,7'*pura..-..See GlO 00 below FR 111. 

'Iarjfjcaljons1 With reference to the Government of 
M 	 India, O.. No. 2001 4/3/83E IV, dated 1 12-1933 (wide inthis Appendix), clarification rcccived from the overnment of 

	

lict 	 G Ministry of 
Finance in theit Depanment of Expencuture,U 0. No. 1V/84, dated l 7-lI984, with reference to our points of doubts 3 	in this Office U.Q. No. 519-Audj(/11783 dated 21-6-1984 in the rner, are detailed below 

Point 
Clarification 

) Tenure of POSting/deputj 
P.ra. I () of the OM J:

on  

'Since orders contajned in O.M. No. The point sought to be clarified is not 0 14/3/83E IV, dated 14-12-1983, very clear. Para. 1 (i) of our OM fl. 
e also been extended to the .speaks of a fixed tenure of 2/3 years :n ibers of 

All depending upon the servicc of the IJ.d StaIes 	CT3on Territories of officer. Our order 	licabje to NonhEastern Region in terms of all Centra 	overnment en 3 oyees 
etat D es 0 erntörics 

1rtmen 
of PersOnnel Thnd Administrativ e  .eI.Jrrns, Letter No. 14017/21/83.AJs aated 3-2-1984, i is presum&j that 

orders Contained in the CM, dated 
• 2-l93, wiJ ako ap7i7 to all such 

of zPpointmts/pos(ings 
sEers of CetraL 	vernment 

from one' 

	

tory 
' 	

c Ncrth-'Eastern n to rnCther of the crEern .o.s. 
 

7'ri5 neec cj?ioa 

o7 

H. 
I 	

I 
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Point 	 Clariflcation ' 

as well as in the ca,se of payments 
to staff paid Out of cQntiugeneies. 

5. T.A. on first appointment [ para. 1(v) II is confirmed that this concession is 
OM ]: Grant of T.A.iimitcd to admissible irrespective of the station 

V
of 
olinary bus fare/second class train from which the journey commences. 
fare for the distance in excess of the 
first 400 km has been allowed cnder 
the GM (now admi,ib1fct the entire 
distance) in case of journey3 for taking 
up initial appointment to a post in the 
N.E 	Region 	in 	relaxation 	of 	the 
provisions of S.R. 105 but it is not 
clear whether this concession would be 
ddmissible to all appointees irrespec- 
tive of the station from which the 
journey to take up the new appoint- 
ment is undertaken. Position may be 
clarified. 

T.A. for journey on transfer [ 
para. This concession is admissible only in 

1 	(vi) of OM ]: It is to be clarified cases where the Govcrnment servant 
whether this provision will also apply is transferred from a station outside 
to 	transfers 	from 	one 	station 	to the region to a station 	in the 	N.E 
another station both of which are in Region and vice versa, the same is not 
the N.E Region. applicable from one Station to another 

;ation within the region. 

Road mileage on transportation of It is confirmed that higher rate of road 
personal effects 

( 
para. 1 (vu) of the nileage as for 	A' class cities is admis- 

OM }: The higher road mileages have 5tble 	only 	between 	stations 	not 
been prescribed under S.R. 116 only connected by rail. 
for application between places not 
connected by Railways. It is presumed 
that this condition would still apply 
while granting road mileage in terms 
of the above GM. This may please be 
confirmed. 

6. 	Withdrawals of all t'e existing special This relates to special orders issued by 
allowances, facilitie.. and concessions different Ministries/Departments, for 
extended by any special order by the their own employees posted in N-E 
Ministries/Departments of the Central Region, e.g., Ministry of Railways had 
Government (para. 4 of the GM): It granted higher rate of compensatory 
is not clear which are the special allow- allowance 	to 	their 	employees 	in 
ances, facilities and concessioas which Lumbding area, which now stands 
have been withdrawn and what new withdrawn. 
benefits. and concessions have been. 
gwen in lieu therefor to the enployces. 
This needs to be specified clearly. 

C. & A.G., Circular Lettc No. 	08-Audit,'l 17-83, dated the 11th December, 1984. 1 
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Poir.t - Clariflcation 

As stated above, the ordcfrs arc appiic-
able to Central Government civilian 
employres posted in the region in 
Cental Government offices and will 
not be applicable on deputation to 
State Government organizacioris, 
Companies/Boards, etc. 

1. ) Since terms of deputation and 
admissibility of deputation allowance 
are in relaxation of tht general condi-
tion of trant of deputation allowance, 
it is presumed that they will cover all 
cases of dputation of Central 
Government employeee to Central and 
State Government organizations and 
companies, autonomous bodies, n 
N.E Region even if their parent offices 
are in that Region, e.g.. Central 
Government employees from AG, 
Assam office deputed to such 

7 
 organization in the ftE Region. This 
may please he confirmed. 

Special (Duty) Allowance—( para. I 

(iii) of OM : As already pointed out 
in our U.O., dated 13-12-1983, refer-
red to above, iisnotclearas 
crsons who maynothaveany ,ll 
n a trans er liabilii but &e 

creoarc o servc in the N-E Region 
stouici oe oenieunntLLa 

i-aiirnoceof the zrant of the allow- 

decision in this respect is solicited. 

Special Duty Mlowace is de.wribed as 
a "duty" a1owance and total of such 
allowance p!us special pay/deputation 
(duty) allowance has been Iinited to 
Rs. 400 p.m., but its treatment for 
various purposes, i.e., T.A., DA, 
H.RA, etc., has not been stated. It is 
felt that this shotild be treated as 
"Special ray" as defined in F.Rs. like 
Deputation (Duty) Allowance for all 
such purposes. Position needs to be 

/ clarified clearly in this respect. 

/4. Special CompensatorY allowance 
[ para. 1 (iv) of OM j : It is felt that 
special compensatory allowance 
should be treated as compensatory 
allowance for all purposes (inducing 
for calculation of "Emoluments" 
under F.R. 45-C and regulated in the 
same manner as applicable in cases of 
compensalory (city) allowance during 
leave transfer, suspenron, training, 

It is a conscious dccsion to allow 
special (duty) allowance to only those 
who have All India transfer liability. 

The special (duty) allowance is to be 
treated as allowance and not as special 
pay. 

In our OM, dated 14-12-1983, only the 
rates of the Soecial Compensatory 
Allowance have bai revised in certain 
areas; the original orders laying down 
the conditions, etc., remain the same. 
In those orders, regulation of SCA 
during leave, transfer, suspeflS1 0 fl 

etc., has been provided. 
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Point 

etc., as wail as in the ca,cc of payments 
to staff paid out of contingencies. 

5 2.A. on lust appointment ( para. I (i') 
/of CM }: Grant of T.A. limited to 7 ordinary bus fare/second class train 

fare for the distance in excess of the 
first 400 km has been allowed under 
the CM (now admissible for the eFuire 
distance) in case of journeys for taking 
up initial appointment to a post in the 
N-E Region in relaxation of the 
provisions of S.R. 105 but it is not 
clear whether this concession would be 
admissible to all appointees irrespec-
tive of the station from which the 
journey to take up the new appoint-
ment is undertaken. Position may be 
clarified. 

6. T.A. for jo&irney on transfer ( para. 
I (vi) of OM }: It is to be clarified 
whether thie provision will also apply 
to transfers from one station to 
another station both of which are in 
the N-E Region. 

,. Road mileage on transportation of 
personal effects ( para. 1 (vii) of the 
CM }: The higher road mileages have 
been prescribed under S.R. 116 only 
for application between places not 
connected by Railways, it is presumed 
that this condition would still apply 
while granting road mileage in terms 
of the above CM. This may please be 
confirmed. 

This concession is admissible only' in 
cases where the Governme n t servant 
is transferred from a station outside 
the region to a station in the t'-E 
Region and vice versa, the same is not 
applicable from one station to another 
station within the region. 

It is confirmed that higher rate of road 
mileage as for A' class cities is admis-
sible only between stalipns not 
coi,nected by rail. 

Clarification 

It is confirmed Enat this concession is 
admissible irrespective of the station 
from which the journey commences. 

LI 

8. Withdrawals of all th e  existing special 
allowances, facilities and concessions 
extended by any special order by the 
Ministries/Departments of the Central 
Government (para. 4 of the CM): It 
is not clear which are the special allow-
ances, facilities and concessio ns  which 
have been withdrawn and what new 
benefits, and concessions have been, 
given in lieu therefor to the employees. 
This needs to be specified clearly, 

This relates to special orders issued by 
different Mihistries/Departments, for 
their own employees posted in N-E, 
Region, e.g., Ministry of Railways had 
granted higher rate of compensatory 
allowance to their employees in. 
Lumbding area, which now stands 
withdrawn. 

C. & A.G., Circular Letter No. 908-Audit/i 17-83, dated the 11th December. 1984 
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194 (Supp. 3) Sc,6 49 and followed Ir 	 of 	
V, 

Ac. 	
1995 (3p p 	1) 	Sc 	77 Therefore 	t h 1 s ar;'a1 	is to be aJlo,Od in fcvoi,r of the dia 	It 	orde,-c 

cleat -  th - t wh 	th is apea 1 cam e p for admi0 c 	131 2(10  
ad 	 the learned Solicitor General h 	yivefl an n rLaj 	
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b9e11 r , a rj t th respon. 	

byof spec ial duty a i 	 1 I ))t, 

ihIs 

any 	 or 	 U 	reco',ert 	frojr, tIem. 	It 	s on assurance that 	vius condQfld 	It s made clear 

9Y
-.  20 

/ 

'I 
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that 	the 	Urii 	India haJ1 	not 	be 	Ontltjed 	to recovGr any 
arnont. 	paid 	a: 5 0ecial duty 	alcswance 	insoit: 	of the 	fact 
that 	this 	pc 	I 	has 	been al 

.. . ..

... ................................ ..............................
(N s.Nrosj HED) 

3. 

3.  
New 	Delhi, 

( I 	6ALA1S-jj/.1 •G. 	
) 

ctrr 	05, 

I 

--- I 
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OFFICE COUNCiL (jCjqj 
CN'1'1(AL WjVj' COMSS1ON MIN1Sji<y Qj: ¼/A'jI:I RISOUIj;S 

(Uovi, OI lNI)L 
- 	

- 

S. l AJA RAJ lii NA M 	
Middle Hid ii iflnp, Lid Vi ISjii 

	

Leader (Staff Side) 	
Cent Id I Vd (er (oliiii I 	 Oil  Raj1,i1 

Rod(IGU WflIlCi 0-781007 
61-541071 

	

NO:S/OC/2QO2 	

Va ted:- 20 1 " Au11 '2002 

	

Shr Sii resji Chaji(fJ..1 	Ii jb, c'1i(ij,.i-flifl  

New Djj1 I 00 

	

Central 	
Co01,11 SI( 111, 

Sub:- 	
Specjaj Duty A11owi11 

to the EinpJo)IeeS of Centrai 
Wa j  Posted tinder N.L. RegIo,1 - rega

l. ( fj, 1g  
Sir, 

YW kind a tten[j 	
is invited to the above StI bject ii t ter in this Cule 	I n i to 

inform 
that a circular.pubj.l I 

in Sw1 	Ne\\75 
 (t(rfl July/02 cate11.z, (lie of SDA to the Cej1-j Govt 

ll1ipJo. 	pOSft'd ilIi(lj. 	
basel on 

the jtIdgn)L[ 
prunouflCC ( i by the tic II 'hie Siij 	

ii (lie year 
1()9,1 A 

said jUclilfleIit flSSe(j by the SUpJ' 	Co• on (lie SLI' filed by (lie Guv. of IndIa 	 J 

against (lie 
Group C & 0 employees 

servj,11, U iider I'osta I and .1 eIefl1 I)ept 1., on 

COflsideiiiig the facts and 	
of the servc COfltjjj0j15 that 	

1tw(l Wit lij,i 

the Zojiaj like i 	
maiil(enince of 

Sefliol.i[)/ 
Profliotjoj1 Pc)stiilfY 

niid 

traiisfc,. etc j revajJjj in that Deptt. 

Whereas the Regula,. Group C & D
CIflpI)/ees 

serving under Cenrj 
Water 

	

are net coveJ.d by the 	oniJ ysft:ii of Iecrujt,ii,1 	Seniori()/ 
ftanSf,. and Posting 

etc. and are [Old ily di ffcre, 
fro, Uie a ho e i)(l )( t. 

'I'1i factual 'nlo,1,011 
pertajjis [I) LIi eliiployees oI CWC 

I 	Particutar hìa "e 

already bej1 disc5j 
by the the,1 Chief Engineers 	I Supe,.j,iLe,l(jj,] 

lIl1gie,.s 

alter [he 
pronouflceine [ of judgnieiit 

by 
flon'bje Supj.,11 Coujt and sent 

rclercflces 
to [he Cenftaj Wa[1 	

in thuj 
regaj.cI i.e. aftei 

Marcll/% 
Neccssai.y clarifications/i.. 	on this voij ISSUCS are yet to he ieceived 

appropj.ja te authority. 

The Presejit O.M pilbjisjiQd in 
[lie "Swani,'5 News" 	

July/02 is lint 

any flCW COI1tQn S and it IS the reprod1jj0, 
Of (lie  

10dgiiìe,1 (fell 
VeJecj in the Yea, 

t 	 -- 

A 
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1994. Further the Service conditions of Regular Group C & D Inployces of CWC 
ha not undergone any changes during this period. I fowever, on noticing thc 
reproducUon of the same old judgment in wamy's News, the Chief Engineer; 

• 	B&8, CWC. ShilJong has ordere/r[ructed. to all the Field Ofcers to compiy 
I with the above direction without seking any clarification n ending issueL from higher authorities. 

As the issue is considei•ej to be very sensitive and 'ola tile ilat u re to the employees 
posted under NER, the staff side has reijuesed the Atlniiiiistrative Authorities

al repeatedly to defer the decision lilt receiving the clarification from the appropriate 
authority also requested to pursue the matter to obtain necessary clarification 
explaining the present scenario. The request of tile stall side went iii air and the 
AdminisUiive Authorities failed to take appropriate action on the genuine 
demand. Above indifferent nature, ill-altitude and improper adiniiiistratioj are 
creating resentment and unrest among the ('nlployees. Such gross lapses and errors 
in considering the hot burning demand of the low paid employees posted to the 
NER may aggravate the situation. 'FIic suggestion placed by the stall side to defuse 
the misunderstanding among the working class tins not been considered in the right 
per 'cctive/djrections and failed to yield the positive result from the 

regional adn tinistralr'rs 

As regard point no.2 under O.M. No.I1(5)/97J Jl(!) dated 29.5.2002 the employees 
posted from the outside the region are only ent ii led to et (lie SDA f ac ilit y  is needs 
clariftcation based on the clarification given in thebelow paragrap) Of Group 

'13', 
'C' & 'D' employees working under Central Water Coinmissioci. As because the 
basic issue discussej in the above judgment toahl) belongs to the employees posted 
and w)rk1ng under one zone like Postal, IeleconlnlunicatiQfl, AIR, Doordarshan, 
Customs etc. Their transfer/posting are limited to that particular zone only. Their 
seniority and promotion are also confined to that pafficular Zone only. The 
clarification made by the above judgment; is not applicable to 1he employees 
working under Central Waler Commission. 

The 
service criteria of CWC e1npoyees (group 'C' & 'D') are not the similar 

with the service criteria of P&T employees, further the recruitment, 
n maintenance of seniority, trasfer/posting of CWC employees are on All India basis. 

The employee of CWC recruited in NEll transferred within NER and are working in NEll since appointment to till date, having A1 Jnda Transfer 
Liability, maintained all India Common Seniority, promotion also dOne on the basis of (all india zone of prmotion based) common all India Seniority 
for their respective service/cadre/post as a whole and not on the regionaJ -  seLiority as in the case followed in other Central Govt. Depart - mejit located ii NE!. 
1 	

:Employee recruited through Staff Selection Commission which is on 

	

I 	
India competitive exanhinatioji, on their selection they have been posted 

• 	 • 	 .. • .-. -• . 

TT; 

a 

e 
a 
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to Central Water Commission, NER and received their appointment from 
New Delhi, having All India Transfer Liability and All India Seniority. 
The employee resident of NER, recruited in NER and posted in NER and 
subsequently transferred outside NER and posted back again on transfer to 
N ER. 
'I'h employee recruited in NER, working in NER but home tawn is outside 
NER having All India Transfer Liability and All India Seniority. 

Your esteemed good sell is very well aware of the fact that the Group C & D 
employees of CWC serving under N ER do not fall under the ca teg wy at par with 
the employees of P&'l' Deptt. Jlence the above points certainly iieeds clarification 
from .e appropriate authority. Till such time it is also necessary to continue the 
facility of SDA to the Regular Group C & D staff without any discrimination or 
interruption. 

Once again, it is requested that you may kmdIy intervene in tli is matter and pass oil 

necessary direction that the instruction of Chiel Niigineer, l3&B Basin conveyed to 
discontinue the facility of SDA based on the O.M. dated 29.5.2002 may be kept 
under abeyance.  As because the above points i ieeds cIa ri Iica tion to decide the 	

' I 

eligibility criteria for continuing the SDA to the stall servin g  under NI R. 

An early action solicited in this mat icr please. 

Yours faithfully 

~-,A (__ 	 r) 
(S. RAJARATIIINAM) 

Leader (Staf Side) 

/ 

- -. 
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IN THE CENTRAL ADMINI 	E 14NAL 
GUWAHATI BE1JCH 

- -v 
• 	 !? 	'u•.  coo 

O.A. NO. 36712002 

Shri Promod Neogi & Others 	 ... Applicants. 

- Vs - 

Union of India & Others 	 ... Respondents. 

(Written statements of the respondents No.1 to 7). 

The written statements of the aforesaid respondents are as follows 

That a copy of the O.A. No. 367/2002 (referred to as the 

"Application"), has been served in the resppndents. The 

respondents have gone through the same and understood the 

contents thereof, 

That the statements made in the application, which are not 

specifically admitted, are hereby denied bythé respondents. 

That before traversing the various paragraphs of the 

application, the respondents beg to state a brief resume to the facts 

and circumstances of the case and the basis for entitlement for 

payment of Special Duty Allowance (referred to as the "SDA') as 

under: 



H 
That the Govt. of India, Ministry of Finance, Department of 

Expenditure, New Delhi, vide Office Memorandum No 20014/3/83-

EJV dt.14.12.1983 brought out a scheme thereby extending certain 

fadlities and allowances including the SDA for the dvilian employees 

of the Central Govt. serving in the  North-Eastern States and Union 

Territories etc. This was •done to attract and retain the services of 

officers in the region due to 

• inaccessibility and difficult terrain. A bare reading of'the provisions of 

• the said O.M. it is clear that these facilities and allowances are made 

available only to those who are posted in the region from outside on 

transfer. 

A copy of the said O.M.Dt.14,12.83 is annexed as 

ANNEXURE-Ri. 

That after some time, some departments sought some 

clarifications about the applicability of the said O.M. dt.14.12.83. In 

response to the said darfication, the Got.. of India issued another 

Office Memo. Vide No.20014/3/83-EJV dt. 20.4:1987. The relevant 

portion of the said O.M. i,s quoted below: 

	

2. 	Instances have been brought to the notice of this Ministry 

• where Special (Duty) Allowance, has been allowed to Central Govt. 

employees serving in the North East Region without the fulfillment of 

the condition of all India Transfer liability. This . against the spirit of 

the orders on the subject. For the purpose of sanctioning special 

(duty )allowance, the all'lndia transfer liability of the members of any 

service/cadre or incumbents of any posts/groUp of posts has to be 

determined by applying the tests of recruitment zone, promotion 
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zone, etc. i.e. whether recruitment to the service/cadre/posts has 

been made on all India basis and whether promotion is also done on 

the basis of the all-India zone of promotion based on common 

seniority for the service/cadre! posts as a whole Mere clause in the 

appointment order ( as is done in the case of almost all posts in the 

Central Secretariat'.etc.) to the effect that the person concerned is 

liable to be transferred ahywhere in India, does not make him eligible 

for the grant of special (duty) allowance."  

A copy of. the said O,M.dt.,20.4.87 is annexed as 

ANNEXURE-R2. 	S  

That the Govt. of India again brought • out another Office 

Memo Vide F No 20014/16/86/E IV/E 11(3) dt 1.12..88. By the said 

O.M. the special .(duty) allowance was, further continued' to the 

central' Govt. employees at the ate prescribed therein: 

A copy of the said O.M. dt.1.12.88 is,.  annexed as 

ANNEXURE-R3. 	• 

That in the meantime, several cases were filed in the 

Court/Tribunal challenging the refusal of grant of SDA and some of 

such cases went to the Honble Supreme Court. The HonbIe 

Supreme Court in Union of India & others -vs S.Vijoykurnar & others 

(C,A. No.3251/93) upheld the provisions of the O.M. dt.20.4.87 and 

also made it clear that only those emIoyees who were posted on,, 

transfer from outside to the N.E.Region were enitIed 'to'grant of SDA 

4 
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on fulfilling the criteria as in 0.M.dt.20.4.87..,.SuchISDA was not 

available to the local residents of the N.E.Règion. The Hon'ble 

Supreme Court also went into the object and spirit of the 

O,M.dt,14.12,83as a whole.  

A copy, of the, said judgment dt.209.94 is annexed as 

ANNEXURER4.  

That the Hon'ble Supreme court in.' another '.dedsion dated 

23. 2.1995, in Ca No 3034/95 ( Union of India & others -vs-

Executive Olficers Association Group-C ) held that the spirit of the 

O.M. dt. 14.12.83 is to attract and retain the se,icesof the officers 

from outside posted in the North-Eastern Region, Which dpes not 

apply to the officers b&onging to the North-Eastern Region. The 

question of attracting and retaining the 'services of 'competent 

officers who belong to North-Eastern Regiori itself would not arise. 

Therefore, the incentives granted by the said 0.M. i meant for the 

persons posted from outside to the NorthEasternRegion, not for 

the local residents of the said defined region.  

A copy of the said judgment dt.23,2,9.is annexed as 

ANNEXURE-5.  

That the Hon'hle Supreme court 'in.: 'ahOthe. judgment 

dt.7.9.95 passed in Union of India & others -vs- Geological Survey of 

India employees' Association & others (CA No.. 8208-8213) held 

that in the case of Group C and D employees who. beidng to the 

N.E.Region and whose transfer liability is restricted' 'to' their re'gion 
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only, they do not have all India transfer liability and consequently 

they are not entitled to grant of SDA. 

A copy, of the judgment dt. 79 ..95 i$ annexed as 

• 	 ANNEXURE-R-6. 

•(g) 	That after the judgment of the Hoi'ble supreme court, the 

Govt. of India brought yet another Office Mèrno.:Vide No. •  11(3)195-

E.II(B) dt.12.1.96 arid. directed the departments to; recover the 

amount paid to the ineliible employees after . 
 20.9.94  as held by the 

Hon'ble Supreme Court, - 

A cop.y of the said 0M.dt.12.1.96 is annexed as 

ANN EXURE-R7. 

(h) 	That in another case vide Writ 	etitih No.79411996 in 

Sadhan Kumar Goswami & others -vs- Union of ldia. & others, the 

Hon'ble Supreme Court again put reliance on th.:earIiér . decision as 

in S. Vijoykurnar case and held that the criteria required for the grant 

of SDA is same for both group A and B officers as in the case of 

Group C and D,- and thCre.is no distindion; By the said judgment, 

the said Hon'ble court also held that the SDA paic'tô the ireligible 

employees after 20.9.94 be recovered. 

A copy of the judgment dt.25.10.9 is annexed as 

ANNEXURE-R8. 



That the Ministry of Finance further in connection with query 

made by the Directorate General of Security, New Delhi gave some 

clarification to the questions raised by sorne employees regarding 

eligibility of SDA. This was done vide I.D. No.1204/E-lI(B)/99 and 

which was duly approved by the Cabinet Secretariat U.O. 

No.20/12/99-EA.1-1798 dt.2.52000. Acordingo that .clarification 

an employee belonging to theN.E.Règion, posted in the N.E.Region 

having all India transfer liability as a condition of service, shall not be 

entitled to grant of SDA. But if such employee is transferred out of 

the N.E.Region 	and reposted to N.E.Region 	trdsfer from 

outside, in that case such employee would be entitled to SDA In the 

instant case, there is not a single such employee who had ever been 

tiansferied and reposted in the NE Region alter 14 12 1983 

Hence, the applicants in the instant casehave no cause of action to 

agitate in this Tribunal. 

A copy of the said clarification, of. Cab.: Sectt, DL 

2.5.2000 is annexed as ANNEXURE-139. 

That in a recent decision dt. 500.2001, in Union of 

India 	& others -vs- 	National Union of 	Telecom Engineering 

Employees Union •& 	others 	(CA No. 700012001) the 	Hon'ble 

Supreme court once again clinched on the vexed question of grant of 

SDA. to the central govt. employees and by relying on :the  earlier 

decision of S.Vijoykumar held that the amount already paid to such 

ineligible employees should not be recovered. 
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The copy of the judgment dt. 5.10.2001 is annexed as 

ANNEXURE-Ri 0. 

(k) 	That pursuant to the said judgment passed in CA No. 

7000/2001. the Govt. of India, Ministry of Finance, Department of 

Expenditure, brought out 	another 	Office Memo: F.No,1 1(5)/97- 

EJl(B) dt.29.5.2002 and thereby directed all the departments to 

recover the amount of SDA already paid to such ineligible employees. 

with effect from 6.10.2001 onwards and to waive the amount upto 

5.10.2001 i.e. the date of the said judgment. 

The copy of the 0.M. dt. 29.5.2002 is annexed as 

ANNEXURE-Ri 1. 

Now, from the above facts and circumstances of the case and the 

clarifications made in the matter, it is very much dear that only those 

employees irrespective of their group in A,B,C or 0, shall be entitled 

to grant of SDA if they fuffil the criteria as underlined in O.M. dt. 

20.4.87 and such employees are in fact posted in the North-Eastern 

Region actually on transfer. The amount paid to the ineligible 

employees upto 5.10.2001 would be waived. However, the amount 

paid after 5.10.2001 should be recovered. This aspect of the matter 

is clear as indicated by, the Hon'ble Supreme Court in its all earlier 

decisions also. 

(I) 	That as per records of the respondents all the applicants are 

local residents of the defined area of N.E. Region except the 
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applicants No.12, 15,53,54,59  to 61. All the applicants are 

appointed initially in the North East Region and working in the N E 

Region. Hence from the facts and status of the applicants and the 

provisions of law, the applicants are not entitled to grant of S.D.A. 

and the amounts paid to'thern so far are liable to be recovered. 

The statement of initial posting and transfer of the applicants 

in their service career are shown the statements annexed as 

Annexure R-12 (series). 

(m) That the respondents issued the impugned order to recover 

the amount already paid to the ineligible applicants and except a 

few, no recovery was effected so far. But some amounts were 

recovered from the salaries of Oct.2002 of the applications no.1 6 to 

19 thereafter no further recovery has been made for these 

applicants no.16 to 19. In another case recovery has been made 

from the month of Sept.02 to Nov.02 from the applicants No.48 to 

52 and 55 to 59 and no further recovery there after. In case of 

applicants No.53,54,60 & 61 recoveries made in the month of. 

Nov.02 but no recovery made there after. 

The statement showing the payment of S.D.A. and recovery 

made are annexed as annexure R-1 3 (series). 

4. 	That with regard to the statements made in para 1, the 

respondents state that the respondents have acted as per 

provisions of law settled by the Hon'ble Supreme Court and also the 
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Government instructions/circulars. Hence there is no cause of action 

in this case as no right or conditions of sthice of the applicants has 

been violated. S.  

5 	That the respondents have no comment to offer to the 

statements made inpara 2,3 and 4(i). 

6 	That with regard to the statements made in para 4(u) and 

4(iii), the respondents state that by their ^own admissIon, they being 

local residents of N.E. Region and continuously serving in this region 

since their initial posting in the region, they are not entitled to get 

the SDA as clarified hereinabove. 

7. 	That with regard to the statements made in para 4(iv), the 

respondents state that the mere clause of All India transfer liability in 

appointment letter is not sufficient to make an employee entitled to 

grant of SDA. There must be instances of actual transfer and that 

too in case of an employee, who belongsto other regidn of India and 

posted in 	transfer to N.E. Region and/or initially posted 	in 	N.E. 

Region but reposted in the region from outside; which makes one 

entitled to grant of SDA. The respondents verified the service 

antecedents of all the applicants on the basis of their Service Books 

and Personal Files and prepared statement of such facts of initial 

posting, transfer etc. if any during the tenure of service. But it is 

found that all the employees were initially posted in the N.E. Region 

and they are all local residents of N.E. Region (except, applicants at 

SI. No.12,15,53,54,59,60 and 61). Hence, they are not entitled to 
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Ab 
SDA. These statements may be treated as a part of this written 

statements. Moreover, as stated above, the Hon'ble supreme court 

held that the spirit of the O.M. dt.14.12.83 is to attract and retain 

the services of the officers posted to the N.E.Region from outside 

and these provisions do not apply to the local residents of the said 

region. 

The copies of such statements are 

annexed as Annexure - 12 (series). 

That with regard to the statements made in para 4(v) to 

4(viii), the respondents state that the SDA were paid to the applicant 

by default due to ignorance of the provisions of law and latest 

Government of India 0.M.s/Circulars. Any payment made by default 

due to ignorance of latest orders could not be a valid reason for its 

corit inua nce. 

That with regard to the statements made in para 4(ix) to 

4(xv), the respondents state that as per decision of the Hon'ble 

Supreme Court and the Government of India, 0.M./instructions, the 

respondents have acted legally and stopped payment of SDA and 

also initiated the process of recovery. Hence, no such illegality has 

been committed by the respondents as alleged. 

That with regard to the statements made in para 4(xvi), the 

respondents state that as clarified above, the matter of grant of SDA 



has already been settled by the Hon'ble Supreme Court and the 

same is binding in all in India. 

That with regard to the statements made in para 4(xvii), the 

respondents state that the subject matter and the facts of that case 

as referred to by the applicants, are different from the sets of facts 

in this instant case. Hence, it will not apply as a precedent in this 

case. 

That with regard to the statements made in para 4(xviii) to 

4(xx), the respondents state that in no way the applicants are 

entitled to SDA. A few applicants submitted representations and such 

representations are also replied. The respondents also state that 

they do not have any discretionary power to grant or stop SDA, but 

they are bound to be guided by the Hon'ble Supreme Court's order 

and the Government of India O.M./circulars, 

That with regard to the statements made in para 5(i) to (ix), 

the respondents state that the grounds shown by the applicants are 

not tenable in law. Hence, the application is liable to be dismissed as 

baseless. 

That the respondents have no comments to offer to the 

statements made in para 6 to 7 of the application. 

That with regard to the statements made in para 8(1) to 8(5) 

and 9, the respondents state that under the facts and circumstances 

of the case and provisions of law the applicants are not entitled to 

any relief whatsoever as prayed for in regard to grant of SDA and 
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hence, the applications liable to be dismissed with cost as baseless 

and devoid of any merit. The interim order dated 29.11.2002 is also 

accordingly liable to be vacated. 

In the premises aforesaid, it is therefore, 

prayed that Your. Lordships would be 

pleased to hear the parties, peruse the 

records and after hearing the parties and 

perusing the records, also be pleased to 

dismiss the application with cost. 

VERIFICATION 

I, Shri Anup Kumar Srivstava, at present working as Executive 

Engineer, M.B. Division, CWC, Guwahati, who is taking steps in the 

case, being competent and duty authorized to sign this verification, 

do hereby solemnly affirm and state that the statements made in 

para I.,i4.4-  ........... are true to my knowledge and belief, 

those made in para . . . 3 .................being matter of records, 

are true to my information derived therefrom and the rest are my 

humble submission before this Hon'ble Tribunal. I have not 

suppressed any material fad. 

And I sign this verification on thisiih day of March,2003 at 

Guwahati. 

4 .61 

c. DEfi'ON&*fc 
ED. Dkc. C.7.Cj 
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New Delhi, the 14th 

'0r']c 11?'.'CPA'4DtM  

-- -.  

Subjects Allowances and facilities for civiliancrnp1oyceso.'.,H 
the Central G.vernment serving in the States anc1   
k~nion Tarrft.rie:; of N 	h-}o'ton.Ro9ion -mp,rQ,y,c.'; 	•. 

ments theroE. 
 

• 	 •• •1'' 	,. 	 I 	. 

1• 

 

The need for attrctincj and retaining the services of 
• •' 	 cpc-t*rIt officers' ':r service in the North-Estez-n Rogionn'.  
• '1 	comprising the States of Asm, 'Meoh1ya, Manipur Naga1.nd  

inc 'i' ripura .nc3 the Union T'rritorcs of. Iirunachol PrAcPh nd ,. ''• 
• 	

•' 	 Mi7?amh 	been anci a-~ Ing the attention oE.t)e Goverrnmt,'for  
some tim. The Governmcnt-hi appointed'Corjtteeunderthe 
Chairminship of S rctry',Doprtrnont ofPersonnel & . Mitinitra..', ? 
tive Rforms, to ,roview the existinq a1owances and'aciljtie 	••'., 

• 	thr,iih1e to the various catejor4es o (civi'lian Cc-ntrl Govern- 
• 	 c•nt err-ploye ' eir sL-rvinrj in this ro:ion and to suc2est suitable' 

4 	improveu'ant. The ire!crT,enc3.ttjOns of the'C*TTrnitteehve been  

	

'J 	carefully oonsiclered by the CoIrnrnr:itt and'thc'Presidoiti'now 	; 

	

'f 	ple'sed to decide as follow;- 	 I 
• 	 , 	 i, 	

, 	 j 

(i) 	 I 	 4 

Therc'will be a fixed tenure of pOs'ting of  • ' 

	 at a time for officers with service of 10 ye.prs or 1e83 on-'of 
2 yort a&irne, f Or oficern wLth u<re than 10 yer5 9f ' nrvce. 
Feriods oLe.,ve, trinin', etc., in 4.xccs of 15 thy por yor 

', 

will be excluded in counting the tenure period of 2/3'yors. ''' 	
•',' 

Officers, on completion of.the fixed tenure of service mcrIt.ned 
above, may be considc-red' for posting to astati.n •of •their'choice.. 
as far a 	..os±ble,I 	 " 	: 	

, ,' ::.:',:. 
: 

	

, 	•;•• 

The petiod of 3elitation 'of .th9 Cntra1 c4verrimext 
employees to the 3t.3te/Unon Territozs of the North Ea-torn'. , 

l 
' iierjlon will geneyilly be (.c 3 yc.rs wh1h c'n be exteniec3 in,  

exceptional c'i.ws in óxi.jc.r,cirs or p'blLc &ervice' ar well as hen.' •' 

the eiitploy-a: onf:erncd -s prep.rcd to'zty 1 lona1cr. 	Th" ac1mii-,, 
•:' 

: 

	

ble dc-putton allowance. will •tle cor,tineto be paid /uring tho':': 	
. 

1,rjc1 of eriutacion 50 extcre..c 

cii) 	 ./tr,Sn1ny a.xoAc1,anc 	•' 

. 	 , 	 .",•,' 	• 

• 	 •., 	• 	
.. 	 1• 	 •• 	 •.,: 

,ti'C ctory •rorCinnce  of ,  IJtjes for the 	• '. '.. •'k'. 
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1AiL1r fl th 	 off±cers jn.thematt.eP• ,E 
 

prnnntion in cidre r-osts,  

d r.r. 	Cnrul tnuLe'p05t5 and 	— 	1 

j t 
ourCS ot x dining brod. 	

6 

The nenc?ral e)iremeflt of at leat_treO years seice  

in a cadre post bct'cGfl two Céntra'l tenUr .epUtat.0fl5. ñay..al$O'. 

be rciaed to two yer in desefvifl' C CS.OE .mritorioU sec 	• 

vice in the rjorth Edt, 

A speciCic, unLCY e h a ll be made in the'C.!. of all 0nrp10'/ 

es who 	ndeec3 ' a full tenure of ervce;,in,the ohE0StCrfl. 

Rr_131n t o that effect. 	
i 

I
I I , 

I 	
' 	I 	

4 

C.nLr3l covcri1nrst civ 	nemplOYeCS who have all India 

.'trasfer liability will be rntec1 	
:at:. 

• 	1e rate of 25 per crt of 	 a ceiling 	. 

R.00/- 	
r month on c.sting to.i,nystattio'1flIth North 

Est'rn RijiOfl. ,  Such f those einç..l .ces.whO.arC ec-mptfm 

paymflt o. f income tx wfll, .owtvQr, not be eligible: 9rthis 
• S&c11 çDuty) A1lowre. 5pecl (ty).?4l,wance'wilbe in. 

adciitiofl to ny special pay nd/orDçUtati0fl (Duty)..AllOW&C0 
	'1 

lredy belnç drawn 	)ect to the c9r6iiiGfl that 
the tntlof 

such Special (Duty) A1owance plus spCCi?l pay,tation'(UtY); 	'J 
AliwaflCe will r.o! xcr.r:d R -  p.m •!.ipeCial All*waflCCS 

lice Sptcil CompflSt10r)' (e1ete ijocaUty) 	
.•') 

ton PllownCC and PrOjCt AllQwhnce will )e drawnSeParatY. 

- 	 (iV 	 r 	r 	L_f e 

1. 	
l 

	

• 	
,,•. 	 •.:# :'.. 

'rhc- rtc of the aI1owr.ce will be'5 ,fbasicpay 
	•j 

• 	subJect to 	rntrnm of ''..O/- 	adtri ,ible 

witLtDut ny py lirnSu. ThO 	ov 	llv.6rccwill •be4acntis5ib1C •. 

with effect frein l.?.152 in the ci eOf Assrn. 	
. 
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'rhee will be O hngC i the xitth re5 o 
SpCCil1' 

IfldCfltO 	
i11oWanC05 

arnisib1e in 	nachaI ?raC5 
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trave1li 	
flat 

imb 	
for Jo03 ncer 

1fl C0flr1Cti0fl with 
.b& jnitial 	!intmt,' . 	case 	.nurni 	•..:...; 

for tcethV up tht1 	
t apoStI1fl 	
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OW10 1irnt0 to ordi 	
Ofl1 

rai' fe f 	r 	rni1 joirnCY i eCC 	
of fi' 

for thC G.VCriIrit 	
rit hifl5 	and hi familY wi1 ba 
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o 	erd5 beloW S.B.6' 	

6. 	1nfor •'.. .:- 

(to 	tatS- 	th 
the orth_tC 	reg±Ofli the arnilY of thO 

Lt1° 	
r.ot accornPY hifl 

th C ,G 	ntnCt 	
-' 

G.Overnment
vflt .will •bc .pid 	

llOW?G on ttour:f' 5elf. 0if0r 

trri 	
ev10d to jo.th thd ç.ot'! 	

fll,ePettt 

offCt5 upt° 
1/3L'd 0fi-ht entit10mt Qt G

QVefl1 	tc 5t' 

o r hVC 	
ch ci'' • 

	crL 	
.1/.3rd of hi entit1.0r. :. 
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c.LrLc0.1 	

,2ht0f the prOfl1 eCept5'' 	
'-0ctU'" 	• 
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'Th 
 

-inilY 3cOtr1Pu1 	-, the CoY itrit' 	
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1XtiOn fo 	blew S.R.'.U6,far rflgpo I ttin o Irn1 4LtCQct on 
transcr between two diffrent In thQ'NOhtern 

.fcr, t r:~'n srsoL- tjofl in 'A'I.cXs,cjtjc 	 tho 
*4 	ctua1 	( )diture incurred by the CoVCct sent wilZbe k.  cidrnj ,i b 1 0, 

L (viii.) 	
me with ).eve I i 

	

In cso'of Governmt 	PceeIng Ofl leavc Pl e 

	

	 . p5 p95tng In NOh_E teen Regien;. the  in cxc 	offt 	dy5 from the sttj 	Of. po 	t0o 
periodcf

ut e - 

	

sic tht rc-gion will be trcet, 	iGiningti, 
5 

.. Tho'': C 0 flCC5$Ifl will be 	 on return feM leave, .• 	 - 	 .. 

 I"s 

	 -. 

(ix) 	L 	__•Traveç'00510 	

4 	 41 	
1, 	I 

A Covrnment servant who 
loavçs his amily beh f thai ld duty Sttjonr another 5e1ect 
	 d t

olace of rcsjdone nd 
hs r1t vjl 	of the trnsfr. trvcl1i 	•1lOnce 'for the f_ ' ly  will  have the option to vajf of the Oklsting cavc.travel.con cosj 	of Jur 	rn ney to'hee town 

once in a block pori 	of2 years, 
i o in lieu thc•ro, aility •of trvei, for himself on 	a. yer, 
frøm the S€at IO 	f rosing In th'e oh East to hi home .to 4 or. 
Pl;jce where thc- fimi1y. is residj 	nd in ,adj ont the facj1jtr for the frnhiy (restric(;cd.to hIser. suse:fld t 

	dependent Children Cnly) lsc totrvel once 	yOr to t the stj 	of 	 n t)fc North Eastern flog1 •te option is for the1.tter 	 the C. 	of travpfor to irijtj. 	ciistncc. (4CQ 	./16o Js.) •wifl ot be b3rneby:th 'Cffjcor 	 - 

	

- 	 • 

C'Eficc- rs, el r wd I nq py of R.2250/_ or,  above,, nd their.. :,nj1 1ei ic-,, spcsc r4c1 two dOtrnrkr1 children (upt 5c 1 yars r boys nd 2 yo.r' for 	
r1s) will be llOwd irtrve1 hct• eon TInph1/Si1c r/igft- 	nd Cilcut.. •nc viccver.,, while rf.iining ourny 

rnr,cicnc.d In he preced±9 pragrph,. 
• (<) 	

subsidyr. I 
- 	 . c-ro the children do not accomny theGovcr rV 	 t  -  

	

nt t the NórthEastrn cgion, 	il  dren Ed ucAtion-Allowa n-c e -":.' ... 
to c1s XII w1l 	

dissjh1e in Irespoct Offchfldren Studying' the 'last St ;,itiori Ofst1ng of the:c.rnpoyces conceed.orny... 
c.r ;ttIon where the children roside, without ahy restrIctjo ; py drw by the Cvortr.cr&t sc- :.nt. f ildren studying in hool 	put in hostc3 t th l.st t•tIon of postg or any 

	

- SLtion, th Gover.fr,c.rjt scrv1-j 	COflCOLC Will,b given. tel SUbsi)y wit?,out othc.r- rtrjt1ns 	I 	. 

.Ciflt(1,,,5 
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mutti mtindiS aprlY to centra Governfl 
emPlOYeO3 

to '7,ndaman Find iflcobPr lslndS. 	
it I 

• 	 L •• 	 • 	 • 	 I 	•. •' 	
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3. 	 hcc ordL will taC c.CCt fm 6t 
T 	

.••, 

;in will ramin jn foc for a perLod of th o'yeor upO 313t 

	

• 	Ocohr, 	)O6. 

1 . 	 i eXitin 	pcil allowaflCC, fcilitiC and con-.' 

/ 

 rder by the cessiOu eendd by any spcial o  

mEt Of the Ctl:; •  Govirnertt to their en ornpleyCC in the 

	

• 	oht0 	r:qL 	will e witdrWn • from the date of• effeCt 

of the ci-1r cor4tth0d in this office 	
4. 

• 	
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Scpr a t or&rs will be isued in rcpoCt f other: 

• 	rccotrnti0 	 ittOC referred to of the Cpr 	
in :pargraph 	5 

	

• 	anti when dci30nS rc ta<efl on them y the Goyernmflt. 

6. 	 I so far as the person3 serving in the Indian Audi 

• 	and AccoUfltS 	
nrc cancern( 	thcse,.ordcrs 	UC 	tC 	•,. 

cult° wjthe 
CrirCllCr and Auditor qeneratO&40.Y 
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MuLtxy of 7inance 
 cp rtir nt of ExpenJ turc 	l 	

4 
4 

1 
1  

I . 	
. 	I,.. 	• 	 .' 	 ' 	.4 

	

I 	 ' 	 ' 

I
t 

	

	 .. 	
4 ,'S 	'• ç 

__.. 	 I 	 '4 	.• 	I / 	 Or 1CCtO'4'J. .• 	 , 	. 	 / • 	. . 	 •' 	.••. 	1 

	

 

Ow n nc as a 	ciljtj ,oz Cot civi1i,j cmployoo of'tho '. . -Cen tral Coverng,nt serving in the states an Union Trri .1 

	

toz-icsof nrth-&-i storn AQViFm anJ 	:r s lar4s nr4
'. 

	

Li)Ssh.wecpL impcoint t.f. 	
4 ' • 	, 	 I 	 . 	
S.. 	• 	 •• 	%. 

4 	
' 	 • 	1' 	

' The 	rine. 'is Jirected to refer to para 2iii)"oft  Nir:!ty o 	inance, 	parnt of Expeire.o,M...,QQl4/3/83: E.lV •tc.1 14th Dcett 1983 as armnj oj viIt Office 	Or'rurn.':, •';% o even nuirbt bt29,10.1986 on t)c above &iibject,'whjch.jo; 1• rLpictJuced below - 

l(fli) 	c1I'  " C. 
- 	

. 	 . 	• 	 '• 

"Central Covermn5 nt CIVi1I 	pkyce who have 11-Irj 	. '. trr,sr 1ib11ty w i ll be rantj a special 
 a t the rate of 25'% of basic pay Gubjcm to a cei.Ung'of 	r. 

:' 	 •. ('4 4 00/. per rnnth on pst1ng to any st.ation in the )bzth 	 •t. Eastern Region, Sjocjal (ty) AllowarIco will bo in -•'u 
•, ; 

 t i on to any s rx,.cial pay an.iJor 	'Jtat.jon (D.ity) ?llCJ.flr',. 
 

• 	tiliTh.1y be 	:) ing rnwfl subject to 	cor1Utjon' that the otn), . ,:. of such Special (ty) Al1cance 'pius special pay/i..  tic,n (ty) Jt1j3,ance will not exceed .iOO/ 	 'ccia1 • 	Al1ow.nce like spec- 	opc.nsatory (renOte oco,1ity-,.A allowance, COntzmtjon 11ow 'c'anJ Project 41 10~,J rkm '  will be irawn s 0para tely l . , 	 . 	 . 	 .,. 	
.. 

2. 	Tn.Jt;ricou h.vc 	brcjht to tl.e nice ot th is  Wh..f spocii (iuty) All'r,ce hAs bcn aliowci to Central bVC 	
: I I47t employees 5QLViflL4n J;orthE.t flor withcut the fU1f1n'rat  oi t.L 	

i a(F1i:.it ' ' ;. ,•Iv.t.c. :j..irj oC orz1i..r on the ubjtct. 	Ftc the rnoo of 	rctio-.., : ;.• 
: 

(iuty) a]low.r,ce, the all rnlia tra nrfera. liebiUty Oz,  tLo 	 of any erv1cr/0j 1.0 or 111ciir.r4ts of any pt/gz., c.f j:..•. t. has to b .i't4.*L1njs)11j by ar.p lyinq tosts of çcLtr 	' 	• . ' jVr4Otiofl /tflC, ,ct4, I.e., w)t,.hc 	:,L*c ;,,uitmjjt €1Ot 
	'•. ........, 

	

I.VC6,f:(-*7p~Os i 's has b 'r to on all-TMia basi. an] whthe 	I  ion is 1so .1on. on the basi5 of the all-lniia Zono o - '• ' pt.,Ir,t.jc 	li 	on, c'nrco 	;tniority Cor the, service/car p.sts 	;,. . ,• ..'•, •)S (1 whOle 4. 	lCt cliuc i n t) 	.aP )Oifl1fltor 	 5dor0.1... 	•4 CIre of a lmost iI posts ill the CenLii1 !cretn,ri.tt etc. to 
 

t)IL 	a(,Ct.'p.,t4. 	 is 
' 	 Ciri I 11c3 Ef.- not. rtfl1rnl, Ic (ö-c 	 ' 	4 
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11 

oi 	inoiz 	Or. 	 ..Dce11arts 

• 	•' •. 

Eecuive CHicers Associa.&on 	; 
.....Respondents: 	:. 

............ 
3 	UO!1EN 7 . 	
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ra1Zal 	uocir,. 	.. 	 • 	
: 	. 	 . 	• 

• 	De1v 	condoneD. 	• 
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r\earo. 
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would not be payable 	merely 



172 of 1972. E:v t h e saiomenttne Triounal held 

that the reSO onaen'ts are ent.jid to Special Dut 

in terms of 0+ 4 1ce hemoandum dated December 

14. vlith effect 1rc .the date sPecifically 
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: tran  -frre 	3nd One Smt. Lisa L. Fynjn of 	lonc hao 
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satjra that the Office Memorandum No. 

cated Anril 20, 1 987jhad clarified that trie Eoecjal Duty 

is payable on l y to those offcor, incumbents 

of Grc 	C) of p6 	who are having ail india transfer 

1ablit'.' defined in trie 	aid O'Nice Memorandum i:eeoino 
i n view the crjojnai Offj9 

emorafldurn dated March 14. 

'9 	ana that the conditions sti ouiazec, 	in 	the 

ecrurni Rules. 1979 ref
.errsato aove cannot be 

taen as a.'s 	for saadinc the respondents or it 
tIP(I1Oe re I IIi h ti 1 IrId ii t Inçf' Ii at iii ty . anti C 	squ'n 

yrnent 	of SóeiaL DuVv A ioJance to them. 	The 

aoe1jnts also took the plea that all india transfer 

i1abij:s of th 	members of any service/caore 	or 

ncunc)ent 	of any POsts/GroLo of posts is,
to 	be . 

det9rred by applying the tests orecriitment to  the 

maoo on all Indiabis and that mere 
S.'. 	 clauses in trie 	cecrujtmen 	Ru1s/ppojntmept 	Oroer 

StiouIaj0 all India tlZansfer iiabjjjt,'.does 
not make 

him/thorn eligible for orant of'oecjäl -Duty iAliot.,ance 

th 	t e rms 	of Office MemorancLrm dated ,December .14. 

-':' . 	•. 

-S  

¼r'',, 	 ''•' 	 'z fl 

- 	 S  

S 
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5 	 fter (onsiderino th rv n conr _ S 

• Triunal observed thatthe cqntent'oOica Menorandum 

date 	oril 12 	.984 as ueiJ z 	me letter 	Nz 

7/47/48 E7dated Seotember 8 °- nave b e e n iuily 

oic'jssed ov the Full Bencr Calcut tA and neld that tnc. 

rel tr,L/critpria for determinatrn is tiriei.her all 

incia transfer liabiiitve>ists anoined that 	,jtnout 

rec3Lllno the Office rlemor?naurn _ssued in 196 	the 

concernec. decartments had no reacn to der.y the benefit 

.OT.me.ornaLsm avajii 	o Crtainc.assesof emojovees 

and t o witnorai, its apoiication to certain 	cther 

classes. 	Sivjna on the saic Eencn .dcision of . the 

Central dmi istrat'eTriounal. C,autta. the Tribunal 

• 	 a] lna 	he aoojicnt:onth .the resoondents by the 

npLoneG iudcment and uran - ed tne reief as statea aoove 

aoainst wn:cn this 	peai has been: creferreo. 

6 	- 	Learneo counsel or fhe aooeilarts subritte 

that re TribUnal has • ai'lcd to. apreciate the true 

meanino, inentian ano spirit behind the term all india 

transTerliability which occurre in the Finance 

iinitrv Offcc remo-anoum eTerrec to above md has 

nns sericusj erred in hc1dno tnat ne membe rs  of the 

resoonrt-sozation are ertiled th Soecial 

Hllowancc 	e fUr-.-her" Suomi -tted tnat the oacaoe OT 

inntives cotareo n 	tiinxst- s Officp Memo andum 

71- 

a 

* 

- I 	 '• 
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7 
d a t e d December 14. 19 	as amenee) ibase 	on the 

• - I 	
1' 	cji 	dcicr 	of 	th' 	comrn.ttee 	to 	review 	the 

facilitieS 	ano 	allowaflcR 	adrnissibl 	to 	Central 

Government Emoloyee in the North-Eastern Region an it 

was wtn a view' tc attract and,retaifl coineteflt ofiicer 

service in the StatEs and Union Territorieli in the 

Northaterfl Reoion that the overnmeflt of. India on the 

rmenoaion of -tne committee maz'e the provision for 

Coucial)uty 11q.:anCe to be pad tuch ofiters who 

come on oostinq ana deputatlon to i'Jort-astern Rerofl 

rom other Reolons. It ;as  therefore, submitteD that 

	

since the membe' o'f te 	 belonaed  

o tne North-Eastern Re.ion'.itSelf.1h0 were recruited 

and oostec in tne 5ame Reoion,'they were not entitled 

o;' Bca1 Duty A1ot,arCE. 	; 	 •:- 

7. 	 The main_source for claiming tneSoeialDuty 

AiowancE is the Office j ,temorandum dated Decemoe,r 1 

1983 the very first oaraorapri bf w - ich rends as under 

T hv 	need 	for 	attrastfl9 	ano 

retaifliflc the servicesO'f. .ornoetent 

officers, or service ir n te Nortn -

Eastern-Reoion'comOriS]fl ipeStates 
o-t Assam. Veciha1aya,' 'niour. 

• Nacaiano ano Tr.oura and'the''UniOfl 

Territories of 	 Bnd.  

1izoram 	have oeen encja3incj' 	the 

attention of the 	ernm?fltt0r sO4 

time. The Sovernment-'flady apooi'te.d 

• aCommittee under the ChairmaP 
of Secretary Deoartmerito -f Personnel 

	

aministratiVe Reforms. to review 	 - 

the 	2.istinQ - -. allowanceS 	arid 

YIN 

.... 

'".'-'----'------ 

- 	I 	 -, 	;• 	•-"--:'• - 	
•- 

C 	t. 
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17 
adrn1tSj',D t Varjats 	cataorje 5 , of S  

. 

Cii1in ', 
 C.nti;j 	Grv 	neh$; 	Cry rv in 	this 	non 	ano . S 	

sultaoje suoe 
lmcJ'ovemeits 

S  - 	The recomn1endfltcn 	o 	the Committee have 	Deen careTLt1l\ 	consithrod the 	Governnt by 
and 	th 

now redeit 
t)ieased 	to 	der.jd io1 lows. a 

S • ,. 

..- S. 

S•S  

SS•• 	 j • 

S • S 

I. 
I 	 - 

I.1 

I. 

S  

carfui 	oerua1 	cf 	th 	cnjno Dart o 	the 
ice 	Memoranduqi re'odLe 0 	abo'e 	touj7 	show that 	the 

Governme 	had 	aoo1nted 	a 	Comjtte F., 	unoe 	tne 
Chalrfllaflhjo 	of 	

DeoGrtmenr 	o 	Peronnej 
nd 	omjnjstrave 	Reoms'to 	revje, 	the 	e:'itjn 

and 	facie S 	admissible 	to 	t h  e 	v P_ r I 	us- 

eS 	of 	Civilian 	Cenrai 	enment 	Emiave 
in 	the 	Ncrtn-Ea 	

that 	cc.etent 
may 	U 9 a tra:tedfld '  retained 	in 	the 	'trth- 

astern Recjon 	tates 	me use OT worDs 	attrdctlrD 	and 

- 

retalnirir 	in 	sr\cn 	are 	Very mucn 	sonifjcar1t 	whch 
onj\ 	cucest 	that 	t 	means 	the 	ComOetet 	QTjcers 
belongino 	to 	th 	Reo ion other tnan 	th? 	'rth-Easrp 
R c- c4  i on 	The .......... ............................... ia  
se ry il:.es of comoetpnt 	fjcers ho be lonr. to Nrtn- 	S 

.. .... 
L a s ø rflrco On 1tsef wid not arise 	The intent on 01 • 	 . 

S 	 - 	 tne Govsrnmemt and sojrjt b°hjnd the •Offip 	emranou m  

hrv' 	 - 	.-• 4 	 5. 	 I 	 an 	c 	 -- -, 	 - 	- 	arru 	attraction 	t 0 	the  .. . ......__ 
corn2t-t..'off105 elorojnr 5 to the 	c 	othen 	than 

I 

'S 	
4 

'I 	 ' 	
IIl$SSc(I 4 	 4 	4 	 4I 	Y 



S 

S 

S 

/ 

: 
p-1 S 

the. 	North-EaStePn 	reciiafl 	to come 	and 	SEvG 	in 	the 

tt1EerflPQ..Lfl. 	It 	can 	hardly 	e 	cisuted 	that 

the 	Qeoraphiai, 	climatic, 	living 	and 	joc)G 	
conditions 

of pe.00ie 	livina 	in North-Eastern Reoicin an 	he 	States 

comQrisinc 	therein 	are 	different 	fromCZfler EeiOnS 	ol 

the coLlr.try. 	The Norn-Ea,stern Recjionisccnsdered 	to 

oc 	narc 	zone' 	for variou.s reasons and 	it 	ao'ears 	
that 

it 	is 	for these r2asons that th'e 	overnmnt 	oroviQed 

certain 	extra 	allo:ance. , beneitS 	anc 	othEr 	faciUties. 

to 	ttct 	comoeten'; 	officers 	in 	tr.e 	rorth-Eastern 

Reir 	at 	•je3st 	ior 	two to 	three 	years 	of 	
tenure 

po: ir,r 	The 	1inistry' s Off ice 	Memorandur 	.n 	cuet 	on 

came 	us 	for consiDeration beio'e,tni.S court 
 

erera1 	t1n;cjr 	(Teecom) 	'i' s. 	E.RzJendr 	
'..H 

Bnatace 	Ors 	C 	JT 	1'1) 	S f- 

hy 	D 	'V 	jL flt 	Citd 	Jan.uiry 	 in 

which 	tis 	Cou-r 	tooi 	the 	v i e w 	tiat 	tne 	said 	
Of'f ice 

corars 	are meant 	for 	attractino 	ano 	reainino 	the 

serv i css 	of 	comoeen. t oicerS 	: 	
the 	!orth-EaStern 

S 

P'oian 	'om 	othe/zfrtS ol 	tne 	c'r1tr\ 	and 	not  

5,  

orOn 	belon3ir1c 	tnat 	recir 	nhere 	they 	4tere 

a02OiflrJ 	ánci 	potd. 	This was 	also 	the 	view 	e:<oresse 

t.' 	this 	CoLrr; 	another case 	repQrte 	i•. 	199 

- 	 in S  

S 	 Vi.iy; 	KUmar 	SL,ora) 	he ooint 	for 	ccnsderaion 	
was 

e:acti 'v 	identical ! 	with 	recarO 	to tne 	entitlement 	to 
S . S 

Boe:ia 	tutv cüiowance to 
th C)se emoioyee5(0fTS 	who 

...
5S 
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1/L 
/ 

\'O 
- 

are 	.rs1oents 	o 	North-Eastern 	Foion. 	itself. 	(ftr-'r .  

C ons 1 oerno 	tne memorandum cated Deceber 14. 	183 	and 

o;h er .rc 1 a ;eo 	Off ie 	flemor andum 	md ft a ted 	aoovc- , 	 1 

held 	that 	tke 	ouposeof 	the 	allowance 	bias 	to 	attract 

persons 	from ou.tsioe 	tre 	rortn-EastePn°eoor. 	to wori 	in 

the North-Eastern Reoirn because of 	inacceaibiljtv 	ano 

oLT1cu' 	errn. 	In 	the 	facts 	ano 	circumstances 

statea 	aGOVe 	the 	View taken by the Tribunal 	cannot 	be 

• uoheld 	and 	aserves 	to uc 	set 	aside. 

For 	tc- 	reasons stated 	above 	thE 	aooeai 	is 

aIioo, 	The 	irruonco 	oroer ct 	the 	tribu.nai 	is 	s e t 

.side 	a:v 	the 	acrilcatian 	filed 	cy 	th 	esoonaents 

Ij efor' 	r - una1 	for 	c.rit 	of 	Eoecfla1 .Duv 

to 	tnerr 	s aismjssee. 	In 	the 	facts 	and 	circwnstancps 	of 

tn 	cas. 	c 	maize no order 	as 	to costs. 

• 	 • 	 .. • 	

:

5 	C 	AQr&w) 

(F&izan Uddin) 
0 	

. 

14? 	E'e1n 	. 

Feor - uar\' 	2:. 	jt5 	• • 	 ., 

jo 	 •0 

• 	 I 	.. 	 • 

............................ 	0 

iM 

'0 
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IN 01  III 	iIliii:tdI: ( , il!Ii I UI' Ufl hA 
/ 	

(1 VII AIItI .1 .A I 	JI III IIJIt I U iN 

• 	 /:', 	, 

(Arising cut of SLI' Nos 12.ISII W92) 

Uiiit 	(if Iudi 	(.)iIic.r 	 Appc.II iiitt. 

) 	 icuc 
: 	

•' 	 0 	
I' 	 . 	

0 

IL it 	iic of IiiIi 	 Rcspuiid lt 
LlnPIu ) LCS Ac'.oci ilion  

ORDEIt 	 0 

Delay condoud 	
0 	 •0 

Leave gi'aiited 

K. Goswaiiij Learned Senior .ounseI appears for Geological Survey of 

India Eniployces' Associatioji and ,M. S. .K Nandy, Adocaie appears For the oiltci 0 	

1 °CSpotidci[5 Iii iii Ii lie ma(Lct-s. 

I leak! littiicd 	'IiIISCIS br (lie pulties. it ilI)i)ealS LU US that although 	tile 
0 	 ,• einployc 	of the Geological Survey of India were initially appointed With an All India 

'Iiaii:d'ej liability, sitbsequendy (Jovcriiiiieiit-,i' hhiii h;tiiicd a l)'hi 	Class C ;iii(j I) 
L'llIi)IUyeCS should iiot Ui tuciiisfci cd outside ihie Region In which 'they arc e:iiphoycd 
Hence, Al! hidia frausl'er liability no' longer continues III respect. of GroUp C and 1) 
CI1Pi0yces lit that view 0 (lie matter, the Special Duty Allowance payable to the Central 
Govcinineiii chilpl 

Inivin All India 'l'raimsftr I ability is not to be paid to such Group 
C and Gio0j 

1) employees of Gcolocah Suivey of lndi4, ho are residents of the region 
iii Wl ii tk y ai e postcd mimay also IlidiLite tint suLl1 tiULstmpn has bccii con Ichcrcd by 
this cciii liii Uniomt of 111i 	c othLI s vs. sjay 1 u mill & eth( is (I 99) (3) S( C 0 19 

	

0•I 	
Accordingly the inipuiied order is cm isidc. \Ve IOWCVCI (litCel that tile 

•' IIj))ehIJI 	xviII lilt In: 	Ii) lecilver any 	,i 	;:k,ihi(hIt of' Spcci;Il i)Iit.y Allowatiec 

already IL1idC 10 (lie Concerned employees Appcals ate accordinlv di.pued of. 

New Dcliii 
 

7; 1995. 	
Sd!- S.fl.Majumdar 

C ,  

0 

, 

• 	. 	0• . 
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/ 	 No. iI(31/95-E.LI(ifl 
Uoyer"mcclL of India 

	

I 	:it.i 	
' ',!. ': 	 ,.•.. 	.- 	Uiiry of l'indnce 

Dpart:nçnt of XI)efld1tuL'C j '.lr ., 	•.,..:. 	..,,, 	 ***.***. 	'•' 

I 	 I 	 w 	L lx 	the 	I It ht J on 1 9') I, •I' 	 "' 	 I, 	 ,,. 	 • 	"' 

I hii 1. 	J 	,'j 	 '0 	 • 	 . 	 . . 	 . 

- 	• 	 . 	- 	- 	- • . 	 •. 	
ii': 	•...'. 	.' OFFICE HEHORA'fl)UH 	. 

-. 	. 	 .. 	
. 	':,.. 

• 	 '- 	. 	.'' 	
'• 	I 	 ..i 	 .,, 	 . 

I_I 	:,, • 	,,,,, 	
0 , ,, 	 . , 	 -..' 	 -. 	

.. 	 I 
• 	" 	

' c:! 	Sub i',SeciL1 	Duty . Allowance foi 	ivilj n.enployees of 

	

.'L'r. the' '-Ca1 :Govcrnrner\t 	serving.". -n the State and ,.l• 	
I T •'" "UniQn'Tex'wjtorjc 	of Idrtii Eotorn I 

•' 	
.I; 	 :'' 	

' 	 ' 	 . .. 	 :. 	 : 	 , 	 . •, - 	 • 	 • 	 -. 	 .•. 

, 0 •,• , f, 	 •, 	

. 	 . ' 	1he undersigned is directed L r e fer to this 
-OH Nov -  2001-i/3'/83-0IV do ed 14.12,83 	and 

rund ,Mh UM 1o, 	2O0I1/jG/ 	'E.IV/E,LJ(n) M. 
the 'subject mentioned above. / 	 a 

	

The..' Gove,nci 	of 	I idlo 	vide 	the • 	abovcmentjon0i 	OH 	d t, •• 1 '1.12.83' ,' 	rantd 	ccrLj,n ;', 	. 	•,.,  incentives 	to the Central Goverrirnnt' Ci .'),1j 	cinriovees • 	
. 	posted "tO 	the NE : Region. 	One of - the 	incentives tns- • 	pOyent of a- Spe:cia3. Duty Allowonce 	(SDi\) to those who • 	• 	- 

 QQ, hy ."A,Ll India Trctns-fr Liability 

3 	it as claj fied ide the bov mentioned 0 I dt. 	20, 4,1987 . thot. for 	th 	purpos. 	of 	sanctioidn Spec i1' 	DULy - Allowance' ,. ' the 	All 	india. 	Trans for Li,abji ity :-'- of 	the 	inmbez' 	of 	on>' 	. ervice/cadre 	or incumbents of an>' post/group of 	r' sts. 	to, 	be to 	P,:; 1) 	 drLer;fljI)C(i . by . appl>'j'np the, test,; of 	'CCrU$ tnient 	zone, 7 	promo Lion '"zoiic 	etc.. 	i.e.. 	who the r 	rccrtij t.,nerit 	to 
Scrvice/ccdi'e/post -has 'been podc on al .' India basis and 

• ' who thor promotion is also done 'on the bajs of -on nib 
lndi - cowmen ceniority list for the ser 'ice/cndre/post as 
'a' whole, 'A "tore clause in the' anpôintnen,L '.leLtr to -the C ffecL that 	t} 	ct ,')it 	c n r rtriJ 	Uship 	to 	bc /' tcHnsfeE rod 	un, hiqi 	in Indi ; 	did,t,oL nk 	,UII C1igblo 

pftP) D 	for tho gruL of 504 	 'ft 
I -' 	 .- 	• 	

' I..',:' 	 ' 	 •- 
h 	5om 	'n81p ecs 	, o I 	, 	Li,, 	\L 	i)cg ion (j/ 	

app oochdd 	Lhtc 	lion' 	c Cci t 'ii Adtij, 	Lrntj c 	1 IbU,Ia1 
fleh) 	praying fo' U e - grant 'or SDA 	10 then, e,ven 	thought', thv were not e I ji, J,e fo' hte grant of' this allowance. 	Thc •hto,' bie': TiNun4l had upheld 	the  - lrayers of - Lh 	petitioners' as their a1pointmc,',t 	letters carried Lhic - 'clause of All india TrUn,; cc Liab1ljt- 	and, accordingly, dirctcd payment -of SDA t 	thcn. - 

5. 
 

In Sante ;ase;n, t.he djrçt ons of Lhe Ce,;ti'aJ 
AdItIiI,iOLI'ZLVP 	i'rjhj,:nnj 	were 	in'pin:,, ed. 	}in,n.'i,i in 	a few Spec i a 1 	to ave 	Fe t i I.) ous ;.' e r e f i. 1, 'U in 	th 	lIon ' N I a S''pret'te Court 	by 0011,0 JilIi 	ries/Dp.-t,ne,,t 	n5ai,nL the Orders of the CA'f. 	. 	 I 

0 

0 	• 

- 	 • 

:- 	• 	--- 	 • 	. 	
' O 	 • 
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I 
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• 0 	 •' 	
6.. 	

The 1lon' b!0 Supr,ne Court 
in their .)Iugir, 

d&ljvered..,.2 	
Civil App 	no. 	325j rf .93) upheld the Submissions of th Covernn,ent of Iridj 

	that 
central Government Civjl3 

employees who ljve all mdi traflf 	:.
UabilIt). are entitled to tIne grant of SDA ,on being Posted to ny station in the 

	
Region from outside 

	

• 	 the r e 
• . 	 leè1 	

1/ the 	
itmet order elatjns to All India Transfer Ljabjij 	

The apex Cour further added that 

	

grant 	
Of this a1los.0 tran Ic red. f om OutS j 1 	

ofld 
n'ot 	

of the provis0 	
in Articl0 

	

, 	
''14 °fth0 Constj1j0 	

s well e 	tJe Cjuaj pa)- doctrj rn  

	

• 	
he Hofl' 

hi0 . Court ...aIso 	rct 	h awhate.p 	tnmo, L has 

	

i . 	al.earjy 

•bethn • paid to the respond,) t or for that mat tci - to other 	
situated emil0 o' s 	

wo,i1J not bc 
• 	

j 	. 	 -. 

	

• 	
recovered: from •. them 	

• so far a 	
this allowance 	is 

	

Concerned,; 	 . 

................ 

	

• 7, 	
Tn vjOw of the tibove jtLdem,t of the I{o 

	ble 
Supr 	Court, 	the 	matt'r has J beer, 	eamind 	in 

	

• 	 ' 	

. consu1tatj 0 	with . tine Mini5 try of Lw and 
ti3O 	fo1lo3-jng 

	

• . 	., 	
' dcc 	iOfl 	have be 	taler 

	

• 	& 	'1 	
S. 	• 	. 	 .. 	. 3l3 	

j•)o 	
. ''': : 0 	a iricji 	mount a1rad). paid or, 

ncco,flt of S9,\ 
10 	the 

• 	/ 	 bj 	pc'r,. fl 
or b fore 20.9,94 will be waiv. 

	

• 	a.i •i 	. 	I. 
athou,it pj 

 t persons 	 on OCCOmInt of 	to 	inieJ igibJ, 
'..oftr 20. 9'. 9 	(wich 01000.1, 

ciudes. LJi0p cn 	j the 	0 llo\ncO w 	Pertajnmj,, 	tü 
ii 	

0period prior 	to 	20.9,g.j 	
poym nts were, made 	OFLOr 

Lh 	dt 	e 	20 9 Q)) 	ill be 

	

3 	
3 

 
All 	the

1cs/1)i)art,nent 	etc 	are 

• 	

.00[._ 	

to 0 ;icep 	
the aL'o•e Inst 'OCt jo 	in 	Vj ew 	for 

	

• •, ••' 	

0 	
, 	

' Strict: Complia, 

	

• 	
00 	 . 	

0 

i: 	
,' • 	

• 	 0 	

• 	
' 	 in thcjj- 	 rAt0,, t ) 	

of 	Id1011 
•'\u'lt aiwl 	Ac:Co,,,t 	l)':ir-,v.,I 	n" 	

tsrn 	j 

	

•CorulLaLjQ 	wiLl, tI, 	COI,ipL..0lji. 	
\utl; Lr Uan,-..j c; 

India 	•' 	 .• 	
0 	 • 	 . 	 . 	

0 	 — 

	

o• 	l{in 	
versj0 of this 	

i is encloSCd 

:._----- 0 	

Um,d,'1' Sy 	 ho' 	of India 

	

1 	3 ,  

'•> 	Alinis€ries/D 	
of th C vt. of India, etc. Copy( with SpaL'e 

Copies) to c&AG, UPS etc. - s pc 
	tcInnrd 

	

• 0 	
C)dOs0j1101 t ut. 	. 

	

' n o . 	 . 	
. 	•. 	 . 	

. 	 •., 	 • 

.: 
c• ,o 0  

• 0 3 	 -• 	 0 	
, 

0 	

•: 	 -- 	 • 	 - 	 •000.- 	
0 	 0 • . • . ••  

3 	 — 	"• 	
•• 	 'f 	. 
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ANNEXURE 
N 0 .A 1 C/Coord/I4/99 	L/ 
Director,to G001'1 or Secuty 	\ 

	

k 	
(CiLbillut C9orut,uU, 1) 
O/o The D'nctor, AII 	 V 
Eaat Block-V, R h Puraju 

• 	 New Dea - 110 066. .. ............ 

	

N 	. 	
LutiC 0 	Dated, the  I 	•  

CIuuftt I)uULr 	

f\ 41 
subject ; pec1a1.DU-ty Allowance for CiVilian 

employees of the Central uovernment 
serving in the States & Union Territories 
of,  North Eastern Reio - Regarc1jn. 

A COpy of Cabjt Secrettjj-j 	U.0. No.20/ l2/99-EA.]1793 Liatod 02.5.2000 on th above subjoot ii npnt herewjtl  
ion 	

fox' it1Xorrntjon and necessary act. 

(V1;4fl:.)y 
.. 	

) 	

/ 

n 	 ,::'ir hilt L'i.%j (uJo) 

To 

/AD 	of ARC Hqrs. 
The A.o., ARC Hqrs. 

A.D. (A), ARC, 	 Doona/Sarmwa. 
(4) File copy. 	

oni 

N, 	ii/DDr/SoA/c-I1- •.- - i' 

1RC, Y.Vqm DoQo 

Dtn th., c' 	? ifl' 

Copy rorunrnd to the Ac'c:unie Officer, A1C, Doom Doc.ma. 
for inforntion 2nti nce!33ury action. 	• 	. 

2. All Unit Heacis. 	 / •,.- 

r 

	

• 	 ( t;. cioi • 	•. 	ith>. fly- 	 • 	5ECr-ICl OEFICER 
L 	, ( f ç 1/i.  

• 	 • 	 • rr.,v,r.r• 
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' 	 Cni,Innt5rr}r.tfl,t_1 

iucct Special Duty Tllowmce for civilim nplc cc', or L.h 
•Cc!ntral Government nerving—in thr! SI:nter, .111d lini 

/ 	
iji ritorie', of WArth 	n .. 	j-ru 

.71 	 . 

SSB ,
I Directorate may kindly refer to their Uo 

.. 	/, 	No.42/SSD/Al/99(10)-2369 daed 31.3.2000 on the uubject mentionc 

	

,/•. 	/ 	 1bOVC, 

.1 	 . 
2. 	The points of doubt raised by S SU ii their. DO No. 
42/5S/Al/99(10)5232 dated 2 . 9 .19 99 , W-ve ben enmincd in 
contmilLation with our Integrated Finance irid fliniutry 

	

• 	: 	I.,,: ..Uepte. of Ixpetiditure) and "clarificatit.'n t.o the puitu: t,(.donbt 
is given as under for information, guidance •nd necessary uction: 

i) 	The iion'bie Supreme Court. in their 
'"judgcmentdelivered on 26.11.96 in 
Wrjtpctition No.794 of l96Thc1d 

	

• 	 'that civiljan ecnploy.ceo who'have 
All India transfer liability are 
entitle'b to the grant of SDA on 
being posted to any statiou in th' 
N.E. region from outside the rcglvii. 
and in the following situation wI;utlicr 
a Central govt. employee would bc 
eligible for the grant of SD? 
n,ing In view the otd f 

• 	 osuod by the Ministry of Finance 
vide their U Iio.l1(3)/95.E,lX(u) 
.c]atcd 75p! 	 • 

) 	A pCVLJOU beioncju to outuide fl.I. i'"iun 
• 	 but he is appointed and on first Jpoiflt 	.. 	; 

• 	mentpooted in the N.E.Region afcr 	 MO 
aelection through direct recruitc:,'nt 

I 	 baned oci thq recruitment made on •11 

	

• 	I 	 India basis and having a commcn/."ntra- 

	

• 	 •. 	heed seniority list and All lndk.' 
...............Transfer Liability. 

(b) An employce hail.ng from the 1E.r' tjion 
• 	: selected on the basis of an All 	ii11 

• 	S recruitm(,nt test and borne on tim Centra- 
hiscd cadre/ueLvice common seniority on • first appointment and posted in tiv 	N.E. 
Region. 	He has also All India Trictfer 

.1. 	.. Liability. 	 — 
•1 / 
' 	' 	• 	ii.) An 	einployc 	belonjo 	to II. t.. 	RejIc'ci 	wiui 

appointed, an Group • C' 	or • D 	mptvy.e 
based on ).ocal roctuitmcnt when th're 

s• wrc 	no et'1re 	rulnn 	for the pisi 	(p.' or 
l' 1' to 	çjrarit 	of 	fJI)A 	vIdc 	tlIi.intry 	tiE 	n;i.ie 

0(4 No.20014/2/03-E.IV dated 14.12.03 and 

I (0 

. 	. 	. 

--•."• 	... 0••  
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1/ 
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•. 	 •. 

''• 

iv) 

• 	,, 	V 
I .  

• 
...........  / r 

20.4. U .' rs.'d with 011 2004/16/1115 l. I 1 (n) 
thtctl i . 12 PJfl) .  mit ul'qnent: 1 y th post! 
cad ,:e wa rj ciit rail nod w t h ;ominon nti I - 

• or! ty ) I (It/liFOlnot iou/hI 1 J Ii(l £% Z1Ifl1) Ce c 
Liability etc. on his continuing An the 
NC Region though they can be traniLerred 

• 

	

	out to eny plaCe outsi.e the UE Region 
• haviuiyhli India Trcinser Liability. 

Jn employee b1ong to E Rciion and 
subsequenti y posted outside lIE Region, 
whether he will he eliciblC for SDA if 
pooted/Lrannf erred to 	Itegion, lIe 
is also having a common All India DCfll- 

• 	ority and AU India Transfer Liability. 

An employee hailing from lIE kegion, 
posted to lIE Region initialry but 
ouboequently transferred oit of 1IC 
IU,cj1)n but ,.'e-ponted to III Rf' fjion 
nL'tcr ,joutcjtiinc, 'nerviny f ill non-tIC Region. 

1. 

l'hut Iliur, t,ttt 	t Inh' . v Idu thu' Ir Uc) 
Mo.i1(3)/95-Il..II(D) dL,i.G.97 have clan-
fled that a mere clause in the appoint-
ment order to the eLf'ct that the person 
coutcerited in liable to be itisferred 
anywhere in India does not make him 
eligible for the grant of Special Duty 
Allowance. roç.detcrmination of the 
admisuuibility of the S.D.A. to any 
Central Govt. Civiliafl Employees having 
All India •franoter Liz,ility will be by 
applying tents (a) wlum:her recruituimuut 
to the Service/Cadre/I'st luan been made 

IL, 

' [!J 

YRi 

•g;,j. 	thilt 
('tuI I I oynal 
hail i.ug from 
lIE 1tj 
1,otd witti-
in lIE fled ion 
he i n not 
cuititled to 
SDA till '' 
is once trait 
c Let. ted uuut 
nC t Iwit 
Regiult. 

on All India basis (b) whet.hcr promotion 
in also done on the basis of All India 
Zone of promotion based on common ucni- 
ority for the service/Cadrc'/Por.t as a 
whole (c) in the cane of Sm'/PGS, there 
in a Conutumun recruitment oyst.mn,maUe en 
All india ban in and p .nc,tjr9Iq are also 
((OflC on the b;it;l ii of M 1 1 nil I ;t Couuuuuu:i i 
seuil ''rity basis. 	Ua.e'h on the aI,uve 
en. 'rin/teoto all cployee' reezulted 
oil •tc M 1 India basis arid )iav I ny a 
couim:n seniority list of All india basin 
for promotion etc. arc' eligible for the 
grant of. 'DA 	 or the fact 
that. t.he..cmployee hail n I rum lIE Region 
or psLed to tIE Region from outid 
the flE.Recjion. 

S 	/ 

11 

:i 



1 , 

• (7) 

vi) linacU on point 	(iv) 	above, 	uome of the it 	hta 
/ unito of SSU/UCS have autiiorucd p;tymnt alleady 

c)f SDI\ tu Lhc 	 hailing 	from NE been clan- 7'  
• 

Region and posted within the :IE i'on lied by 
, while in the came of ottiera 	the PM!i MoF 	Limit: 	a 

.• 

have objected payment of 6VA to 	'1ni1yi'o mere claun o.  ('..: hailing from NE Region and pcted wit:hin in tim appoi  
the NE Region irrespective o, the fact ntnieflt order 

• 
. 

that their trannfer liability in A)l 
Inuin 	rr,ceL 	Liability or otimenwine 

•1 
. 

in such ciuca what. should be Lb 	imotm (or  
All 	limdLi 

payment of SDT 	i.e. 	on fUlf3.11ing the 11 -mb3.l3.ty 
criteria of All India Recruitment Test tt does not 

9e '.'.:'.•'' to promotion of All India Corm'ion seniority mike him 
, basia having bcn satisfied 'are all the eligible 

employees eligible for thc grant of SDA. for grant 
: 

•'. . of SDA. 
• 	.. .vii) Whether the payment 	 some employees The payment 

hailing from NE Region and posted in NC made to 
• Region be recovered after 20/9/199'lJ.i.e. employccu •'. 	

• the date of decision of tile Uon 'l,le hoilinq 
Supreme Court aild/or whether the paymeit from NE 

• of SDA should be allowed to all employees Region & 
• including those hailing from NE Region with posted in 

effect from the date of tmeir appointment if NE Region 
• they have All India Transfer Liability and be recover- 

are promoted on the basis of All 	India ed fronm the I Common Seniority Lint, int 	of 	it;i 
i'ay?ymt. 

	
it 

may also he 
• )• • added that 

•.. .....••, . time payment 
. made to the 

• 	 . ineligible. • 

employees 

H hailinq 
. , from 

Region and 
posted in 
NE Region . 	

. be recover- 
ed from the 
date of 

— payment or 
' after 20th 

whichever 
in 	Liter, 

H 

•1' 

I 

••"•f 
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--,' Thi 	 Boues  wi tn the 
C billet Secretari %it vido 	Dy. 

coflcurre;cn of 	I ho 	Linu- 	Djvjoj0., 
o 	Fj 	 'a ' 	

•'•':'- 	 .30.3.2000. 	, 	. 

No. 	1349 	dated 	
1,.t.i

O.99 
J.D.Nc.. 	" i 

	

12 	/ 

	

miJ.1initi.y 	, 
(h)/99 	dattJ , 

' .--- 

(. P.N. 	Thakr 	I 
• : br, 	d 	

...'. 	 . , 

I.ire(.tor(SR) 

S1irj 	: Dedi, 
'hrj 	R.i, 	Kuaoel, 

• 

Director, Ac. 
Brig 	(Rtd) 	G.S. 	Ubau ,'IG, 

Director, 

' 

 SS1. 
Shrj.s,, 	Mchra, 

• 	 5. 	ShrjAgh0jç ChaLurve(1j, 
JD 	(P&c), 

SFF. 
DGS. 

Shrj 	fl.S, 'Gill, 	' 	
'  

JS(Pcrs) 
Director o 	cc 	IIta, 

R&AW, 
Snt. 	J.M. 	Menot, 

• • 	o Director_rjaIceI;) 
DCS. 
Cab.Sctt. 

-i 	 Cab, 	Scctt, 	00 No.20/12/991 - 	dat.I • 	 - 	 . 	 • 	 . 

. 	I7r '2 MAY2000 
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L 
Dcpnrtnicn1o11rpcinhLu1C  

-'I 
New Delhi, dated usc 29" May, 201)).. 

OFFIcI3' sIE!oIt.l,'I.wrtI' 

Subject: 	Special Duty AUowancc 1w civilian employccs ul' the Ccntral 
(3ovcnimcnt 	S ct-v ili g  iii usc Staic and I Jtiirin •Fer , hot ics or Not iii 

Easictu Rc8ion including Sikkiin. 

The undersigned is directed to reFer to this Dcparliiicnt's OM No 20014/3/83. 
13,IV dated 14.12.R3 and 20.4.1907 rcd with OM No 200t4/1r,IR(l.L IV/F Il (11) clntctt 
1.12.88, and OM No.1 l(3)/95•E.l'1.(13) dt. 12.1.1996oii use subject nicsitsoncd above. 

Certain irceu(ivcs were granted to Central Government employees posted in 
NU region vide OM dt. Lj.12J. Special Duty Allowance (SDA) is one or the 
imn;cistivcs granted to jhc Central Government employees having 'All India 'Fraissler 
Lhtbility'. The !iccessary clarification for dcicrmining the All India 'I'rnnsf'cr I .iahiliuv 

wums issued vidc OM 01Q.8J. 'aying down that the All India Francicr Liability of 

the members of any scrvicelcadrc ou incumbents of any postigroup 01 posts has to be 

determined by applying the Lests oLLj iLII&Etzqijc. promotion rolic etc . ic' 
whether rccJcpt to scrviccicadrclposu has been made ott All IIi liask ;mil 

vlictlier protnojjori is also done on the basis of an all India coinirsosi $eflhc)ri( y list flit 

the scrvicreJ post as a whole. A mere clause in the apl)OiItttitcflL letter to the c(1'cet 
that (lie person concerned is 	 iii India, did miot msstskt 

lii iii ci igible for the grant iii Special l)uty AiLrasicc 	
r 	• 

Some ciup1o'ccs working iii NE region who were not chigitilc list' gt rim ul 
Spuclal Duty Allowance in accordance 'viI ii lime urdcrs issued firms time to s hoe 
nghatcd the issue of payment or Special Duty Allowa,mcc to theist bcIuse CAl'. 

Guwalsati Iiench and its certain cases CA'1 ephscld (lie prayer of cuisplovccs 	usc 

Central G,overnmen( flled.appcals against CAT orders which have beers dccidcd by 

-9- 	Supreme Court of India in favour of UO1. The Hon'ble Supreme Court.jri judgernesit 

delivered on (in Civil Appeal No. 3251 of 1993 in the case of Uol and Oss 
VA Sh. S. Vijayn Kumar and Ors) have upheld time submissions of tIme Guvcr,mnmcnt or 
India that C.G. civilian Employees who have All India 'rrnrmsrcr Liability arc cmutiticd 

to the grant of Special Duty Allowance on being posted to any station in time Nostlm 

\ Zi 	Eru4crn Region from outside time_region ariJpcciaJ_L)uty Allowance would ntbe 

 I~qjabfe mcrcybccnióF 	lausc its (lie arJ 	stuss'jtLrndcLLcIatiugjj_Jl_Ismdis 
'Ujajs.i.er..Liaii1i1y. 

I... 

In a recent appcal flied by Telecom l)eparrrmscnt (Civil Appeal No 7001) (1I' 

2001 - arising out oISLP No.5455 of 1999), Suprcnsc Court or India has ordered nit 

I 0.2001 that this aj,pcai is covered by (lie judeincnt of this Court in the case of tJOl 
& Ors. vs. S. Vijayakumar & Ors. rcportcd as 1994 (Supp 3) 5CC. 649 and fullowcd 

its sIte case of UQI & Ors vs. Executive Ofliccrs' Associaliuus Group C' 1O'5 

a 



I 

( 

44- ,  

(Su 	. I) SCC, 757. 1 licrcrorc, this appcnt 15 It) he al lowcd iii In vnur nI I lie t U 	lie 
Iloii'bic S"Inclue Coni I (ii, (her oitic: ed tluit jia(cvcr_niiiouutJtas Ijccii p1nti In Ow 
cInpli)yCcs by wny iii .Sl)/\ will nut, iii any event, lie aeuvcictl Finisi thesis iiisitc ui 

ilini 	jijlii  

5. 	in vkw of use nlbrcsn'td judcitscists. Ike Crud in Isr linymcm or 'ieeiaI I )ssI )' 
Al lowusiec, ns uphcld hy.Ihc Supi cute cow I, i3 rcitci ntcd wt snider:- 

usc Spc'cinl 1)111)' ,\llutvniiec shall be nilitsissilile In ('cultist ( ;( Iv(IisIusCJIi 

cIIiIslu)'ce li;svill All lustlin. '[musics Liability on 1sIssiius1 in Nuilhi Rnit:iui 
icio,i (I ucludiis, Sikki us) Ii otis outside the u euiini 

.1 All CflSC3 for ynhiL of Sj)ceit UuIy Allowance incluiliuug those of All hisilin Scrvict 
ornccrs inky be regulated strictly in accoidaimc. with the aliovc uuscustiostcd csitcuia. 

G. 	All use Mimiitrics/I)cpniisucnts etc. we acsisucstcii Ii' keep om.  iitsisvt' 
I nstruc(ioims its view I'or sitict cnhI%l)hiaI%CC. Put timer, ns ic 	tilt ccl inst iii I loss' hi 
Suprcwt Court, it tins nlo lccn decided that - 

0 . 

(I) 	The atuotil ii '  nil cIIIy inl imir nCCu)Ultl or S jmeeial I )uit y Allowmcc ill liii' 

ineligible pci suns mint sitinhi lying (lie ci ileria incustiuned in 5 rdsuvv tsiswbehne 

ft 5.10.29.01. vhichi I .ihc tiate of jLRitcn1dult 	1 the Suisicuiuc ('mill, will ln 
WniVCII. I i()wcvcr, ueeuvCliC9 intndy  uindc umcI iiulI 	,cflu;n$ctl. 

(l's) 	Thp a nitiulit Pflid tom necoussi •oI Special I )isly Allowance to hid 	ilc lici SUii' 

—tmcu 5. 10,2001 will cj.CctJjeLctI. 

1. 	'liicse Os dci s wil I tic applicable i:::thUs.' I:I,I1(us1!i.% Rir t cssln ii umj u lie cmi us ml 

Inlnhld5 Special ( I)uly) Ahlownuscc which is iis;ynblc on usc nssaIov of Sjicdnl ( i)ut v) 
Allowance to Ccistial ciovcis,uiscui Civilian employees serving iii use Asidnusunsi 1.'. 
Nicobnr and Lnkslsndwccp Groups or Islands. 

B. 	Its, tlmdr npplientioui to cummpinyccs of hisdinum Audit & Accussuuls I )ep;si uncut, 

'\ 	II tese orti rs issue in consult atlots with (lie Couisptr oIler and Audi Iou 	e:icu ill of f d I;; 

(N.l'. Siuult) 

* 	 tinder Sccrclnrs' to (lie Coves uusneni of luidin. 

All tslinisui'ics/i)epns'(usscusls of the .n'ci'uuusscuut of Iuuulin, etc. 

(.,ouy(tviIIi .pnuc copies) I() C&,\( 	tJI'SC tic. ns per ,'Otiuil iii ii cuitlor !u()uuitiuit 

II o 
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ANNEXURE  
s?rLMNr OF oPicERS -%iOWING 1iIR PR'LR ?.D P0.1'ING IN 1iE NOR2f EASrji REGION ( 	 ) SIW..L £}EIR INIX'IL APPOINT41r.NT. 

SJ.jNaale of cap1OyeeDeaignatj,on In.itiai R!~intment if transterea xrom out-flt trans.fered trot* out- rwhether re8i- j No.1 	 1 	 1Dtc 	IpIece 	Iside to N.E.Rcgion •L 	aide & re-transfered Jdent of NER jrar 1 	 1 	 . I 	 I 	 D. p1aca. rans- LRe-trane 	yea tnen jks 0  
fCred. Iplaco indicatethej 
Date 	iprom 	To. Tjp1ace. 

l 4 '  
sj1ri 

x. poeog1 	 LUC 	18.4.78 	Sti11ong 	No 	No 	No 	No 	No 	No Yes, Shi.11ong 

2. D.GhOSh 	 I.E. 	22.12.77 Guwahati 	N039 	NO 	No 	No 	NO 	No Yes 1  Drj 
1. 	 UUC 	2191.85 	Guwanati 	No 	NO 	No 	NO 	No 	NO Yes,Guwahatj 

4. 	hanu Trapa 	 06.09.88 6hillong 	No 	No 	No 	No 	No 	No Yes,i11ong 

5, s-nt. tJ.D.Gurung 	1. 	 29.12.95 	Shillong 	No 	No 	No 	No 	No 	No Yes,i119ng 

60 A.Warjri - 	 Nov. 	1009085 	Shillony 	No 	No 	No 	No 	No 	NO Yes,tt11ong Driver 	 - 

-' 	 7. FrancisDknar 	NoV. 	15.2.2001 iizaw1 	No 	NO 	No 	No 	NO 	NO Yes,1tl1ong Driver.  

B e  S.C.Dey 	 Dak Runner 16.10.78 &i11ong 	No 	NO 	No 	No 	No 	No Yes Shillong 

K.&luar 	 Peon 	15.5.76 	Shillong 	No 	110 	No 	No 	No 	No Yes Shillong 

•Rabj Das 	Lhowkida.r 	314b8.85 	Shillong 	No 	No 	No 	N01 	NO 	Nib Yes Shillong 
8.G.Barman 	Earandaz 	13.01.78 	1char 	NO 	NO 	No 	No 	No 	No Yes Silctlar  
Gagarl Singh 	Gauge Reader 8.11.83 	Shillong 	No 	No 	No 	No 	No 	No No9 (1-) 
R.R.Jost 	Chowkiar 	13008 	Shillong 	No 	No 	No 	NO 	NO 	No Yes Shillong 

14et.P.1engdoh 	peou 	293.90 	Shillong 	NO 	110 	No 	No 	No 	NO Ies Shillong 
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Annexure-ill 

STATEMENT OF OFFICERS SHOWING THEIR TRANSFER AND POSTING IN THE NORTH EASTERI1 REGION (NED-il. CWC. 
AIZAWL) SINCE THEIR INITIAL APPOINMENT 

i] Date of recruitment If transferred from outside if iransferreçl from outside Whether Re- 
=employers to NE Region and re-transterred resident of 

NER 
marks 

Date Place Date Place Re- 	Re-transferred If yes then 
transferred 	placed indicate 

the place  
From To Date From To  

1. Sb. B. L. Draftsman 11.02.81 	Shillong No No No No 	No No No - 

Narayan Gril  

(RD. 	hpande) 
Executive gineer 

ii 

4 
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V 	 ANNEXURE-Ill 

STATEMENT OF OFI9CERS SHOWING THEIR TRANSFER AND POSTING IN THE NORTH EASTERN REGION SINCE THEIR INmAI. APPOINTMENT 

ZI 

- ----•- . 

.• 

- 	-!• 

SI. Name of Designation Initial appointment If transfened from outside If transferred from outside & Whether -  Remarks 
No. empIoyees  to N.E. Region re-transferred resident of 

Date Place Date Place Retraris- Retronsferred NER if yes 
ferred placed  then 

From • To Date From To indicate 
______ ______ ______ ____ theplace 

-. 	• 	. 

1 2 3 4 5 6 7 8 9- 10 11 12  
 J.N.Azjun JE 1212.1977 Guwahati No.. No No No No No No. 	. EaTlieçIis 

- Noida (UP) home 

• SIlchcs 
(Assoth) 

 G.M. Dman-Il 10.05.1979 Shillong No No No No No No 	. Yes 
Barman . laduma, 

- Cachar 
(am)  

3.- B.P. Boro U.D. CIerl( 13.05.1986 Guwahati No No No No No No  Yes 
Dighali, -. 	••.• - • •. - 
Dhupdhara 

. (Assd  
A.B. Thapa Chowkidar 21.03.1979 Silchar No No No No 	• No No Yes 

••-.•-• --.•- .• . . .. . ;'_. .•. 	.1 - ' Bilijuri, 

Win! 1; 

• 	; 
.ç d 

tI 
V .  

tant Engineer - 

I 

- 	

.. .. 

-. .• - 	- 

. 
- 	.-..-- 	. 	 ••- 	 .- 	---- :: . :1-.1. 

--: 
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ANNEXURE - III 

STATENENT OF OFFICERS SBOiING THEIR TRANSFER AND POSTING IN THE NORTH EASTERN p.EGION 
SINCE TR NITIL APPOINTMENT  

51. Iase of employee 	Designation Initial appointment 	1 If transferred from 	If 	 Whether resident 	RE)ARKS 

	

outside to N.!.RegiOfl 	outside & 
No.1 	

of HER if Yes 

Re-transferred 	 then indicate 

_ 	

theplace 

Date 	Place 	 Date I Place 	 Re-trans-I Retransferred 
f erred j placed 

I I 	 I 	 I 	 I -------------- 	
-- 	 I 

	

From 	To 	Date - From ITO 

11 	2 	 3 	 4 	 5 	 6 	: 	 7 	8 	9 	1101111 	12 	 .. 

-------------------------------------------------------------------------------------------------------------------- : 'r 
1.1 Sh.P.C.Borthakur 	A.A.O. 	6.7.73 	Guwahati 	 - 	 - 	 - 	 - 	 - 	

- 	 Dibrigarb 

	

• 	 - 	 2.1 Sh.A.E.Pezari 	11.10.76 	Dibgarh 
	Dibgarb  

3.1 Sh.A.LDaS -...... .JE(W/L) 
 

-. 	 • ,irè..SaikiaBaah(C) 	22.12.86. Guwahati 	 - 	 . 	 - 	 - 	 - 	 - 	

•- 	 Jorhat 

-. 	
. 	 5.1 Sh.AR.Mikjr 	,.Asstt. 	3.4.72 	: Jorhat 	 - 	 - 	 - 	

- 	-; - 	 - 	 Guwahati  

6. Sh.D.LSaikia 	- 	 4.9.76 	Dibrugarb - 	 - 	 - 	 - 	 - 	 - 	
- 	 Dthrugarh 

 

7.IXr5.S.Bhattacherjee UDC 	 7.1.77 	Dibrugarh 	- 	 - 	 - 	 - 	 . - . 	

- 	 Dibrugarh 	 • 
L- . 

8. SbH.thowdhury 	Jr.Computer. 	27.3.78 	Silchar . 	 - 	 - 	 - 	 - 	 •- - 	

- 	 Silchar 	 . S 	

• 

9.1 Sh.B.M.Bora 	- D/Hech. 	1.8.78 	Dibrugarh 	- 	 - 	 - 	 - 	 - 	

- 	 Dibrugarh 

10.1 Sh.J.LShaxma 	V/Operator 	4.3.77 	Dibrugarh 	 - 	 - 	 - 	 - 	 - 	

- 	 Nagaon 

11.1 Sh.P.Saikia 	W/O 	 29.4.81 	Guwahati 	 - 	 - 	 - 	 - 	 - 	

- 	 Nagaon 

12.: Sb.P.D.Moran 	Nb 	 9.12.76 	Dibruqarh 	 - 	 - 	 - 	 - 	 - 	

- 	 Tinsukia 

13.1 Sh.S.R_Deka 	LOC 	 16.6.94 	Silchar 	 - 	 - 	 - 	 - 	 - 	

- 	 )Ialbari 

14.1 Sh.R.Das 	 . LDC 	 4.7.94 	Silchar 	 - 	 - 	 - 	 - 	 - 	
- 	 Dibrugarb 	 - 

15.1 Sh.LC.Hazarika 	LDC 	 30.5.78 . Guwahati 	 - 	 - 	 - 	 - 	 - 	

- 	 Guwahati 

16 1 	s.Ria Cwdhu LDC 	 8.9.87 	Shillong 	 - 	 - 	 - 	 - 	 - 	
- 	 Silebar 

• 	 ••. . ... 	
.17..: Sh.P.C.ROY -. 	.Chowkidar 	4.8.88 	Guwahati 	. 	 - 	 - 	 - 	 - 	 - 	

- 	 Goalpara 

	

• 	 - 	/ 	 18 Sb N C Kumar 	- do - 	 28 5 82 	Guwahati 	 - 	 - 	 - 	 - 	 - 	

- 	 Guwahati 

19 1 Sb Ra Singb 	 do - 	 24 2 77 	Dibrugarh 	- 	 - 	 - 	 - 	 - 	
- 	 Dibrugarh 

	

--'..'-- 	
20.1 sh:T.etia ' 	:-do - 	. 16.2.77 	Dibrugarh - 	 . - 	 - 	 - 	 - 	 - 	 - 

 

	

-. . .. .. 	
- 	 21.1 Sh.J.LDa5 	•.- do - 	 1.10.71 	Guwahati 	 - 	 - 	 - 	 - 	 - 	

- 	 Dibrngarb 	 - 

	

'- 	
1 Nra M3n Nout i -  do - 	 21 2 97 	Dibrugarh 	 - 	 - 	 - 	

- 	
- 	 Dibrugaib 

23 8b8 R Gogol 	1 78 
	Dibrugarh 	 ' 

24 I Sh A I Bayan 	- do - 	 3 8 88 	Guwahatl' 
	Borpeta - 	 _e 

ShS K Bose 	t fly Iriver 	20 9 98 	Dibrugarb 	 - 	 - 	 - 	 - 	 - 	

,-- 	 Dibrugaih 	 . 

• 	 , 26 Sb R S Versa 	' do - 	 28 6 97 	Dibrugarh 	 - 	 - 	 - 	 - 	 - 	
- 	 Dibrugarb 

27 1 Sb Xuar Tamang 	- do 	 17 2 2001 Naha.riagun 	- 	 - 	 - 	 - 	 - 	
- 	 3hiilong 

.8 	Sh.B. BasatarY. - do - 	 20.2.92 	Nagaon 	 - 	 - 	 - 	 - 	 . - 	 - 	

Darrang 	 . . 	 ••; 

- 	
29.1 Sb.D.N.Gogoi 	Peon 	 18.10.77 	Dibrugarh 	- 	 - 	 - 	 - 	 . - 	

- 	 Dibrugarh 

	

- ; -: - 	

.30.1 Sb.R.S.DaB 	Peon 	 11.2.77 	Dibrugarh 	 - 	 - 	 - 	 - 	 - 	. - 
	 Dibrugarh 

4 	 - - 

	

- 	 41 	'.utsa Osio 

CV.C.. DbnJgMh..3. 
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- 
Eastern Region since their initial appointment I Statement of officers showing Their transfer and posting in the north 

IF trazafeired from ousi&&rnseired 	
atinrresi&d of NER 

of Employee 	Designation xv 
Initial appoinlinei If Tracafer from outside to NE Ragion 

Re.transfewed Re4rsnsferred placed 	IF 'tea, then indtcaxe the place j Date Place Dale 
From 12 

2 

7597 Itanagar No No No No No 	No 	'tes 
Village 3lusurab&IP 0 Mazbat. 

i Bk.D'3 LDC 
Din Darrang(A) - 

209.71 No No No No No 	No 	Yea 
VIII & P0 Kaithal Kuchi 

r LTa1Zdar Din Nalbari (Assam) 

1 
Peon 2.1.78 Dilangaxh No No 

V.  
No No No 	No 	Yes 

\-dLchilinggvan - 

 taEainah P.S.Dibnigath (Aesam) 
• 

3 idar I0.11.71(AN) T No No No No No 	No 	Yes 
VilLBandatha 

.!•.  N.Com  P.O.Maijanjub DL Dairang 

S tid 6 1171 T No No NO No No 	No 	Yes 
ViliKachubiD 

5 E 	m P.O.MalsinDutS0 

No 	-No 	N 
No No No No 

 RaUam8 79.5.93 liacagar 

I,. A1 No No No No. 
.. 

No 	No 	No 

• 
 WIC RamandaflROY 

 
1.10.90 

21630 AgaaIa No No No No No 	No 	Yes 
Viii. 	 Pam  

8 BmaIDthBafl Peon 
P.O.  

• 	,. 
V  

V  

Ttipwa(We) 4 
No NO No 	No 	Yea, 

261184 
V  

A1 No No Tezpeir DhemlkhanaPaiW 
9 Babul Saar Baaedaz 

SonhPur 

• No V  
No No No No 	No 	Yes 

Pathunpaibab5t1 
V 	

V  10. .Saa 3.4.73 
P 0.Rampa Dial. Kainrup (Assam) 

ManCrU 31.10.78 Shullong 	. No No No No No 	No 	Yea 

ii. B.P.Biswas 
() 

V; 

V 

No No No No No 	No 	No 

12 SanjibMishra 3rEngmear 9899 itanagar 

No 	No  
t. 

ID.'OGR.II 1.3.79 (NEll) No L JfC No No No No 

 E.CJohu sot  
t0NEID-ll,CWC 

V  

. 
Aizascl Informatiort 

given frointheavaitabir . V  

record 
No No No No No 	V 	 No 	 No 

 GovindRai Vv/CDaVer 17.5.93 ltaiiacsr 

ti J V. - 

a 

- - 

VV 

VV• 	 V VVVVV V 
. V• :V. 
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1 
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4 

'5 

• 6 

.7 

8 

10 

11 

12 

13 

14 

ANNEX11 
, 	 . 	

•''I': 

• 	- 

Naru of employees 

who filed the case. 
S/Shri 

Whether any 
recovered ol 

SDA have 
en made 

Yes/No.  

51' made th9t 
recoveraWe 

amunt o 

1. Date of 
coinmnce- 
,-'rneutof. 
'recovery 

0't•• 

Remwks 

________________ 

2.  

P Ncpgi, LL)C 	- No 	- - Nil 

Nil  
D Ghosh, JC No 

N C Bojo, U1)C No Nil 	' ¶Nil 	
. 0 ,  - 

Shanu ihapa, LDC No 
- 

Nil  
•. 	. 

Smt tJDGuiunj2. No Nil 

AWMVD No Nil 4  Nil - 

Francis 1)khar, MVD No . Nil 

SC Dy, W.Runner No ' Nil  

1< Sunar, Peon No Nil 

- No 'Nil 
 

Rabi Das, ClE

Bkz.

dar 

B G l3arnia llo Nil Nil 	' 

Gagan Singh, GIR No Nil 	-  Nil" 	- 

R . R.Joslii, Chowkidai No Nil 	'$r Nil  

Snit. P. Dienj,,dolv  No Nil  

El 

- 	': 	

•;: 	

, 

,;-•', 
 

• "' 	4• 	• 	 0 

• . 	 • 	' 

	

I• 	
•, 	 , 

	

• 	. 	

: 	
•.'- 

	

• 	' 

	

• 	 •f-..• 	 . 	

I- 
-, 

	

- 	..' 	• .l'. 	 ,. 
'4..-- 	 •0 

- 	. - ' 	,•. 	 • . 	' 	- • 0 

-- - -- -:- 	:..-.. 	 --...-•' 	-- 	
0 	 • 	• 

"' 0 • 	'•• 	• 
1.. 

'1'T 
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ANNEXURE-1 .• 

• 	•• 	
.. 	 I 

SI. Name of'employees Whether If made 	I Date of • emarks,. 

No. Mio filed the caso any the coinmen- •. 
recoveries recover- cement of'. 
of SDA able recovery 	' • 

have been amount 
made • 	

S 

Yes/No 
 

I 
2 	

- 

ShriB. L. Narayan, No - No Recovery 'Aper letter No: 

D"man Gr.1( 
started 
not yet  

.©/2Q02/BBB/4353 
. 6dt.28.1O.2002for 

deferto recover the 
ISDA 

•': 	•i 

•• : : 

(RDeshpande) 
ExeáutwèEflgifleer 

;• ' 
0 •  

0 	
• 

f. 

0 5  

I ,  
0 0  

: 0  

S 	 S- • 0 

• 	 r1 

j, 	•4. 

• 0 •J•0 

• 	 • 	

•0 

• 5 5  

r 	•,. • 	ir 

- 	 5-- 

S,.'• 



SI. No. Name of employees who filed the Whether any If made the Dote of 	 Remarks 	- 

case recoveries of SDA recoverable amount commencement of 
have been made recovery 
YesINo.  

 Shri J.N. Arjun, Jr. Engineer Yes Rs.94 751- October 2002 

 SM G.M. Bormon. Dman GJI Yes Rs.61871- October 2002 

 Shri B.P. Boro, U.D. Clerk Yes Rs.50081- October 200 

 ShriA.B.Thapo. Chowkidar Yes Rs.4231I- October2002 
 ___ -- ---- 

(M. 	NAMPOORI) 
As istant Engineer 

1 

- 	 I' 	 . 	 -..........................-.--------------- -- 	 -. 	 . 	 -.- --.--. 	 - 	 -- ........................- v 	---.-..... 
. 	:- 	:-:-..: .:. 	 .. 	..................... 

::. 

I 	 - 	- - 

I 

I -• . 	 . 	- 	 - 

) 

I 
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PNNEXURE - I 

lPate of, . 	'I :Remarks 
kcommencement 
Vof'recovery I 

A- 	 I 
I.. 

6 

NO  
No 

No 
No 	I 
No 	1 

No 	. 
;1Ro 	..' 

No 
No - No., 	. 

jr 	No 

No 
NO  

A 	 I No. 	. 
No. 

'No 	L 
No 	1 
No 	1 
No 
No 
No 

I No.' - 	. 
No ' 

A'L1 	. .. 	I 

g4 

Name of employees I Whether any. If' rnade.t 
.1/ 	No.: who filed the case recoveries recoverab 

I of SDA have ainount'' 

Ii 1 been made .• 	
.:. 

I lies/No I 

1 2 3 

1.1 Sh.P.C,Borthakur,MO No 'No 
2.1 Sh.A,K.Puzari,D'man.I No I 	. 	No j. 
3.1 Sh.A.K.Das,JE(W/L) I 	No . 	. 	No . 

4.1 Mrs.P.8aikia Baruah,JE(C) 1 	No No 
5.1 Sh.A.R.Mikir,Asstt. I 	No I 	No ; 
6,1 Sh.D.N.Saikia,UDC 1 	No .No 
7.1 Mrs.8.Bhattacherjee, UDC I 	No, 1 	No 
8.1 Sh.M.Chowdhury,Jr.Computer I 	No No 
9.1 Sh.B.M.Bora,D/Hech. I 	No No 

10.1 Sh.J.N.Sharma,W/Operator : 	No No . 
11.1 Sh.P.K.Saikia,W/O 1 	No No 
12.1 Sh.P.D.Moran,W/O I 	No I 	No 
13.1 8h.S.R.Deka,LDC I 	No No 
14.1 Sh.H.Daa,LDC I 	No No 
15.1 Sh.B.C.Hazarika,LDC No No 
16 	1 Mrs.Rina Chowdhury,LDC I 	No No 

17.1 Sh.P.C.Roy,Chowkidar 1 	No . No 
18.1 Sh.N.C.Kumar, - do - 1 	No 	. No 
19.1 Sh.Ram Singh, - do I 	No . 	NO 
20.1 Sh.T.Chetia, 	- do - I 	No I 	. No 
21.1 Sh.J.K.Das, 	* do - I 	No - 	No 
22.1 Mrs. Anju flout,- do - I 	No I 	No 
23.1 Sh.S.R.Gogoi, 	- do - No I 	. 

?(24 	I Sh.A.K.Bayan, - do I 	No I 	No  

25.1 Sh.S.K.Bose,M.V.Driver I 	No I 	No 
26.1 Sh.R.S.Verma, 	- do - I 	No ,'. 	No,' 
21.1 Sh.Kumar Tamang, - do I 	No :;' No 

28 	1 Sh.Bahadur Basumatary,-do I 	No  

29.1 Sh.D.N.Gogoi,Peon I 	No 1, 	. 	"No . 
-- 	30.1 Sh.R,S.Das,Peon 1 	No No 

- -- . 	 - 

A - • 	,., 	' 	. 

' 

.1, 

7 ,'... 

I 
eth'. Fngln..r 
rehnuIpu%r DIvi,'. 

p.C..' 0bivar4, 

'.7 

"1..,-.. .' 	. 

'.-, , 	 ... .. ..,. ............ - • ...... 

'. 

,..- 	.... 	:. .... 
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A 

BEFORE 

-. 
mf 	i. 

A 	.tWC 

L iAY?ll 

TRIBUNAL GUARATI 

I 

O.A 367102. 

Sri P. Neogi & Others 

Applicants. 

VS 

Union of India & Others. 	 H 

• Respondants. 

IN THE MATTER OF : 

A rejoinder of the applicants to 

the written statements filed by 

the respondarits, 

The applicants beg to submit their 

tre-ioinder as follows 

	

1 1 , 	That, the applicants have received a copy of the 

1 written statement filed by the respondarits, they have gone 

tbrough it and understood the contents thereof, 

	

2. 	That, the applicants have no comments as regard to 

the statements made in the paragraph-i & 2 of the written 

statement filed by the respondants, 

Coritd..,2/_ 



-2- 

3. 	That, the statements made in paragraph_3(a) 

of the written statement as regard to the scheme adoped 

by the Govt, of India vide ON.No.20014/3/83_E,IV dt. 

14.12...83 extending certain facilities and allowances 

including the .D.A, for the Civilian employees of the 

Central Govt serving in the N.Lstates and Union Terri 

tories are correct but the statements made therein to the 

effect that a bare reading of the provisions of the said 

O.M. it is clear that these facilities and allowances are 

made available only to those who are posted in the region 

from outside on transfer is not correct and it is denied 

by the applicants It is reaffirmed by the appiicant that 

the facilities and allowances extended under the O.N. dtd 

14.1283 are available to all Central Govt. employees 

serving in N.E.region who fulfill the service conditions 

as laid down in subsequent O.M. dtd, 20-4-87 issued by the 
Govt of India, 

4. 	That, the statements made in paragraph...3(b) of 

the written statement are true and the 0.M, dtd, 20-4-87 

issued by the Govt, of India is the vital order under which 

all the applicants are entitled to S.D.A. as all of them 

are having actual All India Transfer liabilities and their 

recruitment to the service being made on All India basis, 

their promotion being done on the basis of the All Irida 

Zone of promotion based on common seniority for the service/ 

cadre/ posts as a wholo 

Cntd.., 3/- 
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5, 	That, the statements made in paragraph-3(c) 
	I 

of the written statement is true and all the applicants 

were getting the S.D.A. accordingly. 
	

I&qh6,. 
6. 	That, as regard to the statements made in the 

paragraph_3(d) of the written statement the applicants beg 

to state that the service conditions of the employees 

involved in the case under reference decided by the hono-

urable Supreme Court of India were not similar with the 

service condition of the present applicants before this 

Hon'ble Tribunal, All the applicants having actual All 

India transfer liability with All India recruitment Zone, 

their promotion being done on All India basis based on 

common seniority as stipulated in U.N. dtd. 20_487 the 

applicants are entitled to the benefit of S.D.A.. To the 

inI'ormationof the applicants the employees involved in 

the case undth' reference were of regioflal cadres in their 

service conditjo, 

7. 	That, as regard to the statements made in para- 

graph3(e) of the written statement it is stated that the 

service condition of the employees involved in the case 

under reference were not similar with the service condition 

of the present applicants. The present applicants wholly 

satisfies the requirements as stipulated in U.N. dtd, 20.4_87 

and as such they are entitled to the benefit of S.D.A. Whereas 

the employees involved in the case under reference do not 

satisfy the same. 

Contd, . 
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8 0 	That, the statements made in paragraph-3(f) 

of the written sttement are true and admitted by the 

applicants. The Judgement dt. 7-9-95 passad in C.A. 

No.8208-8213 by the Honble Supreme Court of India has 

made it amply clear that the S.D.A. is payable only to 

those Central Govt. civilian employees who are having 

actual All India Transfer liability as defined in 0.M 

dt, 20-4-87 and posted in N.E. region wheather originally 

or on transfer but it is not payable to tiose Central 

Gvt !  Civilian employees who ar not having actual All 

India transfer liability in the senso of the O.N. dated 

20-4-87 in their service condition althoub they are 

posted in N.E. region and as such the applicants reassert 

that in view of the judgement did, 7-9-95 passed by the 

HonBle Supremo Court of India in C.A. Nc.8208-8213 All 

- of them are entitled to the S.D.A. 

90 	That, as regard to the statements made in para- 

graph-3(g) of the written statement the applicants reit-

erates that the chief Engineer Central Water Commission 

&'ahmaputra and 1rak Basin vide his letter dt. 22-7-99 

(Annex-VI of the original application) already made it 

clear in reference to the 0.M. dt 12-1-96 that the 

employees who are found to be etligible under para.3 of 

the said O,M,, i.e. who fulfill the service conditions as 

laid down in 0.11. dt. 20-4-87 will be entitled to the 

S.D.A. and accordingly the applicants were getting the 

Same, 

Contd, .,5/.. 
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10. 	That, as regards to the statemetit made in para- 

.graph_3(h) of the written statement the applicants beg to 

state that in the Judgement dtd. 25-10-96 passed by the 

Hon'ble Supreme Court of India in writ petition No,794/96 

it has been made clear that the S.D.A. is payable only to 

I 
. Th 

those employees who fulfill the service conditions laid down 

in Govt. of Indias O.M. dtd. 20_4_87 and accordingly it was 

held by the Hon 1 hle Supreme Court of India in order dated 

7-995 passed in C.A. 8208-8213 that S,D.A. was not payable 

to C. and D employees as they were not having all India 

Criteria in their service condition. Therefore the applicants 

respectfully submit that all of them are entitled to S.D.A. 

in view of the judgenient dt. 25- 1 0-96 also passed by the 

Hon'ble Supreme Court of India in writ petition No.7914-96. 

That, as regards t0 the statement made in para-

graph_3(j) of the writtei statement the applicants beg to 

state that the order issued by the Cabinete Secretary vide 

Jo. 20/12/99_L 4  1-1798 dt. 2-5-2000 clariftirig the quary 

made by the Directorate General of Security New Delhi has 

not anyway changed the settled position of the fact that 

.D.A. is payable to thoo central Govt. Civilian employees 

working in N.E. region who fulfill the All India Creteria 

of service conditions in all aspects as stipulated in Govt. 

Contd..,,6/_ 
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of India 0.N. dtd. 20-4-87. A reference made to the 

reply given against the querry No.2(VI) of the above 

order issued by the Cabinet Secretariate makes it clear 

that it has confirmed that a mere clause in the appoint-

ment order regarding All India Transfer liability does 

not make one elligible for S.D.A. which in contrary 

implies that only those ho are having actual All India 

Transfer liability satisfying All the tests as laid down 

in the Govt. of Indias 0.N. dated 20-4-87 will only be 

elligible for the S.D.A.. Accordingly the applicants 

having satisfied all those tests they are entitled to the 

S.D.A.. The statements made in the paragraph under refer-

ence of the written statements alleging that according to 

the clarification given in Cabinet Secretariate U.0. No.20/ 

12/99...E.A. 1-1798 dt. 2-5-2000 an employee belonging to 

the N.E. Region, posted in the N.E. region having all India 

Transfer liability as a condition of service shall not be 

entitled to the grant of S.D.A. are not correct and those 

are denied by the applicants. The provision made therein 

that if an employee is transfered out of the N.E. region 

and reposted to N.E. region on transfer from outside in 

that case he would be entitled to S.D.A. has been made 

only for the Central Govt, civilian employees who are having 

only zonal characteristies in their service conditions.as  

s-t4pul-e4ed in t43e Gevt • o In8ine Ow- d-t. 64-87, Moreover, 

the applicants respectfully submite that if the Govt.wants 

o discriminate the similarly situated employees in the 

manner as stated in the above paragraph of the written sta-

tement it would be violative of Art 14 & 16 of the const-

itution of India, 

Contd.,7/_ 
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12, 	That, as regard to the statements made in 	 4 
paragraph-30) of the written statement the applicants 

respectfully state that the Hon'ble Supreme Court of 

India has passed the order dtd. 5-10-2001 in C.A.No,700/01 

only holding that the appeal is covered by the earlier 

judgements reported in (1994) 35.C.C. 649 and (1995) 1 S.C.C. 

757 and no other new findings have been given by the 

Hon' ble Supreme Court of India.Tho applicants respect.-

fully submit that they are elligible for S.D.A. in view 

of the above two judgements also passed by the Hon'ble 

Supreme Court of India as they posses the required service 

condition for the same and the Govt. of India also cons-

idered thorn eligible and continued payment of S.D.A. 

accordingly, 

2: 13, . 	That, as regard to the statements made in 

paragraph_2(k) of the written statement the applicants 

beg to state that the instructions issued under O.M. 

dtd,29-5-02 is applicable only to the ineligible empl-

oyees. The applicants being eligible for S.D.A. the 

instructions laid down in said O,M. dtd, 29-5-02  are not 

applicable to them and applicants are entitled to the 

benefit of S.D.A. Moreover the Ministry of Finarice,Dept, 

of Expenditure 0.N. did, 29-5-02 is not having the consent 

of the President of India and as such the respondants can 

not wjthdraw the S.D.A. on the basis of the above O.N. 

as the S,D.A, was granted in pursuance of the Govt 0  of 

India, Ministry of Financo,Dept, of Expenditure G.M. dt, 

14-12-83 which was passed with the consent of the President 

of India, 
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14. 	That, as regard to the statements made in 

paragraphs..21) and 2(m) of the written statement the 

the applicants beg to reiterate that all the applicants 

are entitled for S.D.A. as they satisfy the service 

Condition stipulated in Govt, of India O.N. dtd. 204...87. 

Recovery made from some of them are required to be 

refunded 

	

15, 	That, the statements made in paragraph4 of 

the written statement are not correct hence those are 

denied by the applicants, The applicants have got a 

bonafjdo cause of action for their applicañjon referred 

before this Hon'ble Tribunal which is required to be 

decided according to the law•  

	

16. 	That, as regards to the statements made in 

paragraph6 of the written statement the applicants beg 

to state that there was an inadvartent mistake in making 

statemon.t in paragraph_ll.(jj) of the O.A. to the effect 

that they are residents of N.E. region in as much as some 

of the applicants are not local residents of N.E. region. 

Hever 	all the applicants having fulfilled the requ- 

irements as stipulated in Govt, of India G.M. dtd, 20-4-87 

all of them are entitled for S.D.A. irrespective of the 

fact 'Whether they are residents of N.E. region or not, 

Coritd. ...9/- 
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That, as regds to the statements made in 

paragraph-7 of the written statement the applicants 

respectfully beg to submit that all of them having 

actual All India Transfer liability with All India 

recruitment Zone and provision of their promotion also 

being on All India common seniority as stipulated in 

Govt of India 0.M. dtd, 20-4-87 the applicants are 

entitled for S.D.A. Be itv stated here that Govt. of 

Indjas 0.N. dtd 20-4-87 has bot provided that to get 

S.D.A. one has to be posted tn transfer from outside to 

N.E. region. 

That, as regards to the statements made in 

paragraph-8 and 9 of the written statement the applica... 

nts respectfully beg to state that the S.D.A. was lawfully 

paid to them and it can not be recovered nor discontinued 

so long the guidlines stipulated in Govt. of Indias 0.M. 

dated 0.-4-87 exist, 

	

19 0 . 	That, as regards to the statements made in 

paragraph-10 of the written statements the applicant 

respectfully submit that the decision made by the Hon'ble 

Supreme Court of India is always binding in respect of 0  

all similarly situated persons 

Contd. ,,io/-. 
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That, the statements made in paragraph-il of the 

written statement is not correct and denied by the applicants, 

That, as regards to the statements made in para-

graph-12 to 15 of the written statement the applicants respe-

ctfuliysubmit that all of them are entitled to get S.D4A. on 

the basis of their service conditions which satisfy the requi-

rements as laid, down in Govt.. of Indias G.M. dtd, 20-4-87 

That, theapplicants respectfully beg to state that 

the Govt., of India Ministry of personal, PPG. and Pensions 

(Dopt ;  of Personal and Training) vide their 01N4 No.21015/5/99 

Estt,(A.L.) issued in the month Juno,2001 has reaffirmed that 

the Central Govt. civilian employees working in the N.E.region 

who fulfill the all India service criteria as laid down in 

Ministry of Finance G.M. dtd 20_4_87 are entitled to the 

benefit of S.D.A. The Govt, of India vido their above G.M. 

has further taken up the prayer of. the Central Govt. employees 

of some departrnent serving in N.E.region who are even locally 

recruited and called for the required information relating to 

likely financial implication for the grant of 9.D.A4 to them 

from the concerned Ministries/Department. The applicants res-

pectfully submit before this Hon'hlo Tribunal that the above 

G.M. clearly proves the intention of the Govt. of India to 

extend the benefit of S.D.A. even to those central Gov.t, employees 

serving in the N.E.region without having All India crit eript of 

service condition.Hence, impugned action for w±thdrawal of S.D.A. 

in respect of the applicants who are having all India criteria of 

service condition in all aspects as laid down in Ministry of 

Finance G.M. dtd. 20_4-87 is illegal and liable to be quashed, 

(A copy of the above memo is annexed as Annexure-A) 

Coritd...,11/- 



ViRIFlC AT ION 

I, Sri P. Neogi, son of Late N,L. Neogi, 

aged about 50 years, presently working as L.D.Clerk 

in the Office of the Executive gineor,NeghnaInve- 

stigation Devision Central. Water Commission, Shillong, 

do hereby verify and solemnly affirm that the state-

ments made in paragraphs 

of the accompanying application are true to my know -

ledge which I belief to be true and restt are my humble 

submission before the Hon'ble Tribunal, I being one 

of the applicants have been authorised by other appli-

cants to sign this verification on behalf of all the 

applicants. 

I have not suppressed any inatterial facts 

and I sign this verification on the 	49 day of 

4ay,2003 at Guwahati. 

L'- 
/1f 7 	V 

e.e.t). 0  

SIGNATURE 
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